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FOREWORD

Ms. R. Arulmozhi Selvi has single handedly and
with great passion prepared this Case Management
Manual based on the CIS 3.0 application software for all
the District and Taluka Courts of the country. Earlier,
she had prepared a Manual based on the CIS 2.0
application software which was extensively used by
Judicial Officers.

I am confident that with the present Manual and
the vastly improved CIS 3.0 application software, Case
Management will become a far easier task that will benefit
the judiciary, if taken seriously. The Judicial Academies
have an extremely important role to play in Case
Management and imparting education on this topic to all
the Judicial Officers.

All of us are quite concerned with the large number
of cases that have clogged the Courts. To remedy the
problem Case Management is a subject that has been
spoken about for several years but with very little
encouraging results. Now, with the computerization of all

the District Courts and some efforts that should be made
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by the stakeholders particularly the Judicial Academies
and the Judiciary, Case Management can become a
reality. The contribution of Ms. R. Arulmozhi Selvi in this
regard is significant and is a very important step in
integrating technology and Case Management.

I strongly recommend all Judicial Academies and
Judicial Officers to spend some time in studying the Case
Management Manual for the overall benefit of litigation

management.

M&ﬂ-—.—/

(Madan B. Lokur)



PREFACE

| am doubly delighted to again come up with this manual on Case information
system. 3.0. The earlier manual titled “Case management through CIS 2.0” circulated by
the Hon'ble e-committee of Supreme Court of India, has touched each and every court of
our Nation, and | am Overwhelmed by the response for the said book from various parts
of the country. Shouldering such a great responsibility, | started testings CIS 3.0 as a
Master Trainer with the testing link circulated to all master trainers of our country by the

Hon'ble e-committee of Supreme Court of India.

This manual on CIS 3.0 is complied with the new enhanced features of CIS 3.0
under 10 chapters. The features of CIS 2.0 retained under CIS 3.0. is also dealt in this
manual to give a complete picture of CIS 3.0 for the basic and first time users of CIS 3.0.
Three new chapters efiling, Digital registers, Templates have been added in this manual. |
was really fascinated with the new world of efiling, Digital registers, and templates. Hope it
will fascinate all the regular users of CIS and there is no iota of doubt that CIS 3.0 has
further widened the technological doors to our District Judiciary paving way for the
Digitized District Judiciary.

At this juncture | want to record my heartfelt and sincere gratitude to the visionary
father of the e-Courts project, Hon'ble Mr. Justice Madan B Lokur, Judge, Supreme
Court of India for igniting in me the passion for eCourts project and for the endless
inspiration and encouragement showered on me. But for his untainted support and

encouragement this book would not have reached your hands.

| also record my sincere thanks to Hon’ble Kumari. Justice Indira Banerjee, the
then Chief Justice of Madras High court and now the Judge of Supreme court of India for
her inspiration and for all the moral support. | also record my heartfelt gratitude to Hon’ble
Thiru. Justice T.S.Sivagnanam, Chairman, Computer committee, Madras High Court, for

constantly motivating and encouraging me .

I want to record my heart felt thanks to Mr.C.Kumarappan, Central Project
Coordinator of Madras High Court and his technical team for all support and assistance

given to me for testing CIS 3.0 in my court.

| also want to record my sincere thanks in particular to Dr. Parvinder Singh Arora,

Central Project coordinator of Himachal Pradesh High court and his technical team for



helping me patiently in clearing my doubts while testing CIS 3.0 and in particular helping

me test and understand the efiling module.

| am also specially grateful to each one of the reader of my earlier manual from
across the country and it is their tireless enthusiasm, support and encouragement which

was also the driving force for me to again write this updated manual.

From the days of CIS 1.0 then to CIS 2.0 and now CIS 3.0 the stage of the
digitization of the Indian Judiciary has been firmly laid. The Case information system (CIS)
the brain child of the eCommittee has wide opened the Indian Judicial system to the
technological transition with more litigant user friendly Indian Judicial system where the
litigants are having the case information literally in their hand(set) and that too 24 X7. The
ever increasing transactions under eCourts are loud standing examples of success of the
eCourts project. We all can be proud at this juncture of entering into the updated version of
CIS 3.0 of having contributed to our Nation's world bank ranking forward in the
international scenario and back home of having helped crores of litigants through the
crores of clicks recorded in the eCourts website which speaks for itself the success of
Case Information system (CIS).

Your valuable suggestions may be mailed to me at r.amselvi@aij.gov.in

R. Arulmozhiselvi

Ubuntu cum CIS Master Trainer
Civil Judge Senior Division
Tamil Nadu Judicial Service

07.08.2018
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New Features in Case Information
System 3.0 (CIS 3.0)

1.1.Introduction :

CIS 3.0 is the improvised version of CIS 2.0 with technological improvements and
added functionalities retaining the key features of CIS 2.0 inherited in it. Hence, the much
awaited CIS 3.0 has been rolled out for the District Judiciary. The Case information system
of the e courts project moving to the 3™ version itself shows the indispensable place it has
taken in the District Judiciary and in taking the case details 24X7 to all stakeholders in the
administration of Justice. CIS 3.0 further opens the doors of district judiciary digitilization

towards the much awaited e filing, e-payments, & e process.

1.2.Milestones of CIS 2.0 :

Before going into the new CIS 3.0 let us take time to ponder over the milestones of CIS
2.0. Which all of us can be proud of.

» Case details/court orders available 24 X 7 mobile app / web

* Unique CNR number for all the cases

* QR code can be generated for each and every cases under eCourts .
» eCourtsTransaction raises from 2 crores in 2014 to 42 croresin 2017

* NJDG houses 7 crore case details and 4 crore Orders/Judgments

» e-courts mobile app installation upto 5
lakhs as on Oct 2017 as per google play ok
store data 5

Updated Installs 4 Current Version
Cectiober 30,2017 00,000-500000 13

 Number of court orders accessed increased
from 64 in 2014 to 3.56 CroreSin 2017 Requires Android Content Rating Permissions

403 andup Rated for 3+

» Case details through SMS - r
Repart Offered By

NiC eGov Mobile Apps

» Getting case status through e-courts

automated email services
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1.3.eCourts one of the top 5 most accessed services

As per etaal the electronic transaction analyzer of the Government of India,
Ministry of Electronics & information Technology's statistics for the July 2018 E courts
remains within the top 5 service portals which attracts the highest e-transactions in our
country that too offering nearly 12 citizen services Interestingly eCourts e-transaction has

surpassed even the railway reservation e transactions! .

m Electronic Transaction
e recg=aticamn S Suanaiysis=s L oawesr

Top 5 Central MMPs of July 2018
Agriculture | e-Courts | Income Tax ({T) | IWFRT | CSC

!' Service Name No. of E‘“"“ﬁ‘:'j°“f Last Updated On

i Case Status Accessed 20,31,92,783
Ne. of Orders Accessed 4,26,65,780
Case Status Accessed (Mobile App) 3,73,72,697
MNe of emails sent to Parties Advocates and Police Station 1.23,32,082
Causelist Accessed (Maobile App) 95,.66,489
No. of Orders Accessed (Mobile APP) 66,20, 4449
Causelist Accessed 43,38,996
Updating Current Status (Mobile Apn) 35,25.164
SMS sent to Advocates and Litigants 22,74,568
Mo. of Cases Filed 21,72,128

(VT T, ST RS TR R —

MNo. of Cases Registered 20,867,409
No. of Cases Decided 16.75.042
Total e-Transactions 32,88,03,583

M=-01-7018&
DTS YYYY]

From*

1.4.World bank Stamp on NJDG il :

Wulars Wer Aree

Further world bank has placed its|| e oo o
India Jumps Doing Business Rankings witk‘l

stamp on NJDG by taking note of the eCourts|| Sustained Reform Focus
Enforcing contracts: In both Delhi anc Mumbe

project and its transparency and India moved 20| sy Al

ranks forward in the world bank doing business

ranking countries. We can be proud that our -

NJDG has contributed immensely in moving our nation’s image worldwide!
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1.5 What is CIS ?

CIS means Case Information System. The Case Information System software is a giant
move under the initiative of the e committee to make the Indian Judiciary more transparent
and more litigant friendly. The CIS versions are available for District Judiciary and High
court exclusively. This Case Information System Software for District Judiciary is created
under the guidance of the e-committee, Supreme Court of India through the software team
at National Informatics Center (NIC), Pune. The whole idea of CIS to put it in a nutshell is
that the litigant should be able to view the daily status of his case, to view the orders of the
case, hearing date of his case, the progress of the case on any particular date etc on-line
from any part of the world. Earlier after migrating from CIS 1.0 to CIS 2.0 any paper
coming into the court is entered in CIS 2.0 i.e even cases under per-registration are
entered in the filing counter and the litigant will be given acknowledgment with an unique
CNR Number. Any litigant who wants to file a case can directly go to the filing counter and
file his case and will be given an acknowledgment with a CNR number and through the
CNR number the litigant can track the case whether it is taken on file or whether it is
returned and all the details can be got by him through SMS or On-line in the comfort of his
home. This revolutionizing feature has made Indian judiciary more litigant user friendly and
more transparent as all these data are available 24X7 to the litigants and the daily hits of

eCourts website per day will speak for itself the success of CIS

1.6. CIS 1.0 to CIS 3.0.

CIS 1.0 means Case Information System version 1.0. The CIS 1.0 version was first
Introduced in all District Judiciary and it was upgraded as CIS 2.0 and all the District
Judiciary state wise in our country were successfully using CIS 2.0. Now the said Case
Information System 2.0 has been technologically enhanced and new functionalities have
been added and rolled out as CIS 3.0. There is lot of apprehension in the minds of the
basic users that whether CIS 2.0 has been completely removed and CIS 3.0 has been
introduced and whether one should start learning afresh for CIS 3.0.?! It is not so the

concept of CIS has remained the same and CIS 2.0 has been upgraded as CIS 3.0
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retaining the basic options which were available in CIS 2.0 and it has been upgraded with
lot more functionalities and options under CIS 3.0.and the next version i.e CIS 2.0 has
been introduced in all states. Hence, all the judicial officer and staffs who are trained in

using CIS 2.0 can take CIS 3.0 also with much ease.

1.7 Why CIS 3.0

CIS 3.0 has also been developed by NIC Pune

» to further opens the doors of district judiciary digitilization towards the much
awaited e filing, e-payments, & e process

* To enhance the existing CIS 2.0 based on the suggestions received for CIS 2.0
from all over the country through all the High courts.

* To move a step forward towards the ICJ visionary project of integrating the court,
police station, prison

* In CIS 3.0 there are two types of enhancement made by the NIC Pune.

(i) Tehnological enhancement (ii)Functionalities enhancement .
CIS 3.0 has been technologically enhanced with a better speed than CIS 2.0. The other

technological enhancement made in CIS 3.0 may not be apparent for a basic user.But the

functionalities enhancement are apparent and user friendly.

1.8.New ecourt logo

CIS 3.0 now comes with a brand new ecourt's logo. With increasing number

of e courts transaction and increasing number of services flowing from

e courts it has become necessary to have an authenticated identity
logo which has given rise to the new e courts logo which has been

introduced in CIS 3.0. The said e courts logo will appear in the e

courts Mobile app; e courts website, QR code, CNR number,
Acknowledgments and it be part of every e courts services. So don't forget to look out for

the new e courts logo in all e court services.
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1.9 Bilingual toggling within system.
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Earlier under CIS 2.0 if one wants to switch to bilingual language setting one has to logout

of the CIS 2.0 and then have to come to the login page to choose the bilingual radio button

But now under CIS 3.0 the said bilingual feature is readily available on the screen itself so

that the user can very well switch over to the bilingual language without logging out .Thus,

this enhancement in CIS 3.0 has made the bilingual option more user friendly and time

saving.

1.10 Improvised Query-options under CIS 3.0

An enhanced query builder option is made available on the dash home through a colourful

Q menu which has shortcut links to select court/date/ query search, calendar, mail option

and ac/section.

x

e ’
]

ETY SEATCN

[ e oo e e
gy
e e e Eefoct Daie |
() Search Caveat —= O‘ ) Eﬁu.
=
kil AtSe
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1.11 Delay on same stage status details:

On same

Stage since Under CIS 3.0 every delay for the case to be entered. This

=3 days delay reason will be tagged with the cases and it will be reflected

1 month 29 days A . . . .
in NJDG. For example if a sessions case is pending for the

1 wear 1 month
21 days

— months 25 reason accused absconding, now under this delay status details
day's . o

1 year 1 month one has to make entry of the said reasons and it will be
26 days

1 year 1 month immediately tagged and will be available in NJDG and in all other
26 days

> months 2 days | [€POrts. Similarly, if a case is pending for the reason it is stayed by

o months =4 High court then that reason by entering in delay status details
WS
oo s =9 option becomes tagged and will be available for scrutinizing the

4 months 1 day

reason for the delay. By this exercise the data regarding the

reasons for the delay will become available and which can be effectively utilized and
scrutinized to sort out the delay in cases. This is definitely a path breaking case/court

management tool.

1.12 Report generation -Hide column/ PDF/ Excel/ CSV

INTHE COURT CFT it RuArubimoz hischvi. ML,
Subordinede Judygs, Auvmeshi
Civil Disposed Cases.
“From Dete: 01-07-2018 [~ 7o pase: | 05-07-2018 [

Show ] 10 jn:m e | Hide Columns | FPo
T | || | | Alowed
Sr. No. Cases Date of Decision Contested/Unco ntested Disposal Nature
1 CMA12/2016 28-03-2018 Contestod Allowed
2 HMOP/164/2016 05-02-2013 Contested Allowed
3 DSMmAE2318 18504 2018 Conleslod Patls LR
A IGOG20T16 07-04-2018 Contested Allrwed
= QSeEar2518 15-04-2018 Conlesled Allowed

Under CIS 3.0 the most enhanced welcome feature is creating the reports with various
formats and also options for customizing the report columns. With this enhanced report
generation one can get reports in PDF, Excel, CSV formats. And the Hide column option
added under CIS 3.0 while report generation will give the users to customs the reports

according to the individual need of the courts. This is dealt in elaborate under the chapter Report

generation.
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Pdf ( Portable document format)PDF format the uneditable report format can be

downloaded.

Excel sheet format Excel sheet format for further editing which will help the user

make any desirable report from it.

CSV format(comma-separated values).Can also be generated. CSV is a simple
file format used to store tabular data, such as a spreadsheet or database. Files in
the CSV format can be imported to and exported from programs that store data in

tables, such as Microsoft Excel or OpenOffice Calc.

Customisable format-With Hide Columns option: Customized reports can be
generated with the Hide column option which helps to customize the reports
according to the needs. This is also an excellent enhancement which most of them

will put to more use.

1.12.Search within search/ sorting option in Reports

| [ l [ Allowed
Cases Date of Decision Contested/Uncontested Disposal Nature
CMALZI2016 28-03-2018 Contestad Allowed
HMCPLE1/2016 05-02-2018 Contestad Allowed
OSKREAZ016 18 04 2018 Croriesloed Allerwiezt]
1ABOS/2016 a7-04-2018 Contestad Allowed

OEMBE201E T8-04 M8 Conlesled Allcraverrd

Another added attractive feature under the Report generation is the search

Age

2 years 6 months 22 days

within the search option. For example the

A

search boxes provided on the top of each
column gives a search within search. For

2 years 6 months 19 days example among the disposal. Nature one can

2 years 6 months 20 days choose “Allowed” cases alone. More over the

toggling button on the top also gives sorting option of each columns like
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ascending descending order of the reports and then the same can be
generated in the needed format

1.13 Kiosk (Automated information provider)

KIOSK the automated information provider is an attractive feature .which has been
retained in CIS 3.0.It is a breakthrough in making the Indian Judiciary more litigant user
friendly and transparent. With this KIOSK at our court campus any person can get detail
about the case status using CNR number; or case number or FIR number or Registration
number or Party name. KIOSK is also enabled with search using Advocate name and the
cause list can also be seen in the KIOSK. Kiosk operation is just like operating the ATM.

KIOSK is also Bilingual and comes with regional language support. Hence like any person

e-CourtisS. The Applicaticon foss Incdian ._;Iui:.ﬁc'l.—ary.

mrarl Estaily psbarricsral RVE] SR e AR RERE TR ERT RER |

Col-dE=l = ket iRy Fedes.

RSt ra Tl e Tl (SR e Y ) e &

s s AT ceSabrrrraliEE sl e T eanand

feature in all court campus. The screen shot of the KIOSK is enclosed for easy

appreciation.

Tobe A | I AR el 1
T R O ISTRICT AMND SESSIONS COURT AURANGABAD,

1.14.Archival of the Disposed cases
From 2013 to 2018 the Data dealt under CIS has increased multi fold. And
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now the management of the huge data has become significant. And now under CIS 3.0 a
enhanced technological feature has been added which will archive the disposed cases.
This new improvements has lead to big data analysis and data analytical and it is the
answer of Case information system towards the emerging BIG Data concept sweeping the

digital world!

1.15.Key Board Shortcuts

» Ctrl+m= Shortcut to open Menu

With CIS handling lakhs of cases per day the data entry assumes significance. Hence
there is significant need for easy and efficient entry of data. To counter that CIS 3.0 has
come up with Keyboard shortcuts which will be of tremendous help and time saving for the

data entry staffs .

1.16.CIS 3.0 Core & Periphery Modules

Like our Indian Constitution which gives separate powers for state and for central. CIS

software created for the whole of India is based on the core and periphery model, which
means standard features are created at the centralized level which cannot be modified and
will remain uniform throughout our country for all states at District court level. And the
states are given powers to develop periphery model according to the needs of the state.In
CIS 3.0 Master module has been modified and it has been classified in a more meaningful
classification And now under CIS 3.0 more meaningful master modules are provided at
National ,state,Local,periphery level which will result in more customization according to
the needs of the state and district but at the same time maintaining the standardized

features nationwide.
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1.16.1 National master:

National masters are standardized feature
which cannot be changed and it will
remain uniform throughout the country and
the National code assigned for each
features to be followed under National

Masters.

1.16.2 State master:

These master has been created for the
states to add according the needs of the
particular state. Hence the state is
authorized to add master in CIS 3.0 under

the state masters

1.16.3 Local master

1.16.4 Periphery master

[¢]

‘Periphery Masters

Page No.10 of 233
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need arises.

This local masters has been created
for usage of the local courts where
the courts can add Judge name,

Judge priority ,local holidays when

11

CIS 3.0 where one can add the periphery data
like unit type , admin work,accounts,registers,
according to the needs of the each High courts.
For example the Karnataka High court has
created a periphery software for Accounting and
Copyist section which can be added in the

periphery master.

1.17 CNR (Case Number Record) number :

All cases under CIS now comes with the unique feature of Case identity number called as

MLSHO4-000548-2017

=ICNR

(2 digits)

Case filing number
(6 digits)

sessionscourt
Establishment)

Magistrate
Estahlishment)

CNR Number PBJLO1-015293-2016 TNSA06-000398-2017
. ) PB ML ™
Siate gode (2 diglls) (Punjab) (Magalaya’) (Tamnil Nadu)
District Code JL SH SA
{2 digits) {Jalandar) {East Khasi district) {Salem district)
{01) 04 05
Estahlishmant Cada (District and (Chiaef Judicial (Principal

District Munsif
Establishment)

014824
{Case number)

00548
(Case Number)

00470
{Case Mumber)

Filing year (4 digits)

2015 {Filing Year)

2017 (Filing Year)

2017 (Filing Year)

Total (16digit)
1State code)

{District code)
(Estaklishmeant code)
(Case filing numbear)
iFiling vear)

(PBNILI(O1)
(014824)(2015)
(Total 16 digits)

(MLY(SH)(04)
{000548(2017)
{Total 16 digits)

(THI(SADE)
(ODO470) 2017}
(Total 16 digits)

(Case Number record)
number. Earlier if a litigant says
OS 1/2016 or CC 1/2016 all the
munsif court and all the criminal
court will be having the same
one such in each courts and it
difficult

identify it. Hence, unique case

becomes to easily

identification number was

assignedto all cases which is a

real revolutionizing tool. Now under CNR number every case in District Judiciary will get a

unique ldentification number and the identification of the case becomes easy with this

CNR number Creating a CNR number itself is a big task. Just imagine we have to create a

number unique for all cases all over India and that number should not be repeated and we

should continue the said number hereafter. So we need such a unique number. In CIS 2.0

the said challenge is well met by creating a 16 digit number which contains the State code

- District code - Establishment code - Case filing - number - year of the case. Here the

CNR number generated in various states in various district is shown below
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1.18.View QR code/ Scan QR code :

For every cases one can get the QR code from the www.eCourts.gov.in website as shown

below.

L =T SUprere Court 1 igh Eourts Eistrict Courts S ede] Eontact Us

Tami radu - TiruppLar -] SUD CouUrt, Avinaskl
B Farty Name A geme, Bl i ‘@ Filinz number & Advocate MName M FIR Mumber A L Cass Type

Sub Court, Avinashi

|

MR Number

L=
Case Status

Case Details

Casc Typc OS  Original Sult
Filing Mumber DEL20T6 Fillng Date 25-01-2016
Court Orders Registraton Nurnber | seszols | Registration Date 25012015
—— CHE Mimber TNTHEOONS1S2016. (Mnfe the CNE mumbier for fUtiiee referenrel ViR O Code £ Coree Tithe |
A i 3
Sub Court,Avinashl
CING = TNTH &6 152016
Filling Mo £ fOB2015 Drato of Filing - 25 01 2016 EI- - E
Case RegNo. : OS062016 gj;if_‘,_fmmu : 25012016
Flalndff Mame = Subbathal %:‘Eﬁgﬂant = Palanisamy E =
Felitioner Advocale : AuChinnosamy i?vﬁ?;g?:m =

The QR code option can be utilized equally by the courts, advocates, the litigants. The
print out of the QR code generated from the ecourt website may be pasted in the case
docket by the courts and the advocates and with the scan QR code option available in the
e courts mobile app or using any other scan QR code app one can scan the QR code and
get the details of the case in one scan which will free the user from manually typing the 16
digit CNR number or by entering the other details while searching . If one starts using this
Qr code option it becomes addictive for the user .Just try the option and enjoy its speed

and accuracy of getting the case details.

ok om Case Humber to view turrent status, cathe
Fintory poe orclejudgren o delhered in the case

an 1.2 dorai abile
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1.19 Avoiding undated cases — Tips

All data entered through CIS in the respective courts are displayed through the ecourt
website www.eCourts.gov.in and from where any litigant from any part of the world can
view this case details from the ecourt website page. The data not entered in CIS on a
particular date or entered after replication is shown as UNDATED CASES. To avoid
undated cases the best way is to start the daily proceedings’ entry in the calling itself. At
10.30 A.M when the Judge comes to the dais the data entry staff can also come to the
computer in the dais and make the daily proceeding entry as and when the case is called
and adjourned. The common mistake done in the courts are, the data entry work is done
as the last work. When daily proceedings are posted after 6 pm by that time the system
officer of the said district would have replicated the data. Hence, posting daily proceeding
after the replication will only result in undated cases. Hence, to avoid undated cases the
data entry staff should give priority for completing the daily proceeding entries before 5

pm.

1.20. Importance of Complete and accurate data entry

One important mantra every staff should remember is that, all the benefits and fruits under
CIS can be reaped only if complete and accurate data entry are made at every level in
CIS . If incomplete data are entered we will not be able to get authenticated and full
fledged reports. For eg. In filing there is a non mandatory column that Advocate
registration number must be entered. If the same is not entered then in case of any
complaint that the said advocate was not registered with the bar council cannot be traced.
One point to remember is that all mandatory field are compulsorily entered by the staffs
and if it is not entered the software will not allow moving to the next step. But this common
mistake of incomplete data is committed by the staffs in filing up the non mandatory fields
which are very useful field in many other aspects. Hence, all staffs should ensure to enter
all data in the CIS whether it is mandatory or non mandatory keeping in mind that the non

mandatory fields are very useful in generating various reports. It reminds of the saying
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“what you sow you reap”. If you enter complete data we can get the complete reports of

our data! If you enter incomplete data we can get only incomplete reports !

1.21 Fetching Trial court data while Appeal filing:

When appeal is filed in an appellate court , the data

regarding the Trial court can now be fetched under
+ Type: ®picposed

CIS 3.0 by the appellate court. By this option the

“ChR WO

second time data entry of the same case in the

Pending

Appesal Flling

® cr N,

Case No.

appellate court comes to an end. This is a sure

welcome option for all the data entry staffs .

1.22 Random case allocation option:

For allotment of cases to various courts the random allocation option
have been provided under CIS 3.0.By this random allocation cases can
be allotted to the court which will be unpredictable. For eg if Motor
accident cases are dealt by Court no 3,7, 9 then it can be assigned that

MCOP cases to be randomly allotted to the courts 3,7,9.

Case Allocation &

Individual Case
Allocation
Bulk Allocation
Check Allocation
Modify Allocation
Random
Allocation

i nE

ing Allocation

1.23 Pre Trial options for Remand/ Bail/application

“Folice
Stanon

Avinashi police stal:i-i 'vpe
“FIR

Mumbes Z25 2017

In Criminal cases where charge sheets are not filed there are lot of pre trail stages like

remand, bail which arise and are dealt by the courts The pre-trial module has been

enhanced and when an accused is remanded it can now be added in the pretrial module
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from where the log of the remanded person can be maintained. And with it one can easily

get the date of remand, days in police custody, judicial custody. Similarly, the bail orders

has to be generated from CIS 3.0. The day is not far when Fir is lodged and a person

arrested and entries are made in police station it will be automatically fetched by the court

and once the court remands the accused to judicial custody then it will be automatically

fetched by the prison authorities. This option under CIS 3.0 is a real visionary option

whereby the vision of ICJS integrating court, police station, prison becomes a reality.

1.24.Digital Record Room/copy section/nasarat:

Record Room

| Rocorol Foaime

Copying Branch

Riezcord Raoom
MNazarat - e e AS302
b 18 "~ sear:[ 2015 'n_
Property 3| :
| Mo. of Pages File Mo. Bundie Mo. Bundie Date Salf Mo. Rack Mo.
55 3 88 d - DEmzmy i a1
Under CIS 3.0 new EZ3

branch wise options like Record Room ,nazarat , copying

section which can be

customized to the needs of the states are also added. These modules will surely pave way

for perfect digitilization of various branches of the court making digital record room ,digital

process monitoring, digital copying section ,digital property room a dream come true for

the District Judiciary.

1.25 Digital Registers

The Dream of process re engineering of having digital
registers for the manual regsiters has been met with
under the new C 3.0 .The following list of registers are
now inbuilt under CIS 3.0. The most welcome option is
that it can be customised according to the needs of
the High court through Periphery master option. The

digital reqister is dealt in detail in a seperate Chapter *

x Master " Pmr:.pml!i:‘..f_ml Reports
- Hster

« Caveat Section

s Cavent Register
W Fees

s Fees Reqgister Pri

 Ragistration Section
& Hegiciraton F

» Regi

LI

= Case Alloeation
u Pending

® FIR Details

» Register of FIR

. Cupyirlt_J Branch

u Instinicn Register
a Court Proceedings

= |ritlax Register
8 |ndeax Begister Bapnor

= Register of Stayed Matters

» Register of Court

Digital Register”
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1.26 Templates

Under Regular courts lot of formats are used in
day to day usage for example simple abatment
orders, notice forms, issues /charge framing
and now the skeleton formats with the option of
customisng to the needs of the courts are
inbuilt in CIS 3.0 under the option Template. It
is a sure time saving and effective court

management tool made available for the courts

1.27 eFiling module:

The much awaited e-filing model has been rolled out for the district e-Filing

C o . . . Wit

judiciary of our country. The e-filing will consist of two major stages ano]mr::iison
* Reqgistered users i.e. advocate/ party in person filing their e-Victim

Order/Judgement Type:

Order Template

2| Chvil Judgement-1 £

. Notice of proclamation Civil-14

PCRE -19

Plead Guilty Criminal-7

Rejecticn of extension of PCR-21

Hemand Compaint Yes Referred to Medical-2 /7

Remand MCR bailable-23

Remand MCR complaint Yes Consent ho-25

Remand MCR non bailable-22

Remand PFCR complaint Yes Consent No-26

Remand FCR complaint Yes Consent Yes -24

Remand fo JIR Juvenile-35

Retum of plaint-15

Retum of Property 3%

Ratum of Propeny-10

Setting aside abatement, condonation and legal heirs-12
Summary Manufacturing of liguor hostile withess no CA report-9
Summary possession of liquor hostile withess nc CA report-g
Summary Suit Recovery Judgement-18

Voluntary Surrender bailable Remand and bail-23

Volurtary Surrender non bailable Short MCR-29

digital case content through the e-filing web portal

* And after the digital case content is scrutinized with option for

return,resubmitt and accepted

eEiling -]

Consume Data

e-Plead Guilty
e-Fir

* The digital case content on being accepted now becomes ready for consuming

under CIS 3.0 option as shown in the screenshot.

* When the e filed cases is consumed through CIS 3.0 it is verified then rejected or

accepted .

* Once it is accepted the filing number is generated successfully under CIS 3.0 as

shown in the screenshot .

» After generating eFiling number it goes through the usual procedure of objection,

rejection, scrutiny, and registration of FORA as in built in CIS 3.0.
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* With CIS 3.0 the district judiciary of our country moves to the much awaited digital

world of e-filing

E-Filing
Case Filed successiulky

Filing Mo Civil Appeal/d 162013
CING 1= TESTO1000641 2013
= Filireg Moo Select Date

Todays Fiting Na. - Select

= E

Page No.17 of 233

—-----With this intro one will surely feel

CIS 3.0 is a next generation case management system-----

Case Management through CIS 3.0



18

2. Important Menus Under CIS 3.0

2.1 Introduction

CIS 3.0 now comes with certain enhanced options which were available
under CIS 2.0. The question which immediately comes into one's mind on seeing CIS 3.0
is whether the basic options available under CIS 2.0 has been removed and new CIS 3.0
has been introduced? The answer is NO. What has been done in CIS 3.0 is that the basic
features already available in CIS 2.0 has been enhanced and certain new features has
been introduced, certain unwanted features have been removed so the judicial officer or

the staff who are using CIS 2.0 can take up CIS 3.0 also with an ease.

2.2 Enhanced Basic options under CIS 3.0 :

Under CIS 3.0 regarding the basic options the already existed Home page has been
enhanced , a new colourful attractive Q menu introduced, the show menu has been
changed and it has been made static, the alert menu has been removed, the calender
option has been enhanced, and in modification menu new IA modification has been
introduced and the bilingual toggling is inbuit on the home page, the dash home comes
with enhanced case type search, new pie chart etc. Let us see the following enhanced

basic options one by one hereunder for better understanding.

« CIS 3.0 Dash Home Page Enhanced show menu

* Navigation Pane Sub Menu

« QMenu Search Box

« ecourtlS Link Establishment select Box
* Modification Proceedings corrections
» Security Check through Role Management Year end initialization

* Unification & National Mapping Logout

2.3 Improvised Dash Home in CIS 3.0:

The dash home in CIS 3.0 has been enhanced keeping in mind that a Judicial officer or a

staff who comes to dash Home must be able to get the complete details and statistics
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about the concerned court without again further going into the reports m

enu or statistics.

The dash home have been added with the features like the bi lingual toggle , Lok Adalat

menu, Enhanced Bar/Pie Chart, Enhanced Top 10 cases with case type options, Q menu

a compilation of shortcut menus, new static navigation pane. The alert menu which was

available in the dash home has been removed.

Select

Case Type Bar Chart R5Cr. P74 ndency Pie Chart
| 127 Cr. P.C-102 |
128Cr. P.C-103
ALR-127

Arbitation Execution-24
[Arbittation Ack. 79

a7

113

&5
-

&g P
o &

1

-1.
S

& &
&

8

2

210
= l
- -
3
&

&

=
#

il & & 8

F

Suk Court Avmashi Locout B NC30
DEOLITTHS = supuser < -
(BRI Sib Coyr Tt R-Arulmezhisebvi, ML, N o 28932018 2
B0 v p— 0Ogeaee®c
. Dashboard as on 28-03-2018
(3 Today's Cases | Undated Cascs M'Jri)|s:'}§ls.?]|1m this | My Pending Cases Mediaticn Corner Mediation Lok Adalat
101 |
| et 2 13 0 198 | Peading 0 C
| erimina 1 2 Referred in this Month 0 Y
Total 33 144 a0 1210 Completed in this Mcnth 0 ¢
Civil O'Criminal ®PBoth CaseType | Select j]c—r. 10 | Pending Cases

2.3.1 Lok Adalat menu in Dash Home:

In C|S 30 the Mediation Corner Mediation  msfp Lok Adalat
| - .
add|t|0n Of Pending 1 1
Referred in this Month [ i 2

Lokadalth option|Lt

in the Dash Home is a much awaited enhancement. Now we can
get the details of the cases referred to Lok Adalat, settled in
LokAdalat and lok Adalat reports ,Lok Adalat notices . A new lok
Adalat menu has also been added in the navigation pane which
has an exhaustive list of options as shown in the screen shot is
added

| Lok Adalat (-

Lok Adalat
Lok Adalat Member
Add Panel

Assign Cases to Lok
Adalat

Assign Cases to Panel
Settlement of Cases
Lok Adalat Reports
Lokadalat Notice

Lokadalat Archive
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2.3.2 Enhanced Case type Bar Chart .

Case Type: Bar Chart

S
21
_
= 3
- Ml .

e e K e .
LA s
&

2 el F ook &
L d—yx L d"* . ?n*'
+ LTl

1,
>

1
B T
o

Pondency Pie Charl

Bar chart and Pie chart has been enhanced. It will display only top 10 cases.

Earlier the bar chart/pie chart was appearing crowded with numerous list but now it has

been given a a neat look with the top 10 cases showcasing under enhanced bar / pie

chart.

2.3.3 New Case Type search in Dash Home:

Under dash Home earlier one can view the required number of case list based on Civil;

Criminal option. Under CIS 2.0 option one can get the list of any number of top cases only

under the broad option Civil ; Criminal. How to get the top 10 sessions cases or any other

case type top 10 cases. The answer is now provided under CIS 3.0 which has enhanced

this search with case types and also the generation of reports under various formats in

dash home based on case type. The screen shot from CIS 2.0 and CIS 3.0 is provided

hereunder to have a clear understanding.

Under :

ClS20 |||  —civit —crimi @®@Botl 10 - N view |

CIS 3.0 Crimina O Beth o Typo |iSelect _-|"r,". 10 | Pending Cases m
ii?éi. P4 )
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La

2.4

In CIS 2.0 the show menu was given on the___left hand side which if clicked will open a

&

Navigation Pane. Now in CIS 3.0 the showl__Imenu is made as image 3 If this is

New Show menu icon

clicked it will open up into the Naviagtion Pane.This new standard show menu option will

be a real welcome feature among basic user of CIS 2.0 who were finding it difficult to

CI5 3.0 show menu

CatCh Up Wlth the €15 2.0 Show menn

e TCis g e

earlier dynam|C {/‘ Old show menu removed .
R C15 2.0 noew shcrw 4

""-—-h_q_, _irean g!vi-n d__.-—""-

moving menu bar

2.5 Navigation Pane

Similarly earlier the Navigation Pane under CIS 2.0 was dynamic as only when show
menu was clicked, the navigation pane will appear and for some basic users this moving
navigation menu was practically difficult. Now this has been enhanced with a standard
Navigation pane with added options which is user friendly as shown in the screen shot.The
new navigation pane has been re arranged and new options have been added. Under CIS
2.0 there were total 20 options under the navigation pane whichhas been enhanced to 26

options under CIS 3.0 Navigation pane

ACL I Stcaie g New options in CIS 3.0
o e it itigan ations s . .
Home g Navigation pane
Conmii Bs Pload Guity ° » Configure establishmnent
Unification - mediation =1 * Unification
Masssanan Lok Adalat 3 * Proceeding corrections
i = Query Builder » Appeal filing
Frocee ki gy oo rrection: -, e = ¢ | Court fees
Filing Caunter R - = * Lok Adalat
Appeal Filing =] Legacy Data = . E'f|||ng
Caveat Sectian s e-Fili
= : - « Record room
ees H Record Room & .
I-caurt Fass > o  copying Branch
Registration Sectdan - ey o L4 Nazarat
case allocation = -
Court Proceadings ] Property J
PFroceedings Aeports
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2.6 Sub menus:

When the + sign on the Navigation pane is clicked. The following sub menus

open up with further options

Lok Adalat -] |
Consume Data z
e-Filing d Copying Entry
e-Witness Information Lok Adalat Form-A-Report
BNk Lok Adalat Member SR E T
e-Plead Guilty Cancel
Add Panel &
Assign Cases to Lok efi ‘
e
d-CourtFees Assign Cases to Panel Copying Delivery
View Defaced |-Court Reports
Fees Settlement of Cases &
Verified I-Court Fees
Challan Details Lok Adalat Reports RTINS ;
Change GRAS Password - Request Slip Report
' Lokadalat Notice Recalculate Copying
Lokadalat Archive Fees
2.7 Qmenu
What is a Qmenu? In CIS 3.0 on the dash board a new option |52  © o e o
. . . §TITe m
of Qmenu has been introduced. The Q menu is nothing but STiSely | SelectDae |
shortcuts created on the dash board for easy usage and it Q 5]
Query Searct Calendar
comprise of the following shortcut options (i) Select court;
(il)select date; (iii) Query search; (iv) Calendar (v) Mail; (vi) Mail AcySecton
Acts/section options . Hence using Q menu one can easily go
to the above six options in built in it.
2.7.1 Select court Select Court Name
One can select the court name by way of short *Court o p-subordirate Judge, Avinashi
cut in the dash home itself using Qmenu select

court option
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2.7.2 Select Date option

One can select the date by way of short cut in the dash s [praron 0 [N

home itself using Qmenu select date option

2.7.3 Query search

23

Select Date

Under query search there are five main short cut searches provided as shown hereunder

Query Search

Let us see the query searches one by one . Under each query search different search

options are available and the same can be used by giving the necessary search option

data available under each search options. .Do try filling up the colourful options!

2.7.3.1 Case status:

§bcase status

One can seach case status
using the following options

(i) CNR number
(i) Filing number
(iii)Registration Number
(iv) FIR Number
(v)Party Name

(

vi)Subordinate court

CNR:Mumber

m Rogetration ho, AR Numper Party Nama Subsreliate Gort

*CNR Mumber - TNTI16000144201 6|

2.7.3.2 Advocate

]
- Adwocate

One can seach

Advocate details
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using the following options (i)
@ Szzrch By Advocatz Name Search By Bar Code Today's Case List
Search By Advocate Name;(ii) Wil
*Name of Advocate  A.Chinnasamy

Search by Bar code(iii) Today's

@Pending O Cisposed (O Both
Case list

Total Mumber of Cases : 87

Petiticner Name
Ve

Sr.No. 5:::1’ REaxs Busie G Wame of Avocaie View
Respondent Mame

1 ERs&2017 ganeshan A.chinnasamy Witk
palanatal (diel;

& AGNRLE Subtulakshm {0 SuCbathal AChinnazamy Migsi
C.Ramasany

2.7.3.3 Cause List
Courtmame | i2-TmER Arulmozhiselvi, M.L., 5|

One can =

& Today's ' Tomormows

seach e
[ Civil |

cause list using the following

options (i) Civil; (ii) Criminal

2.7.3.4 Search caveat

Search Caveat
| One can seach

Amywhera E_QER'anirU‘u'uhh 7 Sourdex ) Subordinate Court | Caveat No

caveat using the following _
*Caveator Name/Caveatae Name: |

Optlons I)AnyWhere! (") Startlng ® Cavzator Name 5 .Cf.veatee l\-ameﬂ

with(iii) Soundex (iv)Subordinate

court,(v)Caveat No

2.7.3.5 Pre trial application - -
Remand Bail Apgllit:dtiun

One can seach pre trial

application = “Police FIR
. Station Avinashipolicestatit'{ Type | J
using the |
IR . —
following options (i) Bail Number | "o 2018 W

(i)Remand (iii) Application
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2.7.4 Enhanced Calendar features:

The Calendar feature which existed under CIS 2.0 has been enhanced now under
CIS 3.0. Earlier under CIS 2.0 one can get the Calender with the number of civil and
criminal cases on a particular date. Now under CIS 3.0 the number of civil and criminal
cases if clicked will show the breakup of cases stage wise. For example now from the
calendar option a presiding officer can see the stage wise case details I.e how many
cases in argument stage, how many for trial etc and can plan accordingly And the stage
wise case will further break up into the case numbers as shown hereunder in the screen
shot. This will be very useful for a presiding officer to handle the posting of the cases more

efficiently..

April 2018

Total Civil Cases 22 on 26-04-2018

[+]COUNTER

[+]EXPARTE EVIDENCE
[+]VAKALAT

o |2

Civil Cases 22
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2.7.5 Mail option

Under Q menu an important shortcut of mail

FRE S TP EX IS I LD T
E FETURMNED UNIER C.RaO " L227201E
YWl EEEE LD

option has been added. This is a great step|
towards moving paperless and fastest e

communication between courts.

EE=ANE=EA
2.7.6 Act/Section
Under Q menu the option of adding act and section short cut has been provided
*Actl: | CodeofCivilProcedure-98 ‘Act Scetionl: |5
Act? r_ol Act Sechtion?:
2.8 Search box:
— S Sub Court,Avinashi
(AL ED>) | Sub Coul~ | Tmt.R.Arulmozhiselvi, M.L.,
i WAN A, | 'Y
. . _ e Sub Court Avinashi
This search box is on the left tOp of the home 5 fii») sub Coul - Tit.R.Arulmozhiselvi, ML..
&I Madif] Y
page. It can be called as the Google search ‘
= Admin Menu
. . . = Proceeding dification
engine of CIS . If the staff or the Judicial officer b O ik
» Modify Nexi Date & Purpose
. . = Modify Business
knows this option alone then they can use all Mo sl B

m Case Allocation

features of CIS by typing the name of the = Modify Allocation
= [ifigant Up(."clpl: orls
option in the search box. One need not worry of e R

n Forms

keeping in mind where the options are nor what = iy Rocdipts

are the options available. There is no need to go to Navigation pane or to memorise where
each and everyone of the option is . Any option under CIS can just be typed and found out
through search box. If any option is typed it will immediately display it. For example if one

want to know the modification menu under CIS just type “modification” in the search box it

will show all the modification menu as shown in the screen shot
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2.9 ecourtlS link

- - St Caurt fvinashi Lagout BNC30
Erainhalieh X B ) f"..'-' % -
LTINS SubCous Tt RArudmozhiseb, ML, 01-06-2018

Y

This ecourtlSlink is like a light house under CIS to go to the Home page. It is a shortcut
link which will take you back to the Home Page from any place you are. For example, if
you are on the Bailiff screen and you want to view the Home Page for any reason, click
the ecourtlSicon which is on the upper right hand corner of the screen,then you can reach

the home page .

2.10 Establishment select box

The Establishment select box is situated on the left side top of the home page as

= f T < E Fast Track Mahila Court, Tiruppur
B g T
el _ ouritl s Fast_%_a 2| J.PJaynthi.B.Sc..M.L.,

Home Select nent Management / Add

Configure
Establishment

shown in the screen shot. It will display all the establishments. You can select the needed

establishment .

2.11 Modification Menu

The modification menu is necessary to correct the errors

Under CIS 3.0
Under modify business
IA option newly added

that is wrongly entered and saved in the system. Three

types of Modification menus are available under admin menu.
The said menus can also be directly searched through the search box.(i) Modify Business
(i) Modify Next Date and Purpose;(iiilModify Case Details (iv)Modify IA detailsThe above
mentioned modification option should be sparingly used as we have live data and based

on it lot of live reports are auto generated through NJDG, eCourts services.
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2.11.1 Modify Business

This modification menu is used to modify the
Business, which has been wrongly entered during
the Case Proceedings. Earlier under CIS 2.0 the
modify business option was available only with
pending and disposed cases, now under CIS 3.0
the additional option of IA no is added . Let us now
see how to use the modify business option. First
the case must be selected for which the business
is to be modified. The next dates (Proceeding
Dates) are displayed automatically. The date for
which the business is to be corrected is selected
and the Business can be corrected or modified.
After which if we Click on the submit button to save
the case,the system message, will display

“Modification Successful”

2.11.2 Modify Next Date and Purpose

This modification option is used to modify the next date and
purpose when there is mistake in the entry of Date and
purpose. This option is used to change the Stage and Next
Date, which has been wrongly entered. However, this option
cannot be used to correct the backdated entries. It can be
applied only to rectify the future Next Dates and Stages. Now

under CIS 3.0 the modification of date and purpose of IA is

newly added as shown in the screen shot .

2.11.3 Modify Case Details

*Case Type:

*Case No.:

Filing No.:

* Busness Date:

Eusiness:

Modify Business

@ Peadny Caves Dizpused Cases

| os-317 -
25 *Wear | 2018
25 | veu: | 2018

| 21022018 -|

This case bundle received by this |

court transfer from Sub Court,
Tiruppur in 0.5.132/20C7 and
re-numbered as C.S.25/2018 Issue
nolice w bouth and 1A 114/2018 is
pending by 07.06.2018.

1A 113/2018 (1A 1174/2009-Order
39 R1and 2) Respondent side
Arguments by 07.0€.2018.

1A 114/2018 (1A 163/2013-Order 1
R10(2)) Respondent side
Argurments by 07.06.201&.

Exhihits:

Order Passod:

| 8-call reportujs 156 (3] of CrR.C.
10-Callreport ufs 202 of Cr.P.C.
11-Callreport ufs 452 (3) of Cr.r.C.
12-Case is Adjourned
12.Cacoic Cammikttad En Caccinne £

1A Mo,

sl o

T ol Lsting, | COUNTER-23

B e 1A M,
"Case Type. | D537 o
“Cea hin || 256 ‘1'ea:'l2E-I?
" aintt Harre: | A Anandakrishnan

Ttk Mt .FR,PJlul'isdill_f

Mey: Lite: | 14-06-2078

]

|
b |
o

suh Pupose | Seleet

*Llata ot Haanng, | 1702078 ﬂi
“Terarks

Siaue | Selecl

This option provides the facility to modify the details which are wrongly entered during
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i % Luguud | NE2.D
& = S cCo®e@®C

AL A e | st o

o

arty | Party wise &cts | Case Dotails | Scarch Caweat | Registration

“Rlalratt Hame: | Sal .n.—:E::..p.:rarn. nara) | ncender My Fomale | Termgerdur
Retation: | Father - Name: |4 F.Palanisamy gouncar
‘rge: 1 Moot D of Gink: ]

Case: | B -] moerar Cxira Pechioner Coutt | 1

Harte of Advaste: | Dar Regn. ba.: 0675 of 1556
Com: Walile Moo | S5E4SETEET
[We 122 Avarampalaysr,
Addnass: | Morupathy village, Avinashi Plncoder g 1656
SEE | TAMILNALLIE -| pisrst | Tiruppor-11

—.| Wolsges “aelect =]

| UD Nz paaseTassazt
EE

At B0 mmEaE Hl

P TRL R s T [T S

Case Registration. Now under CIS 3.0 the modify case details form comes with the
additional feature of Party wise act .With Modify Case Details menu the registration details
alone can be modified but the details regarding Court Number, Filing Number and

Registration Number cannot be modified through this option.

2.11.4 Modify IABusiness:
Under CIS 3.0 the option to modify the details of IA “ 3
business has been provided .The IA modification screen| ~ Eis —

shot is shown herewith

2.12 Proceeding correction:

Another new feature in CIS 3.0 is the proceeding correction. For example if the
proceedings have been entered wrongly from one particular date by using this option one
can choose the date from which the proceedings need to be corrected. Once the said date
is chosen then the proceedings from that date is deleted. For eg in the screen shot 19-07-
2017 date is chosen for correction and hence the proceedings till the previous date 14-06-
2017 has been corrected .This saves the user from going and correcting each date's
proceedings. But before making such correction the judicial officers can ensure that the
concerned staff gets the necessary order from the concerned judge before making

correction .
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[F

*Case MNo.: 16 = e

Petiticoner MNorme: Muragesswu

R ezssgacari

O1-11i-20d7
10-13-ZO417F
1o-11-2017
20-13-20A 7
OF-12-201 7
AZF-12-2Z20A 7

1901 -2018

- - oo Dt 19-0F-2017

ferrrt Pdarres: Foaaroagagaaai

Purpose Marmea

STEFP=S FOR IMEPLEADRAERT
STEFS FOR IMPLEADKMIERET
STEFRPS FOR IMMPLESADRMENT
STERPS FOR IR L EADRSERT
STEPRPS FOR IMPLEADMEMNMNT
ARAEMRM O PAERT

SMAENNTPMERT

AMEMNDPMNMERNT

EXPARTE EVIDENCE
EXrrrAaritT E EviiDERCE

EXPARTE EWIIDEMNRCE

Todays Date

S-0a-201 7

-
1R2-0OF-201L7TF

OB -D8-2017
[ -OB-201T
LZ-AO-Z2O1LT
O1l-1a-Z017F
PO -11-2017F
1D-1A-ZOLF
20-11-2017F
O¥-1z-Z01F

13-A2-201LT

OS-A1TF

s PdEs ER=3

e liiasrerr PEouTee D BLis e s a 1

e Lo L L S L e e T

Plext Draate

A=l

S -POLT

Purpaosee MMarrie
AT A
AT A

ST o

= Chcangescciioer Creafes

Todays Datae

2.13 Security check through Role management :

(WET scsbenc-3 (subcourcl

Jepchgpe

Trel Shoiee
Cass S rutir
=ER Foonn

Lo Adalat Liser
FRCTIREAE

= Flitna

Ex akslimboa ol :_I'E"_"I"I’ﬁ q:;lli-l 5’.::94

a Case and Cencest FHIng
=2 Fesyis= Lalicn
4 Alccaton (L)
e | Crna =
= Copy no =
] Flar srar
E ] D IFPRAC
o SupLS s [E==)
=] ez Trae e lor =
| e -}

LSBT R o S

Under CIS lot of live data are handled by various staffs at various stages in different courts
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and not all staffs can be given access to all data. CIS also has an inbuilt security check to
define the role of the staffs handling CIS data. The Role management option is available
in the User menu where in the role of handling data by the staffs can be per-defined and
the access of the data by the staffs can be checked and controlled. Earlier under CIS 2.0
this option was available and now Now under CIS 3.0 the role management options has
been expanded to control nearly 24 types of data entry roles under CIS 3.0. The Judges
who are in control of administration should pre define the staff roles and ear mark what
data alone they can enter in CIS. This option should be effectively implemented and
defined for data security under CIS 3.0. and to prevent the mishandling of data by the

staffs

2.14 Year end initialization:

Updated successiully
Yea
Fees(Applicable only for financial year) Appedll ate N PTN N

2018 ~|

204

Year End Initialization is a new option under CIS 3.0 whereby the option is provided to
start new numbering on 1st January of every calendar year because the filing number are
given based on the year for eg 1/2018 when the year 2018 started. When the new year
2019 starts one has to start the new numbering i.e 1/2019 which can be done by using this
year end initialization which will wind up the previous year number i.e by entering the last
filing number of 2018.Year end initialization need to be done not only for filing number but
option is provided for year end initialization of Registration number; fees, appellate

number,PTN no. Wait for the new year 2019 to try this new feature !
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2.15 Unification and National Code

Unification ®

One significant breakthrough brought about under CIS 3.0 is the

Manninea

standardization at the National level. Various aspects of

' Matornal Master:

the cases has been standardized using National code S o

and the same has been unified under the unification Dispozal Master
F'o[ficc 5&at=c-;n‘=rlbﬂa sker
State Master

District Masker

T-’J_Iuka Master
statistics at the national level due to the uniformity ot tasktar
Dresignalion e asileT
D:;r.;?mel}lrM!?ilic}p.-M -
1A classification Master
Mabure Masker

option. Due to standardization one can get the accurate

adopted by this unification option. If one wants to know,

about the list of the national code one can click the

options like case Type master and get the case type National code as shown hereunder .

“Dlasional Masiern

Case Type Code
IGO0
303
302

37

Case Type Name
AP
ARBOP

AS

MNational code
Misc, Civil Application-5015 ]
Arhbirrarion Main and Misc-5007 '!

Civil Appeal-5012

|
al
Arbitration Main and Misc.-5007 j

Disposal Type Code

a
&

3

*National Master

Disposal Type
AJATED
ACOUITTED

ACJUDICATED

National code

ABATED-3003 |
ACQUITTED-3030 |
DECIDED-2050 i |

ACTIRMATIVE ACAINST ASSESSEE ALLCWED / GRANTED AFTER FULL '—l

2.16 Logout menu

Using the Logout icon situated on the right side top of

the screen you can log out from the current session of ngom E Ncs.o
CIS 3.0. —

.... This is a starter pack of important menus of CIS 3.0,-------
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3. Daily usages

3.1 Introduction

Considering the daily users of CIS this chapter has been framed as a starter pack for CIS
3.0 .The daily users of CIS can take with confidence CIS 3.0 having in their mind that CIS
3.0 is nothing but an upgradation of features of CIS 2.0 . Once this daily work are done
through CIS 3.0 there will not be any stumbling block in carrying forward the torch of CIS
3.0. Once the staffs become accustomed with this basic usage of CIS 3.0 work and they
become equipped by themselves to explore all other options. Hence this starter pack aims

to cover the following basic options which are used daily in every courts:

Daily proceeding Bulk proceeding

A diary, B diary Status of Case

Taken on Board Recall of a case
Restoration of the case Refile cases

Transfer of Case Lok Adalat

Mediation Order uploading
Litigant Updation Proceeding Modification

3.2 Daily proceedings

Daily proceeding under CIS 3.0 has been improvised with many

Select Court

features like VC (Video Conference) proceeding, Convicted particulars,|| select pate
Daily Proceedings

Purpose wise view, Time Table, Exhibits, Keep Dormant/sine die,.|[ : :

Posting the daily proceeding is one of the most important work in CIS.

Because only when daily proceedings are posted we can generate A

diary and from A diary any litigant can know the status and the

progress of the case on the hearing date. And this daily proceeding goes online though

our eCourtswebsite making it accessible to any one and visible to everyone. Only when
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daily proceeding is posted the litigant from any nook and corner of the world can see the
status of the case online. So we must attach utmost importance while posting daily
proceeding and should avoid any error while posting, considering its reach through
Internet, its accessibility by anyone and visibility by everyone worldwide! .If daily
proceedings are not updated then that cases becomes undated cases. To avoid undated
cases a system may be formulated wherein the data entry staff who is posting the entries
in CIS can come to the court hall at 10.30 am when the court commences and post the
daily proceeding immediately after the case is adjourned .By this we can avoid undated
cases.Now let us see how to post the daily proceedings under CIS 3.0 .It is the same as
done earlier under CIS 2.0 .Go to navigation pane as shown in the picture herewith and

then select case proceeding and from which the daily proceeding has to be selected.

Go to Navigation tab--> click case proceeding --> select daily proceeding

Once you click Daily proceeding it will open up the daily proceeding window as shown in
thepicture hereunder. You have to first select Civil/Criminal option through the radio
button and only then the cases will appear in the drop box and then the case number has

to be selected for posting the business

Sub Courl Avinashi — o Logoun % NC3.0
sub cot = TmLRAImuhiselvi, ML, fi ENPSE 18042018 7
celings ¢ Guse Provuedings / Add caurt i d (+] o CEm oCced@®o0
BE ) & o Cnminsl “Case N | MCOR/142/2017 - tollen | EinReogress. || Competen
Bivamani Vs Sait S
Today's Purpuse: COUNTER i4) Pending Since: 4 Munth 3 Duys Tins Table {';‘) Main Mager: MCOR 1422017
Proceedings || Presance
Rusinars [ Mo Business | D On vC Ordar Passed Exhibits m
Fresh Motice © R1 Counter of R2 [Select
Batta paid . I33ue for 22.06.2018 f-Accused bereleased onFE. & 5.8,
Counter of B2 by 20.06.2018. 2 Alleged Lunalic be sent Lo Ciuil Surgee
F-Amerdment &pplication Granted
ANy Lz Allowed
- ‘manneal is Nismissed.
[ Disposs the Case anlfSing Die
A rmmene | selece 'J Pupase ot Listags  COUNTER 23 -| sun rupese | Select
*NextDate: | p30rzoie 2 [N Surrsewise v Time Siot: | Select -

Step No 1 : Select Radio button

& il Crirminal “

civil/criminal
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Step No 2: Select case number ( the cases
listed on the particular day alone will

appear in the list)

36

*Case No.:| MCOP/142/2017

|

Step No 3: Once the case number is
selected from the drop down box the

party name will automatically appear

“ Sivamani Vs Sait H

Step No.4 : Once the case number is selected
along with party name Today's purpose also
appears which shows the stage of the case
with the number of times on the same stage
along with clour coding below (3) with green,
more than three at amber colour and more
red colour

than 6 times it comes with

indicating danger level!

|A PENDING (1) .

Today's Purpose: COUNTER (4)

Awaiting R and P (17) .

Step No 5: The proceeding window also auto
generates pending duration like since how
many months and days. All the auto
generated data for the Judicial officer to take

note before making granting the adjounment.

Pending Since: 4 Month 5 Days

Step No 5: Make entry of the day's

happening in the business box

Proceedings Presence

Businocss ! No Busiross

] ©n v
Fresh MNotice tno B1 Conncer of R2
Bata paid . lssue for 20.06.2018
Counmerof RZ by 29.06.2018.,

Step No 6: select the reason for . :
adjournments. Adjournment: | Select v
Accused nol present-47
Accused not produced by Jail Authority-20
Actiional [ Supplementary change-shesl il hled-13
Adpurnment by consent-38
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Step No 7: And then select the next date of

adjournment: | Saleck

I

hearing by typing the date or by choosing wiiisas looorsns

from the calender

Step No 8: Also select the purpose of
listing. This data entry is a useful statistics
which will generate the satge wise case
details.

Purpose of Listing: | Hearing-4 b

Step No 9: Purposewise view is a new
feature added under CIS 3.0 .Hence
select the purposewise view .This is a time

management tool whereby the Judicial

officer can post cases effectively

considering how many cases are pendin -
d y P d Awaiting R and P

Preparation of Paper Book
the case which is pending at the stage of Appearance

on the same satge. For example to adjoun

arguments the Judicial officer can take Argument on Exh. Ready
note how many cases are already posted

for arguments on the same date .

Step No : 10 To dispose a case Select the | e |

disposal button ;Select the Date of

[ visaose e s (] Weptas omanfSne ie

deC|S|0n; ConteSted /unconteSted and the " Date of Dacleion; | 5-C4-2018 Coniestd ' Unclested "Watwe olCigposal | AATED-13 'H

nature of disposal only then we can get
the accurate statistical report on disposal
from CIS .

3.3 Case Proceedings

The case proceeding under Daily proceeding is referred in CIS as Business. And the daily
proceeding has to be typed in the Box which is named as” Business” And if there is No

business then that option can be clicked ..The following options need to be filled up in daily
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proceeding

* Proceedings * Presentee * Conviction( in case of disposal)

3.4 Business/ No business option

First under proceeding the daily proceeding has e I L VL [Jonve

Batta paid . Issue for 29.06.2018.

Business In the picture herewith at Business box
P Counter of R2 by 29.06.2018.

the daily proceeding is posted as” Fresh Notice
to R1 —---29.06.2018” If there is no business on

that day then check the box “No business”. When no business option is selected it
mandates that the adjournment reason must be compulsorily entered That doesnt mean
that for the cases in which business are entered there is no need to give the reason for

adjounment. For all cases the reason for adjounmeent should be entered.

3.5 Proceeding through Video IZ

. | On VC
conferencing : -

B e e - Nowadays lot of trials include proceedings through

PW1 cross recorded through video | |[Video conferencing CIS 3.0 comes with the option to

conferencing .| enter the proceedings under Video conferencing for

which check the box “ on VC” and then enter the

business as shown in the screen shot .

3.6 Presentees:

The presentee option I —
available under CIS 2.0 is also|| s amassarna
made available under CIS 3.0f ™™™
through  which WhO  Were|| mesnorent exra parn
present on the date of hearing| =™ """ =

is updated. You can check the

S hagahsn and another

box to mark the presence of the parties as shown below.
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3.7 Conviction :

| Proceedings Conwvicted Presence ‘|

In case of a criminal case
where conviction has been passed CIS 3.0 now comes with the option to record the
conviction details which is yet another useful enhanced feature under CIS 3.0.The
conviction tab as shown above will appear only after the case is disposed and the” dispose
the case “check box is clicked.

Dispose the Casc [[] Kept as Dormant'Sine Die
* Datc of Decision: | 26-04-2018 # Contested  Uncentested * Nature of Disposal: | CONVICTED AND SENTI *
Convicted Parry Name gg:":’iﬁ Act Section I\I';:::Il“:ﬂt::“:‘fl..‘la\us Fine Prohation Life [Death
Complainant
Acr Indlar Penal © ¥ Act Sectlor: - -
: 3 S | 5o

Imran khan Razzas <nan
1P}

*: LTS | iews
1 ol

Rorfl Secton:- 366-Kidnaspig, abducting of INCUSng woman to comael
) i her marmlags, coe.
Medn Parthes Max Imprisonment;- 10 yzars
Aard
Azt CODE OB Fine: Fine
—= | Nature: Coonizable
Siate: of kaherashis (MR) ara Mon Compundable

= ‘# Mon-Ealable

for® Trinbbe By:- Seasions

2 Extra Parties

Lhzclaime:

Aol CODEG

Razeas Khan Ahmed = %
Khan{LP)L |37 B

Azt CODEOF CRI ¥ Azt Sectior:

[] Kept as Dormant/Sine Die

3.8 Kept as Dormant / Sine Die cases

In the case proceeding page just beneath Short Order box there is a red colour
option named Kept as Dormant / Sine Die. This option is used for cases for which date of
adjournment cannot be given. For example in criminal cases where the presence of
accused could not be secured after adopting all the remedies under the Code of Criminal
Procedure, the Court can keep the case at a dormant stage. Similarly, whenever any
Court has too many civil cases which are not ready for hearing and it is not possible to
accommodate any more cases on the cause list, in such situation the Court has power to

[] pDispose the Case Kept as DormantiSine Die
*Next Date: | 08-10-20124 Dormant @ Sine Die

adjourn the case sine die. When you check th box of Kept as dormant or Sine die, then
automatically 3 months date is given in the calendar and you have to choose whether the
case is dormant or whether it is adjourned sine die. Then Click Next and submit.Then the
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case becomes Dormant sine die .It can be updated and restored using the

“Update

Dormant/sine die” option available under court proceeding option.

& Update DormantiSine Die

@ il Criminal
S.MNo. Case No. Old Date
: | HMOPMT2016 16-04-2018

Update Dormant/Sine Di

Restore Dormant/Sine Die

Mext Date

15-07-2018

3.9 Bulk proceedings :

Bulk proceeding option which was in CIS 2.0 now comes in CIS 3.0 with enhanced

option of “ Apply date to all cases” to cater the need

of the bulk posting for numerous cases. For example
if declared holiday then the staff need not go and

Bulk Daily Proceedings
& civil

Criminal

Apply Date to all Cases

11

iz

OSTH20LT

Case MNo. Main Party

A DaTaTs

Vs
Drhanabacknram
Sernthil Kumar

MCORISSIZ0LT Vs,
e lusamy

Business §/ Mo Business

Addjour

Tame Shot

S.No. Case Type

Appeal Suit

1

AS/S0/2017

Original Suit

[ -

OS/&F2015
O0S5/94/2015
OS/100/2015
OS5/139/2015
OS5/260/2016

Bulk Daily
& caal

Apply Date 1o all Cases & | 21-0s-20147 [

Proceedings

Crinninal

Prov | 1 |2

Next Date(dd-

Purpose of Listing Adjournment

mim=yy)
ISSUES-30 j Select :| 21-06-20145H
ENQUIRY-56 -| | setect - 21-06-201 500

Declared Local Holiday, Reposted |
to 21-06-2018 |
Tt

Seleck j

Select j

IN THE COURT OF Subordinate Judge, Avinashi
Tt R Arulmozhiselwi, ML,
Dated: 20-06-2018

Proceedings MNext/Disposal Date
Declared Local Holiday Reposted to 21-06-2018 21-06-2018
Declared Local Holiday . Reposted to 21-06-2018 21-06-2018
Declared Local Holiday Reposted to 21-06-2018 21-06-2018
Declared Local Holiday . Reposted to 21-06-2018 21-06-2018
Declared Local Holiday Reposted to 21-06-2018 21-06-2018
Declared Local Holiday Reposted to 21-06-2018 21-06-2018

type the same diary “Declared Holiday Hence reposted to “ .and similarly when there are
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numerous cases with the same proceeding for example in batch cases or bulk transfer this
option is very much useful. Apply date to all cases will give date to all cases . This must be
used sparingly by the staff. This option is sometimes misused for posting cases to avoid
undated cases which must be avoided by the staffs.

3.10 A Diary

In CIS 3.0 for A diary the word Roznama has been removed And it is mentioned
simply as A diary which now becomes easy for common users to understand.Steps to
generate A diary you can follow the following steps

On the Navigation pane ----- >, click the court Proceeding menu---->click A diary

Crirminal

IN THE COURT OF Subordinate judge, Avinashi
Tmt.R.Arulmozhiselvl, M.L.,
Dated: 10-01-2018

5.No. Case Type Proceedings Next/Disposal Date

Interlocutary Application
1 IA/99/2017 A5 CF.R 3201/2017 Batta by 06.02,2018, 06-02-2018
2 IAM406/2017 0.5 35172016 LA 593/2017 perused and this petition is 01-02-2018
closed as infructious. LA 594/2017 Enguiry by
01.02.2018. LA 652/2017 Counter and disposal by
01.02.2018. LA 406/2017 Payment of commissioner
fee by 01.02.2018.

Original Sult

3 05/16/2015 Further Dws by 24.01.2018. 24-01-2018

4 0O5/36/2015 1A 831/2017 Counter and disposal by 29.01.2018. LA 29-01-2018
B831/2017 is pending call on 29.01.2018.

5 Q5/89/2015 I.A 60/2015 Counter of R1, R2 by 12.01.2018. LA 12-01-2018

421/2016 Enquiry by 12.01.2018. LA 763/2016 Enquiry
by 12.01.2018. LA 421/2016 is pending call on

12.01.2018.
6 05/97/2015 To hear the plaintiff at request call on 22.01.2018. 22-01-2018
7 Q5/117/2015 Petition under order 1 rule 10 filed check and call on 22-01-2018
22.01.2018.
8 05/123/2015 LA 762/2017 Counter and disposal by 24.01.2018. LA 24-01-2018

762/2017 is pending call on 24.01.2018.

3.11 B Diary

B diary is a new option available under CIS 3.0 .It gives the entire diary for all the
hearing dates in the case .To put it simply A diary gives the business or diary for a
particular date but B diary gives the consolidation of the A diary for all dates. One can view
the entire case dairy of all hearing dates of any case through B diary For example in the
screen shot the B diary shows the case diary from 7 .04.2017 starting from trial because
that bundle was received by Transfer at the stage of Trial and the Trial was commenced
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for the said case from 07.04.2017.

Sub Court, Avinashi
IN THE COURT OF : Tmt.R.Arulmozhiselvi, M.L.,
Case No. : 05/0000047/2017

S.No. Case No./TIA No. Date Proceedings

1 05/47/2017 07-04-2017 Defendant council present Trial by 06.06.2017.

2 05/47/2017 06-06-2017 Trial. Plaintiff must appear with proof affidavit on 16.06.2017

| 05/47/2017 16-06-2017 Plaintiff must appear with proof affidavit by 27.07.2017.

4 08/47/2017 57.07-2017 Plaintiff present at request of proof affidavit 11.08.17 failing which

suit will be dismissed for default.

Plaintiff present. Proof affidavit on 18.08.17 failing which this suit
will be dismissed.

PW1 present and proof affidavit filed Exibit Al to A14 marked for

5 05/47/2017 11-08-2017

6 05/47/2017 18-08-2017 cross by 05.09.2017

7 05/47/2017 05-09-2017 For cross. PW1 present 13.09.17.

8 08/47/2017 13-09-2017 g\bﬁggml'gsent and PW1 cross examined in full. For further PWs by

9 0S/47/2017 20-09-2017 For further PWs NFT 10.10.17.

10 0S/47/2017 10-10-2017 Further Pws (NFT) by 25.10.2017. failing which further order will
be passed.
Further Pws not let in inspite of sufficient time given. Hence

11 0S5/47/2017 25-10-2017 plaintiff side evidence closed for defendant side evidence by
06.11.2017

12 0S/47/2017 06-11-2017 I;Ig f!legtaels:ntaﬁon for defendant. Defendant side evidence (NFT)

3.12 Status of case Called / In progress/ completed

A | Cane Proceedings | Cane Procemdings ? (4] L ODoCeawe0
D Feca8 Cwii  # Crirvirg Cenging 1A "Caw ho_ | 'z..g:“ ; _-_;l.a_. ';‘ .:: 1 =) ! m Cabed ] I Progress basrpde badl
The Staw of MINITFSNES W Fanarannam Hanonay Pase | 1Ca l
Todays Purpose: Evcence 34) (@) Time Takés
Panding Since: 1 Yesr 4 Wsnh & e O

With display boards and
Kiosk coming up in the courts
the status of the cases are to be
displayed outside court and it will
show whether in calling or

whether in progress or whether
completed In this feature, the system will display the number of Called Cases. To view the
numbers of called cases select the Called check box. (Shown in the above figure which
shows 1 Called case) and also shows the options In Progress/completed .With these
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option one can mark the case as In Progress or completed.

|—

Admin Menu

3.13 Taken on Board ( Advance hearing of [J 2o oo
a case)

Taken on Board

olfa

When advance hearing petition is filed this taken on board ——

Restore 14

option is used to advance hearing of the case to the current date |[§ . oentcas=
Wiew User Logs
Year End Initialization

Step No 1:Go to navigation pane---> then select admin menu ---> Select Taken on board

Step 2. On Clicking “ Taken on board” ---> case type

option will open up (as shown below) ---> select case type, S ,
--> fill up case number, year .and case details as shown Yl e 20| IR
herewith * Important point to remember is to fill up the date e e B

of hearing as the current date.The next date of the“ B

selected case will be replaced by the current date. The. ]

case can then be viewed on the Daily Board/Cause list S
.Further proceedings in the court can be then filled up as = 5
usual |

Step 3. Click Submit to save the data into the system. The,
system will display the message, “Taken on Board
Successfully”

3.14 Recall of a case

Recall of a case can be used to recall a case for which daily proceedings has been
posted but which need to be taken again on the
same date .This option is used to modify orfl| , -, e

CASUILdILd TmtR.Arulmozhiselvi, ML,

update the information of cases if you want to
recall a case on the same day. In Daily|| e

.
Proceedings the modification facility is not ' S

= Natarjan Vs Chinnappan
provided. HOWGVGF, yOU can reca” the Case, on Today's Purpose: 1A PENDING (1) . Since:0 Year 0 Month 13 Days
the same day, if the reasons provided are
accepted by the court. For example, The Litigant appears in the court, but the advocate is
not able to reach the court in time and hence the matter is adjourned. The Advocate can
then request the court to recall the matter and open the proceedings again. The request

edings | Add g

@civil  Criminal *Case No. || 05/88/2015 I
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Select the check box of Recall.-->Select the radio button for Civil / Criminal case/Case No.-->

Today’s Purpose displayed automatically --> The business can be modified and entered

3.14.1 Difference between recall and Taken on Board

Recall of case is used to recall the case posted on the same date it cannot be used
to recall a case posted on some other date.But taken on board is used to advance the
case posted on some other date. Taken on board comes into help when a case posted on

some other date need to be advanced to a current date.

3.15 Restoration of the case

Go to navigation pane ---> then admin menu ----- > restore case

To access the Case Restoration screen,
follow the steps given below:

On the Navigation pane, click the
Admin menu.

Then, click the Restore Case sub
menu.

When you click Restore Case sub

menu, the
screen is displayed.

Case Restoration

Fill up the details ( There is option
to restore by transfer which can
also be exercised under this
option)

Click submit.The
display the message,
Restored Successfully”

system  will
“Case
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*Case Type:
*Caseho.
Plaintiff Name:
Defendant Name:
Mispnsal Nate:
*Datc of Restore:
hext Date;

Purpose:

Case Remark:

Restore wilh Transker:
Restune as per order in:
Case 1vpe:

Case No:

oo S -
LasC CEIoMaton

| 05-317
[1
Ashokkumar

Ravi

14-12-2017

20-06 2018
09-07-2018

J2iz

#¥aar | 2015

APPEARANCE-14

| Case already dismissed far

default which is restored

case @ a

IA-314
1

vyear: 201§
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3.16 Refile Case

Refile Case' option is used to refile the Advocate Leave
cases that are rejected during e
scrutiny.Select the Case Type and Restore Case

enter the Filing Number and Year of

Admin Menu

the case to be refiled. On clicking the ol e ﬁ
“Go” button, the details of the case are Pt

displayed. Select the “Date of Refile” S

from the calendar. The rejected case e e | MO

resumes on refile with the same filing
number. It is to be remembered that
this option is available only to admin
user and not to the ordinary users

3.17 Transfer of cases

Go to navigation pane--> select admin menu --> select transfer of cases

This option is used to transfer the case from ——————————
one court to another, within the same establishment]| ''2nsfer of Case e
and out side establishment. This feature includes the
options given below:(i) Individual Case Transfer; (ii)

Bulk Transfer; (iii)  Establishment Transfer

P e TR Y [ P S I i i T S
-l riminmal L.as ransiern

*Case Type: seleck

*Case Mooz | *ear:

3.17.1 Individual case transfer

This option provides the facility to transfer an Individual case from one court to
another court. To access the Civil/Criminal Individual Case Transfer , follow the steps
given below:

On the Navigation pane, click the Admin menu-->.click the Transfer of Case --> click
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Individual Case sub menu, the Civil/Criminal Case Transfer screen is displayed--.--> Select case
Type,Enter the Case Numberé& year ---> click Go--->Enter further details as shown in the screen
--->Click Submit to save the data into the system.--> The system will display the

message, “Case Transferred Successfully”

vCase Type:| AS-302

*Petitioner Name: | Natarajan

*Respondent Name: | Sudhamani
From Court No.: 1-Tmt.S.Alli, ML

*Date of Registration: | 22-02-2018

*Last Bussiness Date: | 10-04-2018

*Next Date: | 20-06-2018
“To Coutt No.:| 2-LAKOKILA, M.A.,M.L.j
*Date of Transfer: | 20052018 |4

*Case No.:| 17 "fear:| 2018 ﬂ

Example:No ' 1: - Individual - case - transfer

successfully- made - from - Court - No - 1:
Tmt.S.Alli, - Principal - District - court,
Tiruppur - to - the - Court - No - 2
Tmt.J,A,AKokila‘,lst-AdditionaI-districti
court - , - Tiruppur - as - shown - in - the

screen-shot.j

Principal District emurl, Thuppur

TmtS.AlLML.

! Indivicual Case | Add

il Y

3.17.2 Bulk Transfer

Bulk Transfer option are used to transfer Bulk cases from one court to another

court. This Bulk transfer necessity arises in many occasion title When new courts are

formed. For example a Special Court to try Motor Accident Cases or 138 Negotiable

Instrument Act (Cheque cases) are formed, then the said Motor Accident Cases or 138

cases has tobe transferred in Bulk to new court. CIS.3.0 provides Bulk transfer option

under the following four options

Kadar based on case type(CC case):
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PoliceStation (iii) Act/ Section;(iv) Nature

Example:Bulk Transfer of from court No 1 Mr.S.Karuppiah to Court No 2 Mr.A.Abdul

Step No 1: Select from the Four options under Bulk Transfer (i) Case Type (ii)
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1-Thiru S Karuppiah B Sc & 2-Thire A Abdul KadarB_ ¥

5 Mo Chesck A Case Mo, Py S

=3

Step No 3 “2 Bulk Cases transferred successfully” message displayed

=
]
2
¥
&
B
a
a
|
0

Salect - st Zovng Sebect -

3.17.3 Establishment Transfer :

Transfer of cases done between establishments is dealt under this topic to test
this Establishment transfer option a case was transferred from the Chief Judicial
Magistrate Court with case number (STC.N0.901558/2006) to the Additional Mahila Court
as (STC.No.1/2018) After the case was transferred from Chief Judicial Magistrate Court
the case status was shown "as case not allocated" and only after allocation the case is

shown in the case proceeding of the Additional Mahila Court. The transfer was verified in
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the.Disposal report of Chief Judicial Magistrate Court and the institution report of
Additional Mahila Court the same was successfully reflected. The steps involved in

Establishment Transfer of case is shown hereunder

Step-I:- Transfer from (Court No.9) Chief Judicial Magistrate's Case N0.901558/2006 to
Additional Mahila Court as STC No. 1600320/2018 where by. enabling the the Register

case option that case was numbered "2018" as case No.1/2018 and then give submit

il Trirninel Establishment Case Transiers
e He s e
Erdabiishrmrt B - | O al icia Samngin o be TCooml o1 :! MG Tymme  SUCST% _v_;

e ZU =

*FReaspo et Na el Wigayakarear

Eclabdichrnud Mo i O cBdibi ool b aki b Coork & "I

e e | qecoaze |
= e R e R

By o Coese
“itase ne. | DouoDas

Bl
Ste -2: After gIVIng SmeIt Case CiWUCHmingl establ shment Case Tanstor
transferred successfully" message received . %n;a\afrawsm-m”
the case transferred Lssxlls'nen:.ma:i:.elerl j g e selset jl
| _: . _IE
from Chief Judicial Magistrate Court.

Step-3 : Verify in Kiosk case states of the case N0.901558/2008 of Chief Judicial
Magistrate court. It shows "Transferred to other court".

e-CourtlS, The Application far Indian Judiciary
Lrourt Establishument PR ET T BT AT 5 43

|
Erad
s Dlarad
L5
PFOICLITLE FingCacxe 60150084
B o e L R I S e e

e —
Eohe i Coail

LA A
+ e il WA el Ge.]
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Step-4: Verify the cash status in the Additional Mahila Court it showed “Case not
allocated *

e-CourtlS, The Appllcation Tor Indlam JUdiciaey)
Tl ol =i vt el el asl el Adcidonal Mahikz Courc
=
Step-5 : Allocation of case to Additional , -“-E%j;'“"@?ﬂm
el WG
Mahila Court. The Additional Mahila L pr
SR PN ;,\[;,fel,lfl;h’-||l'alf',ln?p:‘;y‘l\l
Court which was allocated the case st [iankana
reflects the case in the case VDN
PupisectUsing: | 3ot J
proceedings from where the case can |
be continued as usual under CIS. i T i o
13 LXMW RALS G BAMYA BA KL 4 L] ‘p
B3
Step-6: The Transfer status verified]
| £ RSN R )
i i HEn o
from the disposal register of the CJM g
Crirrirnal Diveswd Cunw
I. el GMNMI
Court from where the case was 'rwnm:E.EHS::;iél[:""knn B B - |
transferred to the Additional Mahila| ™" i 23 ED B B
[ 1| | i | | =)
Court_ Arhn 4 faee Fary Kars m‘“’m m;gn coneratetlinenniseied  Rlepoes b Kaher:
EET AU H
1 ETORAMRANYY Eg:-:‘iﬂﬁ:ﬁ“d.u".fﬁ TR MR et TRAMRRSR TARR
R IRRE]
1ot L. i
: ST :ﬂﬁimm DO M L Qﬁe” i
31, ctPe o, i
COSNET  GanfRomes bagrsal 00080 B R ol R TRANAFRR CAGFR
[EREH

Step-7 :The Transfer status verified from the Institution Register of the Additional Mahil

Court to which the case was transferred The screen shot showing the Institution entry of
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the transferred case is enclosed herewith.

Additine Mahia Cowrt

IN THE COURT OETMT.RAJA 5§ RAMYA B.A ML

Police ASARTPALIAM  Fthamorhi
¥u
Vijarakamnar

Eustilutbue Reglstes =T ons Dabe i-31-85-2010 To Dale-01-06-2010

Date of Umder Name of
S.No, CaseType Caso No. Regitrati Party Nama Adéress G th e Praver
i ST v2oi8 3105-201¢8 State Of Taminads Rep ASARIPALLAM P53 AFPIMI
Dy Slol Vs NACE RCDIL

Step-8 : The criminal cause list of the court to which the ca

here.

se was transferred also shown

Aciditicnal Mahila Conart

IMTIIC COURT O: TMT.BAIA S RAMYA DAL M
Jacilal Magrictrara Mo T

Criminal Canse Tisr As omn Tiate: 00 -06-201 7

L

1% 501 o
Police ASARTITALTANM

Vijavacormnar

5, S, Lhse Lypee Casce Mo, Parly Bvaomes Mame of Advecals
TRIAT.
1 g IGONEZETZ018 Sup Inspechor OF Tolice rrr
AW P.5 Fanniyakamari
Bavi Korsoar ank £ Cex
ENOQLIIEY
z 5TC Lzols State Of Tomilnadu Koo APP JMI MAGERCCIL

Adv A Dnansakar

3.18 Lok Adalat

Under CIS 3.0 the Lok Adalat option has been
enhanced with many key features considering the
importance of Alternate Dispute Resolution mechanism in
the Indian Judiciary. Lok Adalat option comes with option
for adding ID for Lok Adalat, ID for Lok Adalat member, ID
for Lok Adalat panel. CIS 3.0 has also enhanced Lok
Adalat with features of assigning cases to Lok Adalat,
panel and generation of Reports. The Lok Adalat option
are captured in the screen shot shown herewith.

Lok Adalat

Lok Adalat

Lok Adalat Member
Add Panel

Assign Cases to Lok
Adalat

Assign Cases to Panel
Settlement of Cases
Lok Adalat Reports
Lokadalat Notice

Page No.50 of 233

Case Management through CIS 3.0




51

3.18.1 Lok Adalat ID

Varieties of Lok Adalat are held in courts and
under this Lok Adalat option ID can be created
separately for National Lok Adalat,State Lok Adalat,
District Lok Adalat,Taluk level lok adalats under CIS
3.0 which is shown hereunder.

3.18.2 Lok Adalat Member

* Lok Adalat 1D |
* Lok Adalar | NATIONAL LOK ADALAT
* Lok Adalat Type :| Mational Lokadalat
* From Date: | 16-12-2015

To Dae:| 03-05-2018 =2

Similarly Lok adalat member can be created
under four types 1) Advocate 2) Judge 3) Retired
Judicial Officer and 4) others.Once this Lok Adalat
list of members is updated under CIS 3.0 the cases
can be referred to the particular member type. The
lok adalat member screen shot is shown herewith.

LR R O L g L
Lok Adalat Member
“Member 1D 1

Moiher Type: O Advoete O Jindye @ Reted Judicial Oficer ' Dt

*Jurlge Name Mr,Thangara]

3.18.3 Lok Adalat panel:

For every Lok Adalat different panels
can be created under CIS 3.0 with panel ID

and with  specified Panel members

PLATIOMAL LOW ACRLAT =|

=1 o At IE1

Loode Suciad et Tyrpoee . Pladti corsenl i iad e

o Dabe T T5- 1220005

3.18.4.Assign cases to Lok Adalat

PUATEOTMAL LB A D LAT=-1 = |

r

Under this option the user must choose the lok adalat ID and the case which

is to be referred. To assign the check the box as shown herewith.If Lok adalat ID is

not created this option may not work The list of assigned cases can also be

generated under CIS 3.0 as shown in the screen shot herewith
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3.19 Mediation

Mediation
With ADR gaining big momentum in our Indian Judiciary ,CIS|| jcdiation Member
3.0 comes with more detailed options to face the every increasing|| select Mediator
Alternate Dispute Mechanism,(ADR) . Now under Mediation option|| Refer to Mediation
one can update Mediation members list, Refer to mediation,|| Mediation Allocation

allocation of cases to mediation, Mediation reports . Mediation Transfer
Mediation Cause List

Go to the Navigation pane----> click the Mediation menu Mediation Proceeding

Mediation Report

3.19.1 Mediation Member

By using this option under CIS 3.0 one can add the panel Member name. The
Mediation member option provides for member types which includes Advocate, Judicial
Officer, Retired Judicial Officer,Marriage councillors and others. Each of the mediation
member will have details of the field of expertise under CIS 3.0 whereby while referring to
mediation the Judicial officer can refer the cases to the expert mediation members.

Go to the Navigation pane----> click the Mediation menu---->Click Mediation
member cases and can be referred to the.particulars mediation member

*Member 1D: -2 |
Member Type: @ Advuocate 7 Judicial Officer 7 Retred Judicial Offcer : Marriage Counselor Other
_.lj
i -B.Vicya|
Frcm Date: 11-07-2018 [E

_ Experience in Iokadalath cases
Expartise:

*Mame of Advocatc Bar Rogn. Me: | 1505 of 2008

3.19.2 Refer to Mediation . |

*Caze o | 254 “Yeor: [ 2016

To refer the case for Mediation this option of refer to
mediation is used stge: 1SSUES

el of Relerance; 09-05._05 i)

Kasivivanaliar VS Rajiiand 2 olhers
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3.19.3 Mediation allocation

Mediatior

riTmmea bous
*Flad o 7 NMaime R.Jagades

TLAsts of SEocatioek VS-D-ZAa1E

ool Seawnre. 2-Trine RS0

Meaembear I Maermb er Farme

ThaoarajufRetived Jedicia Oificer)

= B .Sorr msariiz= so o o o s}

CRlior

P HMOPYET 2017

=

~Crefersdant “Sarne | R.Poongodi

b

3
s fisebei. L. Suboedicesle Fuclges, Soeireaes i
:;""é‘;:':ﬁ' %: ANccate
Total
s ] L6 ]
o o

When a case is referred to mediation the next

guestion which arises is who are the

mediators? To decide the mediators the mediation allocation option is used and

cases are allocated to the selected mediation

3.19.4 Mediation cause list

members

Meciation Cause List

- . — 1

“Seextrediaor | BVidya2 |
CE T - |

show| 10 E»:n:' e
5, Wo, & - Casps Party Nama Date of Registration i m"m{:ﬂ i Medigtor Medigtion Date
: Mediation of
Hi 12018 mav high s 0407 107 2018 =R B-0L-2C1%
Showing 110 Lol L eries PrevioLs L | et

3.19.5 Mediation proceedings Once case is

referred for mediation and after the

said reference, the mediation
proceedings takes place. When the
referred case is adjourned then it is
recorded in the Next date option under
this option. There is also an option for
returning the case to the mediation

cell or Recall the case for further

Doadee

Mudizier haime

1 mecall
| HMCP-310

*Case Type:

“Caze Mo | Gl | *waar: 018

mayilvizhi Y= nil
Slage | Appearance
Roleronee @ 11-07-2018
Thangaraju
[ check here to return to mediation eell

“Het Dates | D5-01-2019 52

proceedings.
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3.19.7 Mediation Report:

Mediation Report is an important option whereby the details of the list of cases
referred and with the status of referred cases can be generated as shown herewith.

| Header (Zefaultstyle) +

ctmedisior: | Thamgarap-1

Show| 10 IM»—
Seach |
Date of
SuMe. A Cases Pasty Nome: sy
Regisiraisen
ArAM- A0

Shoveng 180 1of 1 eniries

[ 1
“Fiom Dure 05052015 [ *Torea

Madiation Repart

.Ilrﬁcs-zma = H

Refiered 10 Neaxt Medialion
Mediation on Dafe

ol it b et s e N S

3.19.7 Mediation Transfer:

Mediation transfer is an important option whereby the cases referred for
mediation can be transferred within the mediators. Once the mediation case is
transferred from one mediator to another it can be checked through the mediation
cause list which shows the current status of the mediation case.

Mediation Transfer

“Fiam Medazr | Thangaraju-1 -

Casge N, Agsign Cases To

BVidya-2

Mndiliainn
Mediation

“From Medaer: | Select

*Selecl mediator: | BVidya-2
“From Date | 05-01-2018 [
Show| 10 :J-:l'.:ri:i

|

HMORGELE1E mayivizhivenit 4072018

Showng 1t 1od 1 emries

5. Na. &  Casos Party Mama Date of Registration

Mediation Cause List

J
B

Refiered to
Mrdiation on

L1-07-201E

e | por | (o

Mediator Mediation Date

Evidya 05-01-2018
I Previous | 1 Next
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3.20 Query builder

The Query Builder is used to generate queries on filling up the given fields and
generating reports dynamically .In Query Builder, you can build a Reports within
seconds for Civil cases, Criminal cases, or a single Query for Both the case types. You
can get the reports instantly by dynamically specifying the parameters. It is useful to
create exclusive reports according to the needs by specifying field and to get reports
other than the standard reports available inbuilt in CIS. It is a real akshayapatra where

innumerable reports on various probabilities can be created.

Aot 1
ok Al
_ =
Thsis : -
j Hub Purposs:  Seleck j
]
E
Aduocana: | Caley Resson: saleck _j
Fary D& 3 | B )
Ritul bl Grester Thar i | ror bese: | 01 0i el
Ciete of Seclsirezion:  Less Thar s For bae: | 0072012
“Wapor Ina Morethan b years old| ] |
Back
More than § years old
Totl Cases: 57
Show 10 'l eniries
Petitioner Nama
Sr. No. *  Case No. VE Respondent Advocate Fota o ; e Purpose Act Section Mature
Registration Date
Nama
P Subramaniam Vs
; i i s g ; STENS FOR SuitsValuationAct—
1 ASI19/2013 ;Dunnusmw and D Mylsamy(P), 27-03-1905 05-0E-2013 IMPLEADMENT = 37(2)and27(C)
othors
£ 7 AIEEN BHAlANSAMY Vs 5 HAMamoanry -} o ; NIATFDIRY = i
¥y DSNE2003 M goundar A.Chinnasamy(), Ta-DE-ATHTT PHLE-AOTH HIGH COURT SisisvalnahonArnt=47
¥ sivageari and 5 ponarniF), P - Codeal CivilFrocedure=
3 Ep/128/2011 rangasami Vs tnstc K.Janathanan(R), 14-06-2011 03-06-2013 ATTACHMENT orderziRuled 3andG6
R = st 5 e CodecfCivilP rocedure
4 L P/55/2009 Sumathi Vs TNSTC M Palanisamy(P), 26-03-2008 07-07-2013 = Re Attatch order3LruledZandss
. palanisany Vs A JagadeeshiP), . - FURTHER SuitsValuationAct=
5 OSHENIN2 ciinathsl i hanrraniF 27012002 05062012 | ryinence aariniel
.
3.21. Caveat search option
In civil courts
Searchlng Caveats IS .-_._._._éAm-'.\'I'Ere % Srarking WWith Suaordinars Court S Caveat Mo
an important work . Capaitbic: [ | vear:[2078  ETH
H Search Results
Now the said caveat
Caveal Matched Case Drate of CavealuriCaveatee
Mo, Mo. Filing Delails
search can be done ey
Liagis - O&6-C7-2018 ws
. . S
with four options (1)
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anywhere, (ii) Starting with, (iii) subordinate court,(iv) caveat no. The example

screenshot shows the caveat search using caveat number 1/2018 which shows the

search result

3.22 Litigant status

Go to Navigation Pane -->Select

Litigant Updation---> select Litigant status o~

Now under CIS 3.0 comes with updating
the litigant status. For example if a plaintiff in a
case dies, now there is option to update the
litigant status as dead , Absconding ,Abated,
Quashed etc

Case Type: QS5-317 'J
solo.: 439 *Yoar | 2016 @
T PemiongrRespendent Name: \ul'EliJSéﬁ‘y '{
Type: Pelitioner
s
Absconding-1
Abzted-2

Mame quashed from charge-sheet/complaint-4
Permanent.y exempted-5
In Jail for ancther offence-¢&

3.23 Legal heir addition

Go to Navigation Pane

-->Select L|t|gant Lagal Heir Notificatien | Lagal Heir Addition
Updation---> select b
Legalhelr addltlon ‘e b 414 vew H1s [N [ ]
RE S =
Sarly R, -4 elursn{MPH h:’:' v e
Under Litigant updation ane= N e T
the most important feature is = e -
the addition of legal heir.Once
the litigant status is updated as
dead then the next question
which arises is that how to add
Lagal Helr Notification  Lagal Halr Addit
the legal heirs.The answer is " =
Cawe No. Filing Mo.
provided under CIS 3.0 through "o e | G317 oo 43 w2016 [
legal heir addition. First under o oplticktiome: | e 7| Koy
. View
. . e . . VP FALTIGNET HAME ;
Legal heir notification option e RS ] Farermn __L_!_I_l,',':!si‘_'_?i,__,t_,',l;{'_'_*:i_f_','f,'_v',l[ .
. . = | I.!--. Kanrsa T"'.I-:.l
one need to file up the details i Diterrily Aee

|
of the case and the party for

whom legal heir to be added and then click submit; then under legal heir addition the
details of the heirs to be filed up and the legal heirs details can be added successfully.
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3.24 Witness Information

Go to Navigation Pane -->Select Litigant Updation---> select Witness information

Under CIS 3.0 we can now keep track of the list of witnesses examined in a case. To
use this option go to Naviation pane---> then select the Litigant updation-----> then choose
witness information option and fill up the details of the witness then we can get the list of
witnesses as shown in the screen shot

Year| 2016 m

Natarjan Vs Naryanamoorthy

Defendant Court Name

Date of

Withess No Wimess Name Examination

| 1-Matarjan-{MP) i
Natarajan PW1 06-06-2018

are! | TAMILNADU-33 1 Destrict: | Tiruppur-33

1| Avinashi-6 | Vilage:| Select

|
3.25 ORDER/JUDGMENT UPLOADING

‘order and Judgment [+

The order Judgment uploading under CIS 3.0 comes with an
upgraded option of preview feature and reportable option as

shown in the screen short below

Go to Navigation pane select court proceedings-Select order Judgment uploading then fill up
the cases in the dialogue box shown — select the click browse -select PDF formatted Judgment /
order from the computer — after PDF document is attached — verify in the preview option and then

select the options under reportable and order in local language and click upload
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bl P

Bub Courit Awseeshi
Tmr.R_Arimozhisedi ME.

= Crcier Crats
“Twpe of Oroer:
Repotabie

Owder in Local Langudsge:

O1-02-Z017F |

i

O.S. Z20-2015 Judgment 01.02. 2017 . pdFf Preview

g ¢ Add [uploa s
CiwiliCriminal Order
& cnen Cnnunal  “Ccase Mo QS 20/ 20715
PlaintiT Mame  Karonanithd
TrerTearmEard Maaree  Raanesh
“Uplcad: | Browse... |
O

Judgement-15
=
=

4

& il

Corirmvirs

"llasme Mo

= Upload:

*Crder Date:

*Type of Order:

Cinvil/Craminal Order

Addition successiul

select

Browse. ..
100%

Files uploaded successfully

ot-02-2017

| Mo File selected.

S

Reportabde:

Order in Local Language:
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3.26 Case conversion

Go to Navigation Pane--> click Admin menu -->Select proceeding modification->

select case conversion (or) Type case conversion in the search box directly
When the type of case is wrongly entered and if the type of case need to be

changed then case conversion option under CIS 3.0 can be utilized for example if
a case as EP has been wrongly entered as OS then using this option it can be

converted in to the current case type using this option

Sub Court Avinashi Y Leqgou [+ NCzo
. y B FUPMEET 7k
Tt R Arulmozhizsli, Mla, 12072ms
f ; admin Menu [ Case CORUBTEInN § CEsE 0 Y (4] OCH 8 @& O
Case Conversion
® Cii Crimiinal

YCase Type: .IH\-31-‘. -l
“Case e 120 -_ “famn ..7018 . @
Petitioner Mame: Ramaryj ) .
Respondent Name: Ramasamy
“Lase [ype: .EMA-KI]S j

“Case Mu.. 4 | “vem | 2018

Sub Courl, Avinashi Logout @ peae
| TrLR. Al mazhinei, ML, LP4-2mE
A J Admwin Menu | Case Conversion J C25R 00 X ﬂ obpado
Case Canversion

tedficatior Succasshul,

® i Cainal

“ase ype: Select

Aase Mo “am)

3.27.Split cases.

For criminal cases sometimes in case of number of accused and if NBW is
pending for one person Judicial orders are passed for spliting the case for
proceeding with the accused who are present in the case and to separate the case
against whom NBW is pending. In such case split case option is useful and it is a
new feature under CIS 3.0 Eg:- In SC.11/2017 there are two accused and one
accused is absconding. Hence case against the absconding accused is spliut

separately as SC.86/16
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Go to Navigation pane — select admin menu select proceeding modification select

split case option (or) directly type split case in the search box which will show the

split case option.

TR — =
o Y © B2 ece
32 | 1 ar | BT
Potitioner Respondent Litigant Status
Marthy & Pukikan Mooty Seleck -}
HETE 0d podics Aulnashy - o
& & ilahimd £ Suhramar Abscording 1 'E
= | A215C 'j i Mo, BOGBO0E “aar | 2018 "._.;'7 86 2014
Select Main Party
Respondent
™~
Y 4 (T =M
Splitting of Case successfu
Reqistration MNo.-SCB6/2016
"Case Type ! | Seleck b | *Case No
- I

3.28 Delete case
Go to Navigation Pane--> click Admin menu -->Select proceeding

modification-> select Delete case (or) Type Delete case in the search box

directly
Under CIS.3.0 under admin menu the delete case option is provided. Cases

can be deleted using three options based on the filing number, Caveat

Number, IA No. This delete case option must be used with caution and hence

Page No.60 of 233 Case Management through CIS 3.0



61

it is assigned under the admin function The Judicial Officer can ensure to fix
the responsibility on specific person to do this admin function only after
getting Judicial order or office note order from the concerned Judge.
Because lot of live statistics are created based on the entries made in the
court Hence any case deleted will have an impact on the said statistics

Hence this option need to be utilized with caution.

Delete Cases TR
: : Delete Cases
@ Filing MoJ/Case Mo. Cavesat Mo, A Mo

cnr no.| TNTI160007482017 | [
Filing Mo.: /22002017 @ Filing No./Case Mo, -/ Caveat No. ' [A No.

Case MNo.: .szzzufzm? . CNRNO. | m
Petitioner Mame: | K.Sundarasamy - -

Deletion successful

Respondent Mame: | C.R. Annathurai

------- Continue to explore other interesting Daily usage options under CIS 3.0----
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4. e Filing

4.1 Introduction:-

The dream of E filing for the District Judiciary has come true with CIS 3.0.
The concept of E filing under CIS 3.0 to put it in simple words is that the digital filing by
an advocate or party in person is filed through a separate eFiling portal from where after
verification and preliminary scrutiny it is transferred to CIS and the said efiled data is
consumed under CIS 3.0 .So as far as CIS 3.0 is concerned the work under CIS 3.0 starts
only when the efiled case data is consumed under CIS and then the usual procedure of
scrutiny by raising objection, Rejection,Registration, allocation is done. In this chapter the
stages of e filing cases where it is done and how the digital case content is consumed
under CIS 3.0 is dealt herewith

4.2 Two stages of eFiling
() eFiling cases through Online portal (www.eFiling.eCourts.gov.in)
(i) Consuming data by CIS 3.0 from the on- line eFiling portal

4.3 eFiling option under CIS 3.0

CIS 3.0 comes with the new eFiling option.There is no direct etFiling !

eFiling of case into CIS3.0 .But cases are filed in an onlinef '~ c.,me Data

portal from where under the consume data option the efiled| e-Filing

content will be consumed by CIS 3.0 and then it will be| e-Withess

scrutinized like any other cases going through the stage off 'Mfermation
e-Victim
FORA. The other visionary options like e witness, victim,e :
e-Plead Guilty
plead guilty and e fir are also inbuilt under CIS 3.0 . e

4.4 . Consume Data option under CIS 3.0
The consume data option under eFiling is provided under the CIS 3.0 for consuming the
efiled cases from the online portal. There is no direct eFiling of cases into the CIS
,because if the registered users are allowed to make direct filing into CIS software it may
affect the security and the speed of the software. Hence at present a seperate eFiling

portal is allocated whereby registered user make the eFiling and it is consumed into CIS
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under this consume data -eFiling option Under CIS 3.0 Consume data option is provided

E-filing / E-filing View Document (| PDE | Plead Guilty || Fir Data | N-step | RTO

which is a visionary option proposed for consuming datas under six heads.

4.4.1. Consume Data -E filing

Under the first option of consume data i.e eFiling option the cases filed in the efiled portal
will be consumed under CIS 3.0.

4.4.2 E filing view Document option

There is another option e filing view document option under the consume data option in
CIS 3.0. Under this optionthe great move of integrating the court datas has been
proposed. For example if an appellate court wants to view the trial court data then it can
use the option of eFiling view document option. This option enables the much needed
vertical and horizantal integration of court datas under CIS 3.0

4.4.3 PDE (Public Data Entry) — Consume Data

Under this visionary option it is proposed that the litigants will be able to make Public
case data entry from their home and which will be consumed through CIS and through
the consume data option through Clis 3.0 it will reach the respective courts.

4.4.4 Plead guilty- Consume Data
Under this plead guilty option under consume data option in CIS 3.0 one will be able to
plead guilty and deposit fine online and the said data will be consumed through CIS 3.0.

This is already tested successfully in Karnataka

4.4.5 FIR data- Consume Data

Under FIR Data consume data option, the day is not far when the FIR registered in the
Police Station will be consumed immediately by the courts and reflected in the court data

through this option.
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4.4.6 N-STEP - (National Service and Tracking of Electronic
Processes) eSummons Portal:

The N-STEP application will track the status of process of the Courts. Court Process can
be served through smart phones. The NIC Pune team has prepared the eSummons
software application for use through smart phones. This is a most welcome feature
which is surely going to curb all the delays involved in the process service. By using this
option, courts will be able to digitally track the service of electronic process which is
generated and published through CIS 3.0: The web portal is being launched for

monitoring the status of processes at www.nstep.eCourts.gov.in

4.4.7 RTO- Consume Data
Just imagine, if the vehicle number is typed the data of driving license, vehicle number,
insurance all are fetched in the court. With that vision this RTO option included under

Consume data option. This is a sure time saving tool for the courts.

4.5 Extracting e-filed cases :

As already stated above the e filed cases from the online portal is consumed
through CIS 3.0 under this option of "e-filing" Under this option two options are available
for extracting the e filed cases from the e filed web portal.

(i) Filing number (ii) Select data .The screen shot herewith shows the choosing of both the
options . By selecting filing number option and from date to date option. The efiled case is
extracted into CIS 3.0.

= Filing No.'- Sebect Date
lodays Filing Mo: | Salect
ECHPRID1 00

ECHPKI

&
ECHPRIT OS2 0T 8

E-Filing

Filing No_#® Select Date

“From Date:. 27-06-2018. |50 To Date:| 27-06-20118

Filing No.: | Select '
ECH O1e
ECHPKID
ECHPKID 01
ECHPKID1O00292018
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4.6 Verification | Rejection of e filed cases under CIS
3.0

Once the e filed case in extracted under CIS 3.0 using the e filing number then the e
filed case goes through the stage of verification and if it is in order then " Submit" option is

choosen or else the Reject option to be chosen.

Subordinate Court
Act-Section

M

Ewtra Party

Case Dewils

* Verify
* Civil

Reject
Criminal

Civil Appeal-69 v

Case Type

Once it is verified then the CIS staff must choose Civil/Criminal and also the Case Type

as shown in the screenshot herewith.

4.7 Filing number generated under CIS 3.0
Once the e-filed case is verified and the case nature assigned then the filing
number is generated as shown in the screenshot “ Filing No: Civil Appeal/416/2018”

Thus the e filed case content is

consumed under the CIS 3.0 and it E-Filing
L . Case Filed successfully
is given a separate filing number Filing No:Civil Appeal/416/2018

CINO is: TEST010006412018
® Filing No." Select Date

Todays Filing No: | Select v

under CIS 3.0.
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4.8 Rejection of e filed case under CIS 3.0

If during verification under CIS 3.0 if the e- filed case is not in order then the
rejected option is chosen and Rejection remarks are made in the box and the e filed case
is rejected under CIS 3.0

E-rFiing
® Fiting o, Select Dale

Todays Filing Not | ECHPKIDI00O0302018 * m

Fettioner

Complaint shrey Gender Male Age 27 Relation  Nene/Other
Father/MaoiherHusband Name Date of Birth Caste Extra Petiioner Count ©
Name of Advocate Advocate Code/Bar No Email ‘shi@gmail.com Iobdle No. - 4545564545
Address - shimla Pin code - 121212 LD Mo, State

Dnstrict Town Viard Taluika

Vitage - Palice Station Code Differently Abled

Respondent

Extra Information

Subordinate Court
Aet-Section
MVZ
Exira Party
Case Details
Verify ® Reject
Jocuments not altached
Remark:
[ o

Verty ® Reject <

Documents not attached
Remark:

4.9 Online eFiling portal (www.efiling.eCourts.gov.in):

After reading about the process of consuming data of efiled cases under CIS 3.0 one will
surely become curious to know where the eFiling is done and how it works. To satisfy the
curiosity of the readers the various options available under eFiling portal is discussed in
brief. To put it simple for making eFiling an online portal has been created wherein

registered users can login and make their eFiling at www.efiling.eCourts.gov.in
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4.9.1 Login page of E filing portal

Login

Log in

iy

e

Under the online E filing portal only a register user can make E filing.
The Register user can be an Advocate or party in person. The advocate or
party in person who becomes the registered user alone can login using their
user ID and efile the case .The screen shot of the login page is shown
herewith.
4.9.2 Registered user

The advocate and the party in person have to register an account under the
eFiling portal to become a registered user.

-t Registration (0}

Party-in-Person (0}

Advocates (0)
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4.9.2.1 Registration of An Advocate 4.9.2.2 Registration of party in
person

REGISTRATION
REGISTRATION

GET OTP

4.9.3 Dash Board of e filing login

Once a registered user login the dash board welcomes the user which

has the following opion. Home,New Case,Documents,Deficit court fee,Report
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Contacts,Help.

4.9.4 E filing a New case under the online portal

Stepl Become registered user Advocate / party in person

Step 2 Login with a registered user ID

Step 3 Choose New case option under dash board for filing a new case. And

fill up the datas regarding for which court case is efiled.

i New Case : Where to file

state
Dismct

Court Estabiishment

Muaner Type
Caze Ty
i5 MUACP Mather

Documents will be signed by

MNOTE : eFiiing por

Step 4 Once new case option is choosen its opens up 6 digital forms which
need to be filled up.
(i) Petitioner form ;
(if) Respondnet form
(iii) Extra Information
(iv) Act/section
(v) Extra Party
(vi) Upload document
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Step 4.1 Digitally Fill up Petitioner form

W Siing Ferm

Step 4.2 Digitally Fill up Respondent form

w-Falieg N | DCHPYITE0M 018

Step 4.3 Digitally Fill up Extra information form
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Step 4.4 Digitally Fill up Act | Section form

Act Irestrance Act v Act Section

| Poves JUSRIEHY vt |

I Filing Form eFiling No : ECHPKIg 000132018 m

Step 4.5 Digitally Fill up Extra party form

......

| s JESRE

Step 4.6 Digitally upload documents only as PDF

B Miscellaneous Do @ Wihers o s
Bt
ert e st
s e
o s ARG CRAST e e -
Gren =
o e T 2 [S——
[ Mgl fanct Toromc car e el
T —————
= msw—— g L. J— R
ey T T - - -
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Step 4.5 Court fee payment

= Make Payment

Sainmilt Courn fea

Transscton Mumsbs: * Transact-on Date

Court Fog "

Fages

Count Mes

Total Payment To Make
B0 [nweords e

Uipciad M wigts Crooes File Mo fie chosan

»-Piling Mo : ECHPNIC 208132018 m

Step 4.6 Upload digitally sighed litigant affirmation

I Filing Form

Appicant'Compdsinant/Litigant Affirmation

Fledse upioac Sgiatly sgned Arhmmaton

Liphoad Alfamelon Docurmsnbs

Advocate identificaiion and Verification

Please upiose S gially signed Identfcation and

St T e e choacy
Werification *

Liplossd Affmmation Docormenis

Choose Fle | Ne Sz cheserm 4 Vi A i

Filing b - FCHPHN 300157018 m

identficaton and Verfication
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4.9.5 Other option for Registered user
Under the Dash board few other options are also available like preview,

digital draft, Viewing pending acceptance Viewing Pending scrutiny ,

Resubmit option, Miscellaneous document upload, deficit court fee options as

shown in the screen shots

hereunder -
Prewview m

4.9.5.1.New case Preview

Updazd Dacuments

4.9.5..2. Digital draft

The Registered user can use the draft option to store their digital case

content before making final submission. Under this option “final submit” can

be clicked for making the final submission of the draft.

4.9.5.3 Viewing Pending Acceptance e filed cases

The registered user can see the cases which are pending for

acceptance. This feature shows the E filing number along with the date of
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submission and time of submission. This will be a useful reference column for

the registered user to know the status of the E filed cases.

Pending Accepiance

4.9.5.4. Viewing Pending scrutiny e filed cases
This option shows the status pending scrutiny which shows the updated

regarding the scrutiny date and time.

Pending Scrutiny

Shew 18 = motnes Spmrch

» Filing Ho. s EMRL Case Mo Cause Trie Upianed Cm

---------

4.9.5.5 Re submit option
This option provides the options for re submission of the cases

which has been not accepted or rejected.
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4.9.5.6. Miscellaneous Document

The registered user can digitally file all connected case
documents by digitally signing it with the digital token or using Aadhar.

CasaMo.: MALT MAGT Causa Tile 2 L2 s ASRncer KR SR
CHRNo :  HPKIH00020520
Docurmens S SR = Docismerns Tite -
P

B Uploaded Documents

Effirg Na. | EDHSH0 0000 2048

F  Dogument Upioaged Dosumaeris Pages Agties

oo I ECHFHIDI 300012918 Appaal pof 0 el
E‘;_T'E- g Pay Court Fee [ Eimal Submit
Copyright & 2093-2019 eCommites. Supreme Court of India A rights icocrved

4.9.5.7. Deficit CF payment
The Registered user can also make deficit court fee payment
using this option when the cases are returned for payment of deficit court fee.

— W |
=

B Deficit Court Fee : Yihere Lo fie

State -
Exrstnct ©
T T CHETECT AN SeSsRe COOR, Mnmar

CHA NC:.

DNCUMENT Wl D6 IR Dy

= e

4.10Admin options under e filing portal
After the registered user makes E filing the digital content comes
to the scrutiny by the registered admins. The registered admins from the court

will have registered user ID and profile and the admin starts scrutiny by login
with his ID.
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4.10.1 Admin login

Profile
S

Dwye BaNSAL .
Ersas b -

T -
0 sk S
(R - w
B o

4.10.2. Admin Dash Board

The Authorized Admin who login with the ID under E filing portal is
welcomed with the separate dash home containing admin functions like
transfer to section filing section status E filing status etc. The screen shot of
the said dash home is provided herewith for clear understanding.

Trasrsfer 10 Section

4.10.3 Admin Action on e filed cases

The authorised court admin scrutiny the e filed cased using new filing option and if

it is approved orders transfer to section and if it is not accepted this approves with the
reason.

B 1 g
Mew Filing
trh Search

wFilirg No. Time Cause Tithe Submitted Cn Hztion

FOHPRI 00 15015 Bl e WHAS wharmave e AENED0TE 1112 00
ap

EDHPRI I00DA R & Mt Docs TS5 * .
am achis

EFMPRI D000 42018 Dt Soart Fee 508 -2 ] At
28 &

- CHPRE 0D IS0 18 Meas Catue WIRAS SHARIA WS RETIN TSIOMZRIE 207 01 R
=M aay
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4.10.3.1. Approver pre—

e w0 1rE G ARMOYE B EEng Sember 7

W Py Fleasoe o DS eeose

4.10.3.2. Disapprove

T (5 v

A~ HD
= - - -

4.10.3.3. Deficit CF

# Deficit Court Fee

Daficit Court fegs to ba pad’: I e

4.10.3.4. Transfer to =

flllng Section Transfer to Filing Section

Show 19 « eatries Search:
i efiling Ho. Tyme CHR Ho.. Case Type. Cause Tk Updatsd O Action
1 IR DN Wew Caen VIS sharma s nite 18R

1241 1P
baruias 1 entries

Feattirs Neal
4.10.3.5. Available for CIS
= 1 Lo

Available for CIS

Shew 10 v entie:
® wFifing No. Tioe Cause Titie

1 ECHPKID 1000012098 MNew Case hemanshu Vs, prakash

2 ECHPHO1000022012 Mew Case hran Vs nua
3 ECHPK 00004208 New Case Sumnil Vs Ravi
4 ECHPKID 1000082038 New Caze kantka s prees
5 ECHPIID10000820%5 MNew Casa Miahit We. rohit

2?5'20‘3 2247 et Status From (18
g;:wzma Lt (el Stasluss From CIS
{meI?”“”-{ B Get Satus From CI3
O6ME2016 12,2538
P

COMEZM8 12,32 D¢

Fia Gt Stabus Trom CA5
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Initially Defective

Show 1w v wniries

& wFiling Na., Trpe Cause Title
1 ECHPKDIGO0112012 MNew Case abe Ve, brd
2 ED-FHO100001 2013 Mesc. Docs

Snowing 1 10 2 of 2 entnes

Detw:t Raized Cn

OreR 02 28T
Pt

T0201E 12.42.48
P

Prowizus Neat

4.11. Super Admin - controlling authority

Super Admin under the E filing will have the power to create new

admins and also to change case status and to view the login details of the

admins under E filing.

4.11.1 Super admin

2

Dash Board

4.11.2 Add new admin
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Super Admin Dashboard

G

Change Case Status

+

Create New Admin

§ "\ e-Filing

+ Add New Armin

Veniesms,

Wiy Profe - $UPER ALMN
WAL Fridames: [

Lasihism
o
Qunde
B View Login Log Dutalls
Wacas-
S
Logn

AGHCIURT o LIWER LEURT
gh Gt
G i
i ®
o
Lo o
Search:
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4.11.3 Viewing log report .

Login Logs

From QBDE 2018 1o 15082018

L Legeus
EMO.  Mame Lmer Type Oow'Teme  DobsTims  Retweer

L

L]

Thus eFiling starts from the filing of case through the seperate online portal and
preliminary verification is made in the online portal and then it is consumed through
CIS 3.0 and scruitinised and filing number is given under CIS 3.0 . And now the

technological dooors are wide open for District Judiciary with this eFiling option.

------ welcome to the new world of eFiling---
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5.Filing & Registration

5.1 Filing counter

The Centralised Filing counter and the concept of FORA the revolutionary feature of
the District Judiciary has been retained under CIS 3.0. Some High courts are using
different workflow. Under CIS 3.0 two types of filing are now available one regular maual
filing in the filing counter and the other online eFiling. We are seen in the preceeding
chapter how eFiling is done and how it is consumed into CIS 3.0 . Under CIS 3.0 any
person who wants to maually file the case can come to the filing counter and file his case.
During filing all the details will be entered in the format prescribed and the entries will be
made. After making entries filing number and CNR number (unique case identity number)
will be generated and filing acknowledgement will be given to the litigant who can then
track his case status on line whether his case is taken on file or whether any objections
have been noted or whether it is returned or rejected or registered. So with this filing
counter and CNR number the tracking of unnumbered cases is also possible which is
great breakthrough on the litigant point of view resulting in greater transparency in District
Judiciary.

5.2 FORA- Filing work Flow
What is FORA ?FORA is nothing but the abbreviation of the stages of the case

through which any case passes through once filed into the filing counter. The stage has
been classified as

FORA = Filing I Objections [ Registration 0 Allocation

eFiling Filed After
through on line portal preliminary Consumed | Then the regular FORA
www.efiling.eCourts.gov. verification under CIS stages followed
in transfered to
CIS
Manual | Filed through the FORA = Filing [ Objections [ Registration [ Allocation
filing court complex Stages takes place
Filing counter
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5.3.Filing

Under CIS 3.0 any case filed in the filing counter will enter the First step which is termed
as Filing. Under the first step of filing any case which is filed will be entered in the
prescribed form in the filing counter. After making preliminary entries filing number and a
CNR number is generated and a printed acknowledgement is given to the litigant in the

filing counter.

5.3.1 Filing Counter Menu

Under CIS 3.0 to enter details of a filed case go to the filing counter
menu which is in the navigation pane and then select the Case and

I TG

Case and Caveat Filing

caveat filing. Under Case you can select either civil or criminal and
for caveat filing you can click Caveat filing which is shown hereunder. || ¢aseData Entry
Go to Navigation Pane [I Filing counter [ Case and Caveat filing
EEOUrlS, [ ] et
) o A Tiling hd [+] 0 (T == | [=3 - R ]
L I a
‘Casa Teper | 15317 b Serug o 27 wvuw: 208
e
i | 2omes =
5.3.2 Types of filing provided under CIS 3.0
= Filing Counter
= Case and Caveat Filing

= Reporis

= Appeal Filing
= Appeal Filing
= Registration Section

m 1A on Filing
= e-Filing

m 2-Filing

= Filing Check List

5.3.3.Filing-Procedure Civil/Criminal

For Civil or Criminal Case Filing follow the steps given below:
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» By default in CIS 3.0 you will get civil filing and you can choose criminal filing or
caveat filing through the radio button as shown hereunder

» And then select case type when the filing number is auto generated.

1 Fing Courter 1 Ceseand Coueatring s ABd | fling ki 0,0 OEEN ooBesn

Qo Do U cael s

1 |
‘Case Type | Soloct i | ing R “vear | 2018
A

5.3.4 Adding details

At the filing counter Civil /Criminal Case and Caveat filing process involves filling up
of various details as listed below:

* Plaintiff, Defendant, Other details for Civil case types.
» Complainant Details, Accused Details, Other Details for Criminal case types
» Caveator and Caveatee details for Caveat filing

» Adding the details in bilingual languages also

5.3.5 Auto Generated Date and Time of filing.

A salient feature of the filing counter is that the Date of filing and the time of filing is
recorded for each cases.

el Fli 1472018 Tl g | 183738 H

There is also an option for Changing filing date because there may be cases which
may be returned and represented or cases which would have been dismissed for default
and restoration petition would be filed. In such cases the actually filing date will be an
earlier date and to accommodate the said type of cases where the filing date is not its
actual filing date, “Changing filing date” option is also included which comes with the
separate box by name “Reason for changing filing date” where the reason must be
recorded why the filing date is changed. The screen shot of the Changing file date is
enclosed in the next para for better understanding.

Page No.84 of 233 Case Management through CIS 3.0



85

5.3.6 Changing filing date

Wrong filing daig|

Casnge I | ng Dace: @ *R=asan for Shanging Ciling Cate

By default, the current date is displayed in the Date of Filing field. If you want to
change the date of filing then select the Change Filing Date check box. When you select
the Change Filing Date check box, the system will display the calendar control (to change
the date) and Reason for Change Filing Date field. We can Change the Date of Filing
using calendar control and enter the reason for changing the date in the Reason for
Changing Filing Date field.

5.3.7 Adding Plaintiff details with Transgender/Differently
abled/ Party in person details.

For adding the plaintiff’'s details follow the following steps. Since this entry is done in
the filing counter the staffs entering the details should ensure complete entry of all details
asked in CIS 3.0 whether it is mandatory fields (marked with red star) or non mandatory
fields.

eCourtlS L i oy
B | Flling Coanler J Gase ar Saveal Fiing ¢ Add [firg ¥ o2 0 CO0O®R 6 @0
= Fow Gl Cuveal Fling
*Czez Typer  Seleck 3 i B ] =i "i‘]%
Mai Mattz- Detai s
Opganisal o Delg =
* AT _Sel.ccj: Fyra Detielaner ot
. pemor conier @ g U F Thianisy
P ol R "E Ry
Differently Abled: I|I In Person:
*Gender: ©Male Female Transgender
. Enter name of the Plaintiff in the Plaintiff field. (in bilingual language).
. If the plaintiff is an Organization click Organization details and select Organization

name
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. Choose the new option of Differently abled ,Party in person added in Plaintiff
details

. Choose the Gender of the Plaintiff .Under CIS 3.0 the new option of transgender
added,Hence select the respective radio buttons.

. Enter Age of the Plaintiff in the Age field.

. Enter extra party petitioner count in the Extra Party Petitioner Count field. (in
bilingual language)

5.3.8 Adding Plaintiff’s Mobile Number, email ID

Mobile No. : | | Email: | “

. This is the great breakthrough feature of CIS 3.0. Now the litigant will get direct
update from the court in his mobile and through email id whether case Registered
or Returned or Rejected.

. Enter mobile number in the Mobile Number

. Enter email address in the Email field.

5.3.9 Adding Defendants details

Similarly, Defendants Details need to be filed up in the filing counter.

Pelitionnr‘ Respondent E_xtri Information . Act-Section | Extra Pa::“P:rr'_y wise Acts | Case Details | Search Caveat .Roqi-\-traiionl
Ongaisaivn Details. [
‘Defencam Name:  MIs. :Jpcongodi ‘ "Gender: | Male ‘®'Female Transgender
Relation:  Spouse :] Name: Saminathan
fge: 45 | Differently Ablad: _ Date of Bith: | 20-04-1973 |4
Caste:  Hindu/Open-1 _'J In Person: — Extra Respondent Count: | 2 Proforma Responcent: ]
I
. If defendant is an Organization click Organization details and select Organization

. Enter name of the Defendants in the Defendants field. (in bilingual language).

. Choose the new option of Differently abled ,Party in person added in Defendant
details

. Choose the Gender of the Defendant .Under CIS 3.0 the new option of
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transgender added,Hence select the respective radio buttons.
. Enter Age of the Defendants in the Age field.
. Enter advocates name in the Name of the Advocate field. (in bilingual language)
. Enter extra party respondent count in the Extra Party respondent Count field. (in

bilingual language)

5.3.10 Adding Advocate Name & Registration Number

Name of Advocate: _va.Somasundaram Bar Regn. No.: (0596 of 2006

Email: | somu@gmail.com Mobile No.: | 9654578963

. Enter advocates name in the Name of the Advocate field.

. Enter Bar Registration Number of the Advocate in the Bar Registration Number
field.

5.3.11 Adding Organization details

Organisation Details: [ *Organisation Name: (Cholamandalam investmer

*Defendant Name: | Mrs. :} Cholamandalam investment and finan Extra Respondent Count: Proforma Respendent:

If the Plaintiff or the Complainant is an Organization, then follow the steps given
below:

. Select the check box for Organization Details.

. When you select the Organization Details check box, the system will display the
Organization Name select box.

. Select the Organization Name from the select box.

5.3.12 Suit Valuation

Enter the suit valuation value in the Suit Valuation field. Click the Calculate button
which calculate the Amount to be levied, based on the -Jurisdiction value.
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Suitvalostion, | 962000 | JE Acounl | 25640

*Dale uf Fiing, | 1D OT-2018 Tane uf Filnge | 18:57:53

Change Fiing Date [
Thez gelaintill prravys Moe pariiticn of
The sl prroperdy meenboned in

RClef Cla mod
the sl schadila betwaen

Prayers | Pallilion-.}"J ;f':"

5.3.13 Adding Prayer

Select the Prayer from the Prayer select box and click
Relief Claimed The relief will be displayed

m \then select from the

e pleaun T parawys los partbizn of
the suit propery e nfinned in
the suit schedile netwasn

mallEt Clalr 2o

5.3.14 Adding cause of action

Enter the cause of action in the Cause of Action field.Select the date for the cause of
action from the Date of Cause of Action calendar control.

Only one box is provided for cause of action and the date of cause of action. In
certain cases there may be multiple reliefs claimed based on different cause of action
where we will need additional box to include multiple cause of action and multiple dates of
cause of action. This has been brought to the knowledge of the Computer committee who
will address the concerned person for such addition. Till then add the cause of action date
based on which limitation is calculated. That date may be entered as of now in the single
box !

5.3.15 Add & Remove Acts

Select the acts from the Act 1 select box and enter the section in the Act Sectionl
field.

&1l | CodeofUivilFrocedure-98 ActSectionl  ar 7 rule @

Aot | SuibsWaluationAck355 Act Section2: ar 7 ruleq

To add more Acts, click More Acts button.
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When you click More Acts button, the system will display the Act2 select box and the
Act Section2 field. Similarly, you can add more Acts for the selected case type.

To remove any of the added Acts and Act Section, click Remove Acts button

For example if you want to add MV act (select Motor Vehicle act) as shown in the
screen shot

o IR S 2

5.3.16 Hide party name

This option of Hide party name is a crystal clear example to show with how much
care and concern the CIS is created. The basic idea being CIS is to display all case
details to every litigant public. Hence the Cause Lists, Kiosks, Website etc. display all the
party names that are entered for a case. But in certain cases like POSCO(prevention of
sexual abuse against children), Juvenile cases, matrimonial cases It may be statutorily
essential to hide the party names. This Hide party name is inbuilt at Filing stage At filing
stage to invoke hide party details you have to check the box
by the side of Hide party name as shown in the screen shot

Hide Party Name: &

When you mark to hide a party name then the party names are shown as masked
“Xxxxxxx" on the citizen interface like Cause list, Kiosks, website.

e-CourllS, The Application forindian J

(ot R T TRl e] Sub Court,Avina: -

5.3.16.1 Hide party nhame for registered cases

This hide party name is also available for registered cases. The same can be
invoked by using the path shown below

Go to Navigation pane [ Select Case proceeding [ click Hide party names
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@' Case Mo. Today's Date
*Case Type: | HMOP-310 “_'_!
*Case Mo.. | 2 *Year: | 2018
Raja @ yuvaraj(MP)

divyaMR}

The hide party name for the registered cases can be used under three options i.e

. Hide Parties using Case Number option.
. Hide Parties using Today’s Date option.
. Hide parties using parties name.

. Hide entire Establishment (Like Family Court or Juvenile Justice Board)

When establishment like Juvenile Justice board, family court are selected then the
system by default will hide all the Party Names in all the cases filed in that establishment.

The hidden party names shown as xxxx in the screen shot.

Case Status

First Hearing Date

: 11th January 2017

Next Hearing Date

1 17th April 2018

Stage of Case

LA PENDING

Court No. and Judge

: 2-Subordinate Judge, Avinashi

Petitioner and Advocate

1) OO0
Address - X000
Advocate- D.Karthikeyan

Respondent and Advocate

1) OO
Address - X000

5.3.17 Addition successful

After entering all details in the filing counter click SUBMIT, “Addition successful”
message appears Then the following three messages regarding Filing, CNR, Print
acknowledgement appears
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CNR NO.:- TNTI160003212018
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5.3.18 Print acknowledgement with QR code

3Uk Court Avinashi
Acknowledgement

CHiZROL o PN HLE00ATOIL EHE
Hong b, R ALES Datesthiing ;292014 Iy | H
Ha ~iff Namz AGRARY DafandazMame : RAMACHANDRAN EFL-\.-
Bl juriers Sdvuls 3 Surnasndaan

Al 00000

[t

On receipt of the case at the filing counter after the filing process is over the litigant will be
given a printed acknowledgement Containing filing number, CNR number and now under
CIS 3.0 with the QR code. Using the CNR number and the filing number and by scanning
the QR code printed in the acknowledgement the litigant can track the filing stages i.e.
whether it is returned with objections or whether it is registered or whether it is rejected
and all these at the comfort of his home with a mouse click ! This is really a welcome and a
breakthrough feature which will surely pour in lot of transparency on the filing system and
make the filing system more litigant - user friendly.

\.%J“MLMJ‘L
5.4 Case scrutiny : SEction
Case

After the filing of the case is over, then the stage of case| scrutin:
scrutiny begins. Case scrutiny is done and three types of scrutiny is
available.(i) Case Objection; «(ii)Case Rejection (iii) Case
registration. Under case objections if there are any objections
(reasons for return) then it is noted under objection column and the
case is ordered to be returned Under case rejection if there are

grounds for rejection then it is placed before the concerned Judge
for hearing the objections and the cases under which order for rejection is passed are
entered. For eg. Rejection of plaint orders. Under case registration if there is no objection
then the case is ordered to be registered (taken on file). The case scrutiny menu can be
reached through the following path

Go to Navigation pane [ click registration section [ case scrutiny [ case objection / case
rejection/ case registration (menu bar screen shot shown herewith

Page No.91 of 233 Case Management through CIS 3.0



92

5.5. Objections

It is pertinent to point out that the objections for taking on file and the reason for
return of the case is also entered in CIS 3.0 under objection column which can be tracked
by the litigant using his CNR number. This is again a great break through in the filing
system because a litigant or an advocate will be able to known the reason for return of the
case bundle from the comfort of his home. Hence, now it becomes possible that the
litigant/advocate need not personally come to the court to know whether the case is taken
on file or returned. The screen shot of the case objection is shown below for clarity. The

Case Objection Compliance

Efing w: | DSF274/2018

e Urmnosat ¢ vdar ¢! Ganeshmurugon
e 0 =i i ualion

v (i
v | 1z-o7-2018 |2

W Ganeshmurugan

2 Crhjeciion

. t

L o Comghance
Drate

ErNo. Qbjections Dther Objection Scrutiny

MF-2018 23-07 k]
|
Case Dhbjection Compliance
“Frng Mo | O5f274/2018 j
Plamtidt hame: Umavathi Defendart Mave: Qaneshmurugan
CourFee: © SUT valuabor: 2 Mo of lAs: ©

Chizcoors: @ves o
< Dl Soatey. [ 12:07-2018 (T2 "ebizcton Comlance | 43073018 [

ohjection Type Compliance Remarks

o | Whether the Piant or Peddor comes winin the

o penEry Jod o peedicheo ol e con?-1 W ves L

51| Whother the causo of acton or any pantofitanses | -~ @y

= it the ursdicton of he court?-2 tes & ho
Wheztbaer et e parpeess of Couel Foe

3] | anc Jarisciction is correct? H Moz, what s the office var @
abjerinn 3

TR AT R i

ouber Chizcton: |

Commanicalinn oo Daig: | 12-07-2018 [

Forware for Registrabor:

standard objections as to jurisdiction is listed which can be selected through the radio
button yes/no. For other probable returns a big check list is generated from where other
objections can be noted.The check slip generated with standard returns is of much help
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and time saving for the filing staff. To get the check list click “Check Slip” as shown in the
screen shot hereunder then the check slip will be generated

Check Slip
S.No. | Objections Compliance

1 Whether the Plaint or Petition comes within the pecuniary and territorial jurisdiction of the Yes
court?

2) |Whether the cause of action or any part of it arises within the jurisdiction of the court? No

3) Whether the valuation for purpose of Court Fee and Jurisdiction is correct? If Not, what is the No
office objection

4) | Prima-facie is there any bar of limitation? No

5) |Prime-facie is there any bar of limitation? law? No
The number of Interlocutory applications accompanying the plaint/petition and the provisions

6) |. N No
invoked in aid of the same ?

7) | Number of documents encloased and their condition or state? No

8) |Whether the copies of suit documents, duly compared have been produced? No

Whether the copies of the pleading, in sufficient number for service on the opposite side,
9) |accompanied by necessary process fee and duly addressed envelopes, with postage and No
acknowledgement forms, have been produced?

10) Does the party or Advocate, presenting the papers, desire the case to be immediately called in

court for urgent interlocutory order? No
11) |Has any caveat been filed in respect of the same matter by any one? No
12) |Are all certified copies and other documents sufficently stamped? No
13) |Is leave/Special leave of the Court sought for any particular purposes? No
14) |Is there any other bar for registration of the suit or petition? No
15) |Signature of Checking Officer No
16) Orders of the Presiding Officer or the Chief Ministerial Officer relating to admission of the No

plaint{or petition) or granting time for rectification of office objection.

Other Objection :

Objection Compliance Date : 13-07-2018

Date of Scrutiny : 12-07-2018

Superintendent
Sub Court, Avinashi

=l
.
=

=

5.6 Case rejection :

During case scrutiny the cases can be either returned or it can be rejected In some
cases the plaint may liable to be rejected under Order 7 rule 11 CPC then it is posted
under rejection head as shown below.

S ofCroorm GOMmSD GanesTmie oagen

Dane o1 SPnc

Upes ol Soaamat
oripkance 3y Lias:

Sl b L

[ PR . Y |

“Heesn b Hepetu

Sy T g e e e A
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5.7 Registration :

If there are no objections then the case is ordered to be registered. On registration
further additional details are entered. And at this stage a registration number is generated
Registration number is nothing but the case number.During registrartion using copy
previous case data Returned cases when repreented their data can be copied.It is a real
time saver tool for data entry staff.

LTI oo RTINS all i
. A1 Regetuton Secin | CaseRegsatin | |coeregiration. |1 0 BEN 000000
*I'ilir:_uNu.;DS/ZH/ZU'IB '! Gupwaviuu&CuseDLuu:C‘useTypE: 05317 jﬂeuiﬂfwjunhlu. 121 IYEUI 52015 \ |

Under registration one have to fill up 11 forms as detailed under

Pefitonar  Raspandent | Exta forction Act-Secton, Palle Sttion | BVC Eita Pty Party e Acts Case Detals Seareh Caveat | Regltraton

(i) Petitioner details (i) Respondent details
(i) Extra information(about parties) (iv)Act/ section details
(v) Police station details vi)MVC

(vii) Extra Party (viii) Party wise Acts
(ix) case Details (x) search Caveat

(xi) Registration .
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5.7.1 Petitioner form to be filled up:

*Filng Mo OS274/2018 j Copy Previous Cose Dalz:

Petitionar | F.e-spondent. Extra Information Act-Saction | Extra Party | Farty wise Acts Case Details; Search Caveat Registration

Crregamisalioan Dealails

- it _.Sei_ect::] T - e L
Plaunliil Marra: = Gender: © Male S'Femalc Transpencer
saraswathi
Relulion. -.Spcuse j Mame: ganeshmoorthy
thoe 31 Crifferetly Absled | Darc of Birtke 01-07-1987 i |
Crasle: Select '% InPerson: |1 Exirs Peliliorer Coord: 1
*Hame of Mchvocate . .F‘JLB_\.'idy_a Bar Regre Mo 1505 of 2008
Email-  uma@gmailcom Mobile Mo 55454658794
 fadross: ;iigiigzgi_c”e””! Pincode: 641654
Srate: TAMILNADU-33 ) j District: -E_I'UDD‘-="33 j
Tal:ka i Ayinashi-a :[ Willage:  Seleck j_
Pollce Station Coda: i Avinashi police ;:a:j D Mo 156016463156
_— wad _
Card  gumel oyl T memal R ST WU
* e dpEE AR g et il DU ef i

5.7.2.Respondent form to be filled up:

*Filirg Ko Os/274/2018 'J Copy Mievious Case Dala §

Petitioner | Respencier!t: Extra Infﬂrmationi Act-Section . Extra Party . Party wise Ax‘ts? Case Details; Search Caveat Regis‘tfa‘tiané

Organisation Details: [

| Mr j
* Deferdant Name: - *Gender: ©Male Female Transgender

Ganeshmurugan
Refaticn: | Father - Mame: Kandasamy
Aoe: :'3? | Differerty Abled: Date of Bk 10-07-1085 [0
Casto: I H'L.nclu,f'o;jcn-1 j In Person: | Extra Hespondent Cound 1| | Profurrni Respondent:
Name of Advosate: | §=| Prakash Ber Regr. No.: 0675 of 1996
Email: . hi@gmail.com . Mobile: Mo .8(} 73949444

[ ar, Soolai
* Address: ’

) - - Fin code g
Road, Avinashi. S ke
Slalo: [ TAMILMADWU-33 '| Dt Tiruppur-33 j
Taluka: | Avinashi-g vj Village: kaikaattipudhur2 j
Police Stalion Cove: Avinashi police stat'! UID N
_ @ |
“Upferd: | Odleun ThaG! Sl Semal MUl F5aensy Sl EerTeult LT
(e ; GEs e ,
el | T T TR o T P

5.7.3 Extra information

Extra information about the parties including Pan number to be added. The UID number
( unique identity number) is filed up already during th epetitioner , respondent form
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filingThis entry of details will be useful to group up the cases of a single individual in
various courts.

“Filing Mo~ | O5/275/2018 j Capy Creviois Case Data:

Petitioner Respondent Extrainformation Act-Section Extra Partyé Party wise Acts Case Details Search Cav!até Rzl;ﬁstl—eiliclnI

Petitioner Extra Informatian

Pivzgar] Moo ABRASSASHGE 123 AN Mo | ADSFO 2456 Fie Mo 3215654567983
Cmmtry  India Plari nrality: | IND AN Phone Moo 9594567779
Ououpatione GUSINESS Allernaie Acdress 22 Karonvglat et

State: TAMILMADU-33 District: | Tirappur-13

Lo b
Lo bt

Paliikcees A ¥IRES G village: | kaikaattipudhur-2
CETdey  Lhmmia et [ HCHITTHRT- 0 T

Respondent Extra information

Passport Mo AS454445458 Bt Mo .-AFFRPZSEQS Fax Mo 458456855455
Coumtry: .-'-'n:i.a ] e orality: -INDIJ\TI\N ._ Phone Mo: 9B546445545
Checupation: -.-’-‘.gricultu'e Alternare Address: )
Stale: TAMILMADU-33 j Ceisinin: | Tiruppur-33 j
i TR i | vitlage: | kaikaattipudhur-2 B
GETHE  DTmii LTI e | J-l:.ﬂ.r,J_.I;l "wj"l

5.7.4 Act- Section

details to be filled up. While filing up section it need to be filed up without any space. If any space
is given then error occurs !

s u.\" .." E
{!.Fﬁg'} | SubCau- | saivi, ML, 072018 B
n'! Cas case registration 7 Co@oeo0

*I—|I|ngNn.: 05/274/2018 j Copy Provious Case Data:

Pe‘titianer. Respondent  Extra Information  Act-Section | Extra Party Party wise Acts | Case Details; Search Caveat Registra‘tinn.

Act Detalls

tAetl: \SuitsValuationAct-555 * Act SectionL: or 7 rule 1]
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5.7.5 Extra party form :

Petitioner || Respondent | Bstra nformation | Act-Scction | Extra Party | Party wiso Act= | Casc Betails | Search Coveat || Registration

Topa B sport wame | Dsterdam Mame

‘Coder. Dyse Ferals | Trarsgender

Hnes Armmiam

A 51 DRerTh Saka 5
Harva of Agescata: | - CarFegn. Ma.: 0700 oF 1971
Conail. | Ravig

Wulile Mo S5A44E4340
Docapebun | Rasiness

LAD Mu TASATA564R9S
12 Katchen straet Mear Taluk
sagarees: | SMEC, Avinashl. FIn sage: £41651

Sute | [AMILMADU-SE

L |

Dbt Tinuppur-32 |
s | e wtages kaika atlipudhar-2 |

Pubos ¥aten Cuoe | Swingshi police sk <)

Srber IAfrenEr oY

5.7.6 Party wise Details

Under Party wise details one can add the act as shown in the screen shot below.

e
© OEEEN oc®Bex

Jed

registrat . i

‘Fllng No.z| ©5/274/2015

Copy Frovious Cose Dar
Petitioner Respondent Extra informakion | Act-Sectien || Extra Party Party wise Acts . Case Details || Search Caveat | Registration
Party wise Acts
* Saleet PETtonen|tes onoent Hame: saraswathi{MF) 'I

Yl (Codeol CivilPracedure 58 # oAl Secbund g vii rule 1

5.7.7 Case Details form:

warae w ot [ Evtisecn plapan dillags
Aaarazhi.

rexper: | martinasos - ]

e e BELCO0
Pl bt

£ L Lo s,

CHEEme Ml e O

L e

|

5.7.8 Search Caveat option.

Any staff with registration will be armed with this revolutionary tool. Because earlier
manual search of caveat is made by the registration section which is very laborious and
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not a fool proof method. But now with this option any caveat relating to the case details will
be searched automatically by the click of the mouse under various search options i.e
Anywhere ; starting with ; subordinate court; date of decision

L

R . B
L& .P. 8] S'i. 'L"J:_![‘__y subCo~ ; \
i T — | 4 e eEZEl oce@eee0

*Ting Na.: | 05/2742018 _i Copy Previous Case Dats:

Petitioner | Respondent | Extra Information | Act-Section | Extra Party | Party wise Acts | Case Details | Search Caveat | Registration |

0 Anywhere Starting With Soundex Subordinats Cout

Pedticirer, sareswaili

*Caveator Name: |Ganeshmurugan Respandent: Ganeshmursgan
- = Pediticner Extra Party
Caveatze Name: saraswathi 2 Ravi chandran

5.8 Registration :

After entering all details click register case and the case is registered.

Patitioner | Respondant | Extra Information || Act-Section || Extra Party | Party wise Acts | Case Datails | Search Caveat | Registration |

Casa Iype: Q5117 j
“Case Moo 109 e 2018 | Lk |
Chisa: Py e, || Dete of Reglsredan: [13-07 2018
Uate ot Heatng: 16-07-#01% [
Furpase of Lising: |_s_s_ue_:_o_f s__e_r_'.'ice_-ﬂgql_' j

Petlil oner

Rit
< -ganeshmaothy Fu Cin
Musli s M. SB4B4ASTEL
Sl - TAMILNADL
Pooce Siaton Cods : Avinashl pelice statlen

Talu<a : Avinashi

e sy s W Gl UL el - g @i Eopcigteon, it S © il L

Extra Informaron

Act-Section
Exir: Party
Ay wize Acts

Case Detalls

5.9 Allocation

After registration the case is alloted to various court which is called the allocation
stage. As all the cases are filed in the centralized filing counter it becomes necessary to
allot the cases to the concerned courts which is done under allocation. Once the case is
numbered (registered) then it is alloted to the concerned court, then the concerned court
gets the alert message
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Suby Cour Avinashl
Tt R Aruimaziiseive, ML,

alloca kil LH

Check Allocation of Case

Logoul ENC20
17-04-2018 L

CcCoee®n

file

‘Case Type: | Q5-317 ;[
Court Total Mo, wf OS5 Case Type
e, Micite e Cases Total
2 Z-TMLRA Mazhsaivl, ML, 1258 506

Sub CourL Avinashi
Li=t of Lolal oo, of cases Dled [rom 01-01 2018 To 17 02 2018 On case Lvpe wise Allobed Lo cowrl

Court

[y Casc Count

S.No. Court: Mame Casc Type

=4

A
8]
%]

‘i Subcrdinate Tudge, Avinashi

Falal 620 s B

Daily Filing Allocation Report
IN THE COURT OF Sub Court,Avinashi
From Date 01-01-2018 To Date 17-04-2018

S.No. Case No.

1 MEOP3/2078

2 EP/7/2018

3 05/12/2018

4 CMA/1/2018

5 05/35/2018

[ 05/5/2018

Petitioner Name Respondent Name

shanmugasundaram Devaraj
KARUMUGHAM

Lathamani

A, Selvam @
Ramasamy

P.Loganathen
P.Gandhimathi

K.C Ponnusamy

M Sindhu
Vad vukkarasi

S.Palanisamy

K.P.Subramaniyvam R.Gandhi

Name of
Advocate

K.R.Tmraikannan

AKMALEESVER

S.Dharmeraj

V. Sunderaju

S Karthick

C.Rajz Ragavan

Court Name

Subordinata
Judge,
Avinashi
Subordinate
Judge.
Avinashi
Subordinats
Judge,
Avinashi
Subordinate
Judge,
Avinashi
Subordinats
Judge,
Avinashi
Subordinate
Judge,
Avinashi

5.10 FILING MODIFICATION

To modify or update any information follow the steps given below:

. Click the
menu bar

Edit} icon that is located at the upper right corner on the

. select Civil/criminal /caveat & case type
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. Enter the filing number and year of the selected case then click go

. All information displayed on the screen.

. now modify or update the required information. -Click Submit to save the

information into the system. “Modification Successful” message appears.

5.11 Filing Register (auto generated)

Filing Check List (Kaccha Register) of Date

@ Civil Criminal

*Erom Date: 02-01-2018 l_:] *To Date: | 10-07-2018 B

The list of cases filed on a particular date can be generated under Filing register

option under filing counter.

Suh Courl Avinashi
Fillngy Check List (Kaccha Hegister) of Drate
From Trale D2Z2-01-2018 - To Thale 10-07-20138

S.MNo. Case Type Fil img Mo Party amme Name of Court Case Mo,
Advocate No.

1 AS /2018 Ti_.P.F:ak—1';&F:a—1ls1 Vs ACainmazamy = 1,207H
SNATYITITATY

ped HMOFP T/zola kalisaswaran Vs V.S . Sulramanian x 12008
Junoki and 1 Olhers

3 MCOP 1rzals Avinashiyappan eand 1 Others  P.Earthikceyan x 1z2o0ls
W
Umar Furook and 2 Olhers

4 A 1/2013 E.C.Ponnusamy Vs V. Sundaraju ] 12018
P.Gandbhinnathi

5 TADP T/201 8 Patitiomar Namea =X 1,207
Reospondont I amec

1] OF 1rzals Sznkera Merayana Meonon and M. Sathismarayanan 2 1z2o0ls

3 Alhors Ve
CoFun i Lioksiuni and 1 Olhers

Z2reols palanisumy v E.opoElowsarasa £ 220l
vijeva and 3 OChars

Fres

5.12 Fees collection

In the filing counter the payment of fee i.e court fees, process fees, search fees

receipt fees under CIS 3.0 is made possible under various modes.

. Through cash payment . Through stamp payment
. Through demand draft (DD) . Through Cheque
. Through Challan Through e challan
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Case MNo. Filing No. Caveat Mo.

Civil Criminal

“Case Type: | 05-317

| «

*Case MNo.: - 6 “Year: | 2018

kavitha V/s mohanraj

4 |

“Petitioner /| Respondent Name| kavitha

Other Name: | mohanraj

“Amount: |

250
srre TR Court Fee -
Mode of Payment: cash © Stamp E-Chalan Challan D.D. Cheque

5.12.1 Mode of payment through cheque

Case Mo ©og e Zanaet Mo
Clivil Sorinvival
i g
‘Caze Tyoe: | OSSIT s |
A N | 8 | vvear:| 2012 | EEEE
kawitha Wis maohanrs)
“Peldticaes S Responder: warme| kavitha
Cibwr N | reelan aj
“AMOLTL

Prowss Towe [ ot

Rowks T Towernend B3 gy Saonp F Chalin ol . Thuaper

Pay Mode Fees Type Amount D.CJiChegues No D.D.JCheque Dale Eank Mame
Sleunp ol Fee 250 ]

This option of payment of court fee through cheque is provided under CIS 3.0.0nce
the case comes to the filing counter and when the payment is offered to be paid through
cheque the said details of cheque can be entered in the column as shown supra. And then
the case can be processed. The cheque received can be send for collection and until the
cheque is cleared the case will not be taken on file. If the cheque is returned, then the said
return can be noted in the objection’s column that cheque returned and court fee not paid
hence the case is returned. Then the litigant may receive back his bundle and re- present
it with the court fee. So now the litigant and the advocate will have variety of options for
payment of court fee a step forward from the earlier method of paying court fee only
through stamps. At this juncture it would be pertinent to point out that Madras High Court,
Delhi High Court and Bilaspur High court have already implemented e court fee system.
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5.12.2 Fees receipt

After the fee

number as shown here. Then click Print
receipt will be printed.On payment of
court fees the fee receipt is generated
which can be printed out and given to the
litigant. | personally think this is a most
welcome feature on the point of litigant.
litigant can have first hand
knowledge of how much court fees is
paid in the court.

Now a

is entered then Addition
successful message appears with the receipt

102

Addition successful.
FeesReceipt No.4 / 2018-2019

the Print

Sub Cowrt.Avinashi
Tmit. R Arulmozshiselvi, M1,
Subordinate Judge, Avinashi
Case Mo, 562018
Receipt No. . 3 /2018-2019 Date . 12/07/2018

Sr. No. Payment Ttem Description Amount

COURT FEE OIN
VAKALATH

(Rs, TWO HUNDRED AND FIFTY POINT ZERO ZERO)

1 E-Chalan 250,00

kavitha
230 (Rs. TWO HUNDREDID ANI} FIFTY)

Party Name
Amount:

Signature of the Official
Print

5.13.Adding Immovable/Movable suit schedule

; . . . . . Suit
Under registration of cases option is provided for adding|| scimecuie
details of immovable and movable properties . And there is yet
another important feature of searching cases using property
Immovrable Suit Schedule
: St LR
Coies Ty i OS-Z17 j
Crser Mo _0'_" Ll e _23'-8 m
Flalnc ™™ Saame E. St Coronday: PNomcs |';\G:F.L|CU|
~ S mEue Narmie select j
®irern Mo 1
“skAares i !AMILNALJI_.—--JJ :j I userck | Tiruppur-33 j
T=kas  awinashi-o :? wilage: Select j
# ROy e T Ry B _235,-"I

sps graound
Fo. ko 5
Sulr Hisso A FLASHA

L. Soee Faliveeram palagam

ressure (E-WG 1284

Ovesr Maeasure 1“:}?..:1
E=st By pRele o ]
oo By CRa b

Hissos -5

Subr Subr Hissa -

Sreem Rakiapalavam
Moaasure (T-S 253!11|
WSt By 2 00
Sor By SO0
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Maowvable Sult Schoedulc

*Cosc Type: . DE317 “'I
*Casc Mo

P aintitf Mam=:  E.5=lvi
Cetendant Mama poongodi
*Scnedue Name:  Seleck _‘_"]
bl TIZTHE o 15 B -1
*Droporty Moo S_PS GROUN[;' :
286/1 EETIVEERAMPAL AYAM

Movsble Prooerty T

Detai s VILLAGE . AVINASHI TALUE.
Stale.  TAMILNADU-23

Bistrict:  Tiruppur 33

Lefbe el

Tal kka. Avinashi-g - Wil

| rakkiyapalayam village-1 j

5.13.1.Searching property

The search option is there for property by village name ,by property, by case number etc

Search Property

@ By Village © By Property © By Case Number
Districr: | Select j
Taluka:| Select v Village:

Select

5.14.Photo upload of party :

This option of uploading photo of the litigant is an important and a very
useful feature in CIS. The day is not far when every litigant who comes
to the filing counter will be photographed in the photo booth and which

will put an end to all identity issues arising practically

Litigant Updations

Photo Upload

‘Case Type: | OST-57 :I
rCase No.: “year: [ 2017

*Party Name: |

* Upload:

Change Advocate

Extra Advocate

Add Advocate Mobile No.
Update Advocate Code
Legal Heir

Guardian or Attorney Info.
Litigant Status

Victim Details

Madify Party ID

Photo Upload

Witness Information
Hide Party Names

Photo Upload
Files uplcaded successiulhy

SCase Type: | Select :I
~zase Mo.: | =wear: EZR
=Party MNaumne: | Select :I
- Upload: _Browse...
A002h
Files uploaded successf

=
Upioad
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5.15 Legacy Data

Legacy data is the option under CIS 3.0 whereby the registered case can be directly
entered into CIS 3.0. Under Legacy data the case doesnot go through Filing,Objection,
stage.lt is directly entered after registration and it generates the CNR number.

Ry — lemer -
CMR Mo is generated as: TNTI160003262018

Legacy Daks :
*Cass Iyose: | MCDP-315 j "Case How: | 11 ear: | 2018
*Casz Tyae: | MCOP 315 j viling Now: | 44 *“n’ear:f 2018

*COJ Mo z-suberdinate cudce, Avinashi j

Cisposal
“Dete of Fiing: [07-07-2018 [ “Time of Tiling: |00:0:00
Det= of Registration: (07-07-2018 4 Dae of Hearing: (07-07-2018 [
Pupus= ol Lislizg: Issue ol Service <47 j Sub Purpuse. iN]llLb-: ....................

[ I

Thus under CIS 3.0 the key features of FORA already available under CIS 2.0 has been
retained with new field like Transgender,Differently abled,party in person. Another
significant move under filing is that the efiled cases are consumed under CIS 3.0 which
goes through the stages of FORA thus providing the much needed digital filing and maual
filing.

---- Make filing in Centralised filing counter and also through online portal-----
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6. Report Generation

6.1 Introduction

The report generation is a major enhanced option made under CIS 3.0.Under CIS
3.0 the most enhanced welcome feature is creating the reports with various customizable
formats like PDF, Excel, CSV formats and Hide column options . The various variety of
reports are stored under various heads and the major heads are Proceedings reports and
DJPMC. Other than DUPMC and proceeding reports ; various reports are stored in almost
all other menus like appeals ;plead guilty cases ;mediation etc. From DJPMC pending
disposal cases, five years, ten years old cases, senior citizen cases ,the monthly
statement, Quarterly statement and all types of periodical statements also can be created
by the click of the mouse. It will surely reduce the volume of time spend by the staffs for
manual search in creating the statistical reports . The day is not far when all the High
Court may call for reports only generated through CIS This will result in more authenticity

in the statistical reports. In this chapter the basic reports are covered.

6.2. New features of Report generation -Hide column/
PDF/ Excel/ CSV

ar . = o
o b Came Party baie Paghotraticn

InEpaciny 4 e W A s VE
Rarrech

05-10-2005

(X k]

One can get the customizable report by clicking on any one of the options like Hide

column, PDF, Excel ,CSV option and get the reports generated and customized according
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to the needs of the user.

6.3 Customisable format-With Hide Columns option:

Customised reports can be generated with the Hide column option which

helps to customise the reports according to the needs. This is
excellent enhancement which most of them will put to maximun use.There
are nine column options avaialable in each reports the user can chose
any of the 9 columns and customise the report according to their needs.

Using this Hide option different combination of reports can be created

anf| | # sr. No.

) cases
[ @ Party Name

| @ pate of
[Registration

[ @ Age
® Next Purpose

| @ on same Stage
[since

which is shown hereunder. Eg: Ist report with 5 column S.No; Cases,

Party name,Next purpose, On same stage since; 2nd report with 7°  Aoamesiiss i na

| @ DORMANT

columns i.e with additional two column of the 1st report Date of

) Delay Reason

registration, and Dormant case/sine die along with S.No; Cases, Party name,Next

purpose, On same stage since column.

6.3.1 Same report with two different combination of
columns generated through Hide Column option

Particulars of Offence.

Cases Party Name Mext Purpose On same Stage since
1 CMA/M 2/2016 | Palanisamy Vs Subbathal APPEARANCE 10 days
2 CMA/6/2017 | Palanisamy Vs Rukkumani 1A PENDING 4 months 8 days
3 CMA/3/2017 | Thriumoeorthy Vs Syed Manavu AWAIT RECORDS | 6 months 25 days
4 CMA/M /2018 | K.C. Ponnusamy Vs P.Gandhimathi | NOTICE 10days

Cate of
Ry s Iravion

Parly Marse

1 CTMAS Z/Z0T 6 Falanisamy Vs a7r-10-2019

Subbothal

1 vear ¢
o nths

Particulars of Offence.

L=
= armie

DORMANT
CASES
SINFEFINF
CASE

Mexil
Purpose

S1aga

APPEARANCE

1
monthe

2 CPAASS 20T Palanisamy Vo 19 04 20797
Pukkurmani

18 days

LA PEMNDIMNG

We P Gandhimathi 15 days

3 CMASSF200T Thriumoorthy vs 19-04-2017 Ll ) ANV AT G months ~
Sy PAanava rewralhes RECORDS 25 day s
1E days
L CrAAST 2078 O Ponnus amy 23.02-2078 1 month NOTICE 10 days=s M
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6.4 Pdf ( Portable document format) format
This PDF format generation was already available under CIS 2.0 and now under Cis 3.0

also using this PDF format the reports can be generated in an uneditable report format .

Particulars of Offence.

1 CMA/12/2016 | Palanisamy Vs Subbathal APPEARANCE 10 days

2 CMA/6/2017 | Palanisamy Vs Rukkumani 1A PENDING 4 months 8 days
3 CMA/3/2017 | Thriumoorthy Vs Syed Manavu AWAIT RECORDS | 6 months 25 days
4 CMA/1 /2018 K.C.Ponnusamy Vs P.Gandhimathi | NOTICE 10days

6.5 Excel sheet format
When you need reprots under excel sheet for further calculation or customisation the user
can opt for Excel sheet format for further editing which will help the user make any

desirable report from it.

A Y= ]Particularsufﬂffence.
)| ( | 0 | [ Pl 6 |
Fariculars of Dffence,
) (Cases Party Name Date of Registration Next Pumose  On same Stage since ‘DUIIMANT
3 BCTI2015  Inspectorof Police PEW Avnashi Vs 126-03-2015 1 yeers (HARGES  23caws
4 [SCB02016  (NSPECTOR OF POLICE s 18032018 1 s S Imonh2cays
o BCRY2016  Inspector of Pollce, Umukul B Vs S:07-04-201 Lyear TLmonths 21 days EVDENCE T year T month 21 days
o [SCBU2016  nepoctor ofPeice, Avinashi P Vs W13 042013 L yesr 11 months 13 days CROSS EXAMATIT manthe 25dgys
7 BCT42018 Inqptﬂrmrﬂﬂ'nlwe Auashi 25 Vs b1 2-04-2015 \I yer 11 manths 13 days THA L year I month 75 days N
3 BCH/2016 — Inspector of Police Vs Anvar Raja ane22-04-2015 [year 1] mnnthsﬁdﬂyq N PERING 1 year 1 month / ﬁdnq
g PCLA92016  The nspectr of poice, Cheyur polind3-10-015 L year S morths 23 days - WITNESS WARRAND months 3 days ‘N

3
0 BCLL20LT Inspector O pole Avnash Vs Mooel 1022017 ly earlmmﬂ 2Ldays  NON ZALABLE WANG menths 2ldl i
ST The speclor of police Vs Alhkume20-10-2017 3 manlns 4 days CHARGES 4 months 29 days lN
102007 115 4 days CHARGES 4 Menths 1 day N

7 SCT362007 Inspectorofpolke Ve Selard
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6.6 CSV format(comma-separated values).
Can also be generated. CSV is a simple file format used to store tabular data, such as a
spreadsheet or database. Files in the CSV format can be imported to and exported from

programs that store data in tables, such as Microsoft Excel or OpenOffice Calc.

= Textimport - [Particulars¥%200f%200Fffence..csv]

Impork

ki E oK |
Character set ) e

. Cancel
Language \Default-English (USA) 2=
Fromrow 1 = L ﬂel!:u_

Separator options

' Fixed width
d @ Scparated by
| | Tab Comma | other
& semicolon & space
| Merge delimiters Text delimiter r | -

Other cptions
1 Quoted field as text

i | Deteck special numbers

i Fields
i Column type
1
i Standard [standard [standard [standard o
| 1 br. No.,"Cases", "Party Name", "Date pf Registratioen™, "Age| |
2 1,"5C/17/2815","Inspector  of Police PEW [
|3 2, "SC/b0/2016™, "INSPECTOR OF POLICE Vs","28-83-2016","]
3 3,"5C/69/2016", "Inspector of Police, Uthukuli |
Efl, "SC/B0/2016", "Inspector of Police, Awvinashi
|56 5,"5C/74/2016", "Inspector  of Police, Avinashi
7 b,"5C/85/2016", "Inspector of Police Vs =
Hormne |
6.7 Store house of reports " Siai e

i ;mcezd—ings Fe proaris o

The major heads under which the reports are available| | i ane upastions

are as follows Appeals Information
Plead Guilty
* DIPMC . Proceedings reports Mediation

Lok Adalat

Ducry Builder )i

i

T
i
!
1
]
1
|

e =
D rac En -
T —— lal

6.8 DJPMC ( District Judge Project Management
committee)

What is DJPMC ? It means “ District Judges project management committee”. A
committee consisting of District Judges were formed and the various types of reports to
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suggested by the said committee is included in CIS. And the report options have been
placed in the navigation pane under the name of the said committee i.e DJPMC.

6.8.1 DJPMC option in Navigation Bar

D

Pending Monitoring
Disposal Monitoring
EBalance Sheet

Returns '
Data Health Card

I
Criminal [+l
summary Reporis
Cases Listed

Pending Reports Ea
Monthly Statement

Unit Details

Moster List

6.8.2 DUPMC =Management reports in Maharastra

Appeals Information @

In some state the name of DIJPMC is customised

Plead Guilty . . L.
according to their state need and it is named as
Mediation
Management Reports.
Lok Adalat -
Management Reports O Pending Monitoring
pretrial Disposal Monitoring
Balance Sheet
Retums 3}
6.83 Reports under DJPMC Data Health Card
PP =
Earlier under CIS. 2.0 , under DJPMC variety off| ... =
reports were available under 11 headings but now under|[ Summary Reporis

CIS 3.0 two more report option under (l) Pending|| ©ases Listed .
. . .. . . . Pending Reports [+]
monitoring(ii) Disposal monitoring has been added to thef “="%"¢ f=Pers
. . Monthly Statement
already existing 11 reports and now 13 categories off , . - . .
reports are available under DJPMC as shown in the screen|| moster List
shot
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6.8.4 “ +  sign in DJPMC

The above shown civil ; criminal; summary reports;
Returns; pending reports have + sign which again opens

&
&
&

Summary Reports

up into a variety of reports .For eg. if you click the + sign on
the side of civil/ criminal/ summary reports/returns/pending
report then extended list of reports as shown in the screen
shots hereunder will appear. and the screen shots of the
same enclosed hereunder will throw more light over it

Cases Listed

6.9 New Pending Monitoring report under CIS 3.0

Go to Navigation Panel--> click DJPMC---> Click Pending monitoring option--> the
. W~ . «
following report “Civil Pending cases “Generated
Sub Tow L Awireas hi
IN THE COURT OFTrLR Arulmzziige!, ML,
Suoordinaie Judgt, Avinash
Trel onding Uases
) B o ' caminal
Show | 10 _'j entries _ Hide Columns
Ready ! DORMANT ’
51 No. “ cases Party Name :f;;:a“ on  RGE Unreagy ;:1’: Nest Purpose ;z"yz CASLISINEDIE  Neture m"
Stayed since
i‘v;a’s P
1 HMOPI202016 ‘;:’::I‘IV" DL 02 2016 ;}:mms U 13 U4 201 ?a“:',_ﬂ __‘:'_gl'f"’ ! S ths |y
rlays days
1 vaar
Land T 2 D 8
2 EPISIZ0LY Hoance Lid Vs 0L 02 201 meths | H 23 U4 J0LE L morths M
Wignszn i1} el 3 deys
rays
1vyaar
Land T H 1ycar
=] EPI4ZOLY Hanance Lid UL it 201 f meths | H 17 U4 201 EIB_CT‘:C;H 4
Vs Ceeps hli] s days
rlays
Chalamandslam 1 vaar
InvestmeT ond z BATTS 8
4 EPISZ0LY Hranec 0L 02 201 meths | H 1L UB2OLE e morths M
Compary Ltd is 9 dey=
Ws bty rays
Chalamandslam 1vaar q
InvestmeT ond s
EPSI20L7 Hance 0L 02 201/ modths | H Y2 U4 D1 ':‘;_E,E‘;DF‘ENCE 597 ey
Compary Ltd e S T
s riays aay's

6.10 New Disposal Monitoring report under CIS 3.0

Go to Navigation Panel--> click DJPMC---> Click Disposal monitoring option--> the
following report ” Civil Diposed cases” Generated
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Sub Cout Avinashi
IN THC COURT O Tmt.R.Arsmozhiselvi, M.L..
Subordinate Judge, Avinasa
Civil Disposed Cases
® civi Criminal
*From Dxe:| 01042018 7 Date:| 15-0a2018 [
(a8 [] =
Swon| 10 :j entries
& Registration Date ot Contested | ,
Sr. No. Cases Party Mame Data Deciclon PP Disposal Nature Mature
1, 1A724/2015 Vs 15-12-2015 02-04-2018 Uncomested DIEMISSED FOR DEFAULT
2 0571212015 Arurnugan Vs Vasanthi 21-12-2015 02-04-2018 Unicor pes ed DIEMISSED FOR DEFAULT
3 HMOPRTZMT K _Kumirha Ws <imar FR10-200T 05-04-2018 Lincanvesten FXPARTF
1 18/505/2016 Kalamani Vs Ayyasamy 01-06-2016 07-04-2018 Contestad FIMAL CECREE
% Vijay Anandan Vs e i o SETTLED EEFORE THE
1 MCOP/18/20068 Kappasamy 02-12-2016 10-04-2018 Uricoriesled LOK-ADALATS
ey 3 : R SETTLED BEEFORE THE
a O5/38/2018 P.Rarnygasarmy Vs K. Subbslhal 07-03-2018 10-04-2018 Unicor ies ted LOK-ADELATS Title
= Avinashizppan Vs Kaiarmal > s SETTLED EEFORE THE
T ORMW2018 P — 0z04-7018 10-04-?018 Lincavested LOK-ADELATS Title
Stwrning L 7ol 7 2ies Pravions 1i | MExT

6.11 Balance Sheet

Balance sheet is another very useful report. The balance sheet generates the
summary report along with the detailed report.

To get balance sheet — : Go to Navigation bar — select DJPMC - then click Balance
sheet — select civil/criminal/court no then click Go as shown in the screen shot
hereunder

S ivn CnonEeal

After you click go the “view” message appears as| c..w. [sosordinaie judge]
shown here When the “view” message is clicked then the
balance sheet as appended hereunder is generated The —
balance sheet is generated with the details of the cases
i.e category wise along with its case number and it also generates a summary at the end
of the report. The model Balance sheet generated is appended herewith which will throw
more light into its utility. First let us see the summary generated in the balance sheet : The
summary balance sheet shows the total number of cases category wise Appeal(6) HMOP
(16) Original suits(Money) (4) ; Original Suit Title (11) and also shows year wise numbers.
From this we can take more than 2 years /more than 5 yrs /7 yrs /10 years etc. The
balance sheet also shows the split up case number details for the summary i.e it shows
the details of the case with case number. For eg Civil Miscellaneous Appeal (5) shown in
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Sub Court, Avinashi
IN THE COURT OF : TmtR_Arulmozhiselvi, M.L .,
Subordinate Judge, Avinashi
CIVIL BALANCE SHEET OF DATE : 19-04-2018
Summary of Balance Shest
Case Tyce Year I Rzacy Unreaczy J Slayez [ Tolal
Appeal Suil (114}
Till= 2018 2 0 4] 2
Appeal SuitOthar 215 24 0 0 24
2016 32 0 1] 32
2017 50 0 4] 50
2018 6| 0 0 6
Total 114 1] 0 114
Civil Miscellanzous Appoal (5)
Civil Misccllancous AppdalOthc2017 2] 0 o 2
2018 3 0 4] 3
Total 5 o 7] 5
Executlon Petitlon (22)
MCOP 2018 1 0 9] 1
Qs 2018 10 0 4] 10
Ar.OP 2018 4| 0 4] 4
Cht Cass 2018 1 0 4] 1
Execution Petition Other 2016 1 0 [4] 1
2017 7 0 4] 70
2018 5] 0 4] 5
Total 92 o o g2

the balance sheet the details of the case number for the said 5 Civil Miscellaneous
appeal cases yearwise l.e there are 2 appeals of the year 2017 and 3 appeals of the year
2018 also shown in the balance sheet as shown herewith Similarly the details of the all
categories are shown in the balance sheet i.e Hindu marriage original petition; original
money suit; case number of the original Title suit

2017(2}

R (2)

2018(3)

R (3}

Civil Miscellaneous Appeal(5)

{(Civil Miscellaneous AppealCiher)

_—_ —seee—_—_—_—_—_-n

20157}

" (el

L1
2O E2ES b

= (=0

L 15

=01 7051 b

3

ADECiE

Sa

1o0

=0

1=

1an

171

aa

Hindw Marrimsge Original Peittion1 1}

o=

=1

34

=4

11C

EE=1=

ZA2ZC 1S Leirgne R =1

] =0

== 134

(i 1GE
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.6.12 Return reports

CIS 3.0 has retained the return reports which were available
under CIS 2.0 .The return report is nothing but a net performance
report of the judicial officer which captures particulars about the
number of days worked, number of leave, units got by in charge

114

work ,units lost on absence and the net performance report . Return disposal report gives
the particulars about the disposal with particulars of contested, unconstested, transfer

details.

Includes Adrin. Units:

*From Dane:s

=
® civil

Return Report

Crminal

=]
| 07-01-2018 l-f.cl

' Both

*To Dame:

I 1=-D1-20°18

Sub Court, Avinashi

IN THE COURT OF : Tmt. R Arulmozhiselvi, M.L.,
Subordinate Judge, Avinashi
Returm Report From: 02-01-2018 To:31-01-20138

Total No. of Days: 30

Total Holidays: 11

Total Leave: 0

Mot Presided: 8]

Total Working Days: 19
Units: 0

Units lost on Absence: 0
Units gained as Incharge: 8]
Total Units: 0

Mote: Fields shown in ()} are Restored cases

Weight for Administrative work if any :
Extra Weightage for judicial work done in additional charge of other courts:
Total weightage for administrative and judical working:
Total working days during the period:
MNo. of days when judge was on leave or otherwise absent from judicial work: Effective working days :

Met performance during the period:

% Remark:

e

Sub Court Avinashi

Suhordinare Judge, Avinashi
Return Bcport From: 02-01-2018 To:31-01-2018

IN TIIC COURT O : Tmt.R. Arulmozhiselvi, M.L.,

SMo.| Particulars | Opening | Receipt [ Disposal | Closing | Interlecutory | Total
| Eustitutiun | Transfer | Contesled | Unvoulested | Traonsler | Balanve | Dispuosed | Weighilage
1 |as
Otner [ 108 ] 3011 [ 0 | i I ] | i | | 0 | 1
2 cmaA
Otner [ 3 | a [ 0 [ i | u [ i [ E]] I I 1
3 [EP
Other 82 z 0 0 z 0 £2 0 0
41 [HMOP 116 11 0 1 5 0 o1 0 0
5 |LACP 5 0 0 0 0 5 0 0
6 |IA 61 E(1) 0 1 3 0 £3 0 0
7 |MCOP
Oliier | I | ] [ 0 [ 0 | z [ 0 | 210[ 0 | 0
& |OoP
Other | z | ] [ 0 [ i | 0 [ i I 2] 0 | 0
S1rcessInm | 1 | ] [ 0 [ i | I [ 0 | 1] 1l | 0
EICE
Other EER 18101} 0 1 10 0 5E8 0 0
10 [P 5 3 0 0 0 0 6 0 0
Total 1177 40 [ 3 22 0 1192 0 []
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6.13 Data health card

Data health card is an “MRI scan” of our data entry in CIS !! Its an important and an
interesting feature to monitor the data entry in CIS. The data entry in CIS is an important
work based on which all our statistics in CIS ; e-courts; and NJDG all depends. So we
have to ensure correct complete data entry. To monitor the said complete data entry this
data health card is very useful. Through data health card we can monitor if all data are
properly entered are not. Data health card scans our data entry and show the data not
entered or omitted to be entered. Its an important and an useful tool to monitor the Data
entry into CIS.

Go to Navigation bar - select DJPMC - then click Data health card - select
court no — select civil/criminal/ all records/ inconsistent — then click Submit
->Data Health card Report generated ( as shown in the screen shot hereunder)

*Court Mo.: | 2-Subordinate Judge, Avinashi 'i
@& civil Criminal

':!:' All Records Inconsistent

SI}:w; 1o rl_ames
Mo of

Parliess % = =
. "ol o
51 4 T . et With Arldiress Advocalzs gt e P T
Registration Pasrtiza singie Code
Word

In the Data health card shown herewith it shows the number of data entered under
each head like no of parties; address; section etc. Under Advocate column the figures are
shown in red in colour which means the advocate particulars has not been entered. For eg
under the S.No 2 AS/26/2015 -1-(advocate column) is shown which means one advocate
name has not been entered. Similarly we can monitor the data not entered and ensure that
complete data are entered by which the health of the data in CIS can be maintained. At the
risk of repetition it is reminded again here of the saying
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“what you sow you reap”.
If you enter complete data we can get the complete fruits of our data!
If you enter incomplete data we can get only incomplete statistics!

6.14 Reports under the head “Civil”

Under CIS 3.0 under the reports option Civil one new option of Judge wise pending
cases has been added to the exisiting reports under CIS 2.0 .

i

- 0
ne &
u

n] | a] | el ]

i
y = |lm
FHERI
i
[T

6.14.1 Judge wise monthly report

Go to Navigation Panel--> click DJPMC---> Click Civil option--> then Choose Judge wise
pending report---> The Report ” Judge wise Pendency and Disposal Report “ Generated

Sub Court, Avinashi
™ THE COURT OF: Sunhordinate Judge, Avinashi
Judge wise Pendency amml Disposed Repoirt From Date: 01-02-20010 'T'o Dkate 30-04- 2011
BiNo. paparcel  Tast ;“:ﬂ?ﬁi‘:‘:‘ 7 Dispasal Units Pending
Contested TUncontested

1 AS 114 0 8] 4] 0 114
X ChA 5 L] 0 4] 0 5
3 EA o] L] 4] (4] ] 0
4 EP o9z L] a a ] 92
5 HMOP 119 0 4] 1 0] 119
(5] LACP 4 L] Q Q 0 4
7 LA 73 0 1 1 0 T2
] MCOP 229 Li} 4] 1 o 220
L] OF 2 L1} 0 ] 0 2
10 as 610 1 Y] 3 0 611
11 IP 6 0 ] ] 0 B
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6.14.2 Unit wise |A disposal reports

Go-to-Navigation-Panel-->-click-DJPMC--->-Click- Civil- option-->-then-Choose - “Unit-wise- 1A
disposal -option--->-The - Report-”- Civil- Unitwise - Disposed: |A-disposal- Judge -wise - - “- Generated
*.Units-details-has-to-be-customised-by-the-concerned-High-courts-Hence: Units:shown-0.001

Sub Court,Avinashi
Civil Unit wise Disposed IA's for: Tmt.R.Arulmozhiselvi, M.L.,
From:03-01-2018 To: 20-04-2018

Date of
Registration

Case Type/Case IAN

No. 0. Date of Disposal Units

0S/316/2016 2/2017
05/316/2016 1/2017

08-12-2017
08-12-2017

04-01-2018 0.00
04-01-2018 0.00
Total Cases of Unit:

6.14.3 Unit wise civil disposal

Go to Navigation Panel--> click DIPMC---> Click Civil option--> then Choose “Unit wise Civil
disposal option---> The Report " Civil Unitwise Disposed Judge wise “ Generated * Units
details has to be customised by the concerned Highcourts Hence Units shown 0.00

Sub Court.Avinashi
Chril Uniit wise Disposed Cases for:2-Tmt R.Arulmozhiselvi, ML,
From:-O02-01-2001T8 To:20-04-20 18

S.No Case TypefMase MNo. Date of Registration Date of Disposal Units
I ASF2I200 5 2201-20146 D2R-ND2-2018 e
2 ARSI 201 6 15-11-2016 23-D2-201 8 Doy
3 AS2E2017 14-06-2017 O1L-D2-20L8 o.oD
4 CMMAFLZ2/2016 O7-10-2016 2e-03-2018 o0 e
= EpPrij20o1s8 24-01-2018 O7-D3-201 8 DDy
L= EPr5/2017 01-02-2017 27-03-2018 [N el e
7 EPf7/2017 Q1-02-2007 27-03-201 8 DD
a8 ErPmMms2017 OL1-02-2017 27-D3-2018 O
o EPf25y2017 28-0F-Z2017 13-03-201 8 oG
10 ERf26/2017 28-03-2017 22-071-2018 [N ol ]
11 EPmR7 2017 28-03-Z2017 DE-D2-201L8 Dy
12 EPfS3r2ol7 20-07-2017 12-03-2018 oo
13 ER/S7/2017 1B-09-201L7 22-02-2018 [ Ml ]
14 EPMGA72017 21-09-Z2D17 1G-DZ2-201 8 Do
15 EPfEc/ 2017 05-10-2017 04-D1-2018 [ B sla ]
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6.15 Reports under the heads Criminal

iCriminal

Under the heading criminal Judge wise pending cases the new option under CIS 3.0. all the

report options avaialable under civil option is available in criminal except the transferor court wise;

Transferee court wise report. These reports may also be added seperately and exclusively under

Criminal head also because lot of criminal cases are also involved in transfer procedure.

6.16 Pending Reports

Pending Reports 1

et | 1
Lour Wrise

fi o 8 T
alade yiise

1 et e
Nature of Case
Pendency

Partywise

Y

Under CIS 3.0 the summary reports, pending reports and returns have
retained all the options which were earlier available in CIS 2.0 . Now let
us see the options under Pending reports.The pending reports for the
court can be generated Courtwise, Stage wise, Nature of case wise
and party wise pendency .The nature wise case pendency generated
report is shown herewith which shows the nature of the cases like

money,title, MCOP, Chit Cases, Succession etc .

Go to MNavigation Panel--> click DJPMC---> Click Pending Report option-->= then Choose “Court/
Stagef Nalure/Parlwise (anyone oplion) --> choose Nalurewise oplion — The Reporl ™
Naturewise Pendency Cases” Generated

-
&

A R
L

Heg =g
[ 4

TR DU, ATTR ST
N THE COURT OF: TmE R Arulmoshiseivl, MR,
suhordinate Judge. A nashi
Nature wise Pendency of Cases From:20-04-2018 To: 20-04-2018
R L Mature Filingg  Thisgrumeal |

Title o o :

Suh Toul: 0 o z
TR o o 1

as o ] 10

arom o o a

Chik Case o ] 1
muh Lot “ " L
amyury u o 22

Deatly o a z
Sub Total: o o E T
Succosaon o o o

Sub Total o o o
Mo o Q E

Tithn o o 11
Sarls Tustaal: o o 23
Grand Total: o o &0
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6.17 Summary Reports

Summary reports are great administartive tool by which one can E""’T'”"LJ nanare E
il i ',J.]\_" I
: d

WilEl Y ney

have a first hand knowledge about any establishment through the| s :
reports like (I) establishment at a glance ;(ii) summary of I L
Establishment;(iii) undated cases report (iv) Disposal and institution
reports. A judicial officer going to a new establishment on transfer
can very well utilise the summary reports to know about the types of
cases in said establishment and make comparative study of the

establishment.

6.17.1 Establishment at a glance report

Court Establishment & a Glance
Go to Navigation Panel--> click DJPMC---> Click Summary

Report option--> then Choose Establishment at a Glance
option---> Slect The Month,Year and Click GO -->The Report
"Court Establishment at a Glance for the particular Date is

Generated as shown in the screenshot hereunder

Sulh Conrt Avimnasihi
Court EstabHshIment at o GErce As omn Bantc:d F-03-Z2ols
Trevioms e Filesd Cmrreast Ranth
Total Cases Filed 15=1 25
Total Cases Reqistered 1545 25
Total Cases Disposed SAE T
Total Cases of Semior Citizen 19 L]
Total Cases of Open Coatecpory : e B 1
Total Cases of SC C ot ooy [+] o
Total Caces of ST Cate oy [+ o
Total Cases of OBC Catogqor” o ]
Total Cases of MT Cabtagory L] o
Total Casas of Othier Cat egory [+ LE]
Total Casas Filed by Male Tal o
Tootal Cases Filed By Female asz 1

6.17.2 Summary of Establishment report
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Go to Navigation Panel--> click DJPMC---> Click Summary Report option--> then Choose
Summary of Establishment option---> Click View -->The Report "Summary Report of District Court”
for the particular Date is Generated as shown in the screenshot hereunder.

Sub Court, Avinashi

Summary Report of Distorict Court: 1 1-07-2018

Particulars Total Cases

Total Cases Under Ohjection 0
Total Cases Under Rejection o
Total Un-Registered Cases 3
Total Un-Allocated Cases o
Total Undated cases 1192
Total Unready Copies o
Total Undelivered Copies o
Total Excessive Dated Cases (More Than 3 Months) 1
Total Pending Cases (Registered) Over 10 Years o
Total Pending Cases (Registered) Over 5 Years o
Total Pending Cases [Reqgistered) Over 2 Years 404
Total Pending Cases (Registered) 1210
Total Judges (Including Vacant Courts) 1
Total Cases of Senior Citizen 275
Category 11
Total Cases of 3C Category o
Total Cases of 5T Category o
Total Cases of OBC Category 0
Total Cases of NT Category O
Total Cases of Other Category ]
Total Cases Filed by Male 732
Total Cases Filed by Female 346

Divecfairmer = Pheave mode Chat the abave Tguemes ame on the basis of ovailoble Daba . Fe pact i releef ax one FI-07-20 18 Thre 18 1539

6.17.3 Senior citizen cases & cases filed by women

Go to DJPMC - click summary report
- select summary report of establishment
- the following summary report is generated -

with the senior citizen cases / cases filed by women
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Sulr Court Avinasini
Summary Report of District Cowrt: 10-04-2018
Farticulars Toval Cases

Total Judges | Including Vacant Courts) 1
Total Cases of Senior Citizen —=Em 277
Category 12
Total Cases of SC Category U]
Total Cases of 5T Category 0
Toetal Cases of OBC Category L]
Total Cases of NT Category 1]
Toelal Cases of OLher Category ]
Total Cases Filed by Male T42
Total Cases Filed by Female %‘%j‘—' 303

6.17.4 Undated cases report

Go to Navigation Panel--> click DJPMC---> Click Summary Report option--> then Choose
Undated Cases report option---> Click View -->The Report "Undated Case List for the particular Date
is Generated as shown in the screenshot hereunder.

Sub Court Avinashi
Indated Case T.hsk of:
Suberdinate judge, Avinashi
Tmt. R Armlmaozhiseivl, MM.T.,
Asoun Dale:23-04-2018
S.NMo. Case No. Party Name Next Date
1) HMOP47/2017 R.Jagadeesh Vs R.Poongodi 23-06-2017
2) HMOP/3I72017  TIma Maheswar Vs Maheswaran 08-12-2017
3] 1A/51/2018 Vs 11-04-2018
4] 05/134/2017 P.Subramaniam Vs Aachiammal 11-04-2018
5] EP71/2017 S.R.Ravichandran Vs natravan 11-04-2018
(53] HMOP/B9/2017 S.Sivamadhan Vs Sivarani 11-04-2018
7 [AS182017 Vs 11-04-2018
81 052932016 Sakthivel Vs Velumani 11-04£-2018
9] 05/3/2018 Allimuthu Vs velisamy 11-02-2018
10y O5/E54/2016 Kannammal Ve Chellammal 11-04-2018
11) IAf722/2017 murugasamy Vs C.Ramasamny 11-0£-2018
12) O5/A20/2015 M. Karuppusamy Vs E Francis 11-04-2018
13) 05/39/2017 Bank of Baroda Vs Jensi Rani 11-04-2018

6.17.5 Disposal and institution report

Go to Navigation Panel--> click DJPMC---> Click Summary Report option--> then Choose
Disposal and institution option---> Click View -->The "Disposal and Insitution Report for the given
period with yearwise particulars of the cases is Generated as shown in the screenshot hereunder.
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Disposallinstitution Report

& civil Criminal
* From Date: 02-01-2018  [i4 *To Date: | 23-04-2018 |[EH
View
List of Case Types
Pending at
Instituted  Disposed off ,
. the Less than 6 Gtol2 __3to 10 Years Over 10
A:Ne.. Covmn Beginning of “pegt'®  UMINE Monrhsold Monthsold TP Y™ U0l vearsola T
Half Period

l AS 0 13 3 10 0 ] 0 0 I
2 ARBOP 0 0 0 0 0 0 0 0 0
3 CMA 0 3 1 (i) 0 1] { 0 10
1 EA [ 0 0 | 0 0 ( a 1
! EP ) 38 12 10 0 1] 0 ] G0
6  HMOP ) 37 27 40 0 2 0 0 106
7 LAQP 0 0 1 1 0 0 0 0 2
8§ MC 0 0 0 i} 0 0 0 0 0
9 JA 0 30 1 9 0 0 0 £5
10 MCOP 0 32 15 21 0 0 0 0 it
11 0P 0 0 1 1 0 0 0 0 2
12 08§ 0 it 30 143 0 1] 0 i} Al

6.18 Cases Listed Report

Cases listed report is another effective time management tool and a daily planner for

court management for the Judicial officer and the staffs. By this report a judicial officer can

very well plan his day's work seeing at what stage how many cases are listed as the

report gives the types of cases listed on any particular day. For eg from the report we can

find cross examination (2) enquiry (2) Argument (3) cases From the said report the

Judicial officer can effectively plan and manage the courts work on any particular day .To

get the cases listed

Go to Navigation bar — select DJPMC - then click Cases listed - select court no -
select date — then click Go ( as shown in the screen shot hereunder)
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Case Tvpe

Civil

Subordinate Judge, Avinashi
Cases Listed As on Date 20-04-2018

Stage

IA PENDING
SUMMON

NOTICE

HEARING

COUNTER

WRITTTN STATEMENT
AMENDMENT

ISSUES

CROSS EXAMINATION
FXPARTE FVINIENCE
ENQUIRY
ARGUMENTS
CLARIFICATLON

EA PENDING

FRESIH SUMMOMN
BATTA

SALE

Civil Total

Grand Teotal

No. of Cases

=]

e I e -

Unit details Report

6.19

This report is an useful one for both the Judicial officers and the staffs. The Judicial
officer can keep track of the units reached by him/her and can plan the month's work

accordingly. As the unit system differs from state to state the respective states have to
upload and synchronize CIS 3.0 with their own unit details. At present in Tamilnadu the
unit system periphery work is going on. When the unit system is uploaded we will get a full
fledged report with automated units calculation

details — select court no —» Select -
shown in the screen shot hereunder).

To get unit reports - Go to Navigation bar — select DJPMC - then click unit
From date /to date —then click Go (as

Linil Derlails Report

‘coun Mo |2 Subordinate |.|:Egr§_'j’

= Tinfe

c2-o12ons [T

Wi

P T mare 3 E-01-2018 ]'Ti
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Sub Court, Avinashi
Unit Details Report
IN THE COURT OF Tmt.R.Arulmozhiselvi, M.L.,
Subordinate Judge, Avinashi
From Date 02-01-2018 To Date 31-01-2018
S.No. Case No. Party Name g;‘l;ut;fﬂ Units Total
1 0S5/229/2017 shanmugaprakash Vs 04-01-2018 0.00
chinnamm al

Total 0.00
SETTLED OUT OF
COURT
Uncontested

5 FP/6G/2017 Vs 04-01-2018 0.00
Total 0.00
TRANSFEE CASES
Uncontested

3 HMOP/MCG,Z2017 E.Dinesh Vs EDurkadev: 04-01-2018 0.00
Total 0.00
ALLOWED WITHOUT
COSTS
Contested

6.20 Moster list

Moster list is yet another useful report for the courts. It generates the details of the
disposed cases. And the day is not far when this digital moster list will substitute the
manual disposal registers The moster list generated shows the date of disposal of the
case with the date of filing. This one is a useful feature for the Bench clerks who calculate
the duration of the case when the case is disposed. The moster list also shows the result
of the case with the number of exhibits filed Moster list also shows category wise cases
MCOP, EP, IA, etc.,

Go to Navigation bar — select DJPMC - then click Moster list — select civil/criminal/
- select from date/ to date — then click Go (as shown in the screen shot hereunder)

Moster List
@& civil Criminal

“From Date: | 02-01-2018 |4 “To Date: | 31-01-2018 |5

Views
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6.20.1 Moster List Category MCOP

Sub Court, Avinmashi
IN THE COURT OF:Subordinate Judge, Avinashi
TmL. R Arulmorshiselvi, MR .,
Moster List From Date: 02-01-2018To Date:31-01-2018
Calegory:MOOP

- Case
S5.Mo. Type

13 MOOP

14 MCOD

Date of Date of

Case Mo, Party Maime Registration Declslon Result

LTy N Fevin Kishore G3-01-2017 11-01-2018
Vs
Alagu

272017 Faswaramoorthy 22-02-2017 11-01-2018
Vs
Mlan kandan

CHERTIFICATE

Total Total
Fxhibits Pages

This 1= to cortify that all the Court foes stamps arce punched and cancelled and the disposal entrics
hawve boen Llaken in Lhe concernod rogisbor

6.20.2 Moster List Category IA

Case
S.No. Type

10 IA
11 IA

12 1A

Sub Court, Avinashi
IN THE COURT OF:Subordinate Judge, Avinashi
Tmt.RArulmozhiselvi, M.1L.,
Moster List From Date: 02-01-2018To Date:31-01-2018

Category:IA
Date of Date of Total Total
Cmba . PartySiamie Registration Decision Rernit Exhibits Pages

1012017 Santhamani 24-08-2017  10-01-2018
Vs
Karuppathal
751/2017 M.Sivasamy 13-11-2017  12-01-2018
Vs
Selvarasu
5272018 K.Devarasu 24-01-2018 24-01-2018
Vs
valliammal
137/2017 Priyva power 20-11-2017 29-01-2018
of attoney
K.Natarajan
Vs
Arumugam
CERTIFICATE

This is to certify that all the Court fees stamps are punched and cancelled and the disposal entries
have been taken in the concerned register
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6.21 Generating Monthly Statement

Generating Monthly Statement is very useful for not only
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generating statement of the particular month but it can be used for
statement pertaining to any particular period. Eg
done;fortnight work done statements etc ; Further a work done
statement for a judicial Officer who has worked in charge for a
particular period can be easily generated through this option, if we
select the period for the Officer the monthly statement for the said
period is automatically generated by the click of the mouse. The
process re engineering work is going on and the day is not far when all

the courts will be asked to submit only the auto generated CIS monthly

weekly work

Pending Monitoring

Disposal Monitering

Balance Sheet

Returns o
Data Health Card

&
=
Cases Listed

Fending Reports E
Monthly Statement m

Unit Details

Moster List

statement. To generate monthly statement follow the following steps.

View button appears

- Select Court no/ civil/criminal - select from data /to data —
- if clicked the monthly statement for the given period is
generated ( as shown in the screen shot hereunder)

Go to Navigation bar — select DJPMC - click Monthly Statement

then click Go-

Monthly Statement

“Court Mo | 2 Subord na_teJudgE ‘rl

& civg

“From Date | O2-01-2018 =]

Crinnins

MEcww

“To Date: | 31 01 2018 |25 m

Monthly statement generated for January 2018

" Monthly Statement
Statement showing the Institution, Disposal and Pendency of all kinds of cases pending before Tmt. R Arulmozhiselvi, M.L., Subordinate Judge,
Avinashi
From Date: 02-01-2018 To Date:31-01-2018

e e e - = = - = T = o

' Pending | ' Disposed off = “d"ml | '

. at the |Institution Total | during the | g
5.No.| $3€ |5 eginning|during the ""R| for | Month | ansfer] atthe | Prior I;009/2010/201112012 2013{2014/2015 2016 2017|2018
ofthe | Month Disposal (CJ/Orders Munth | | ] | |
Month | | !!prul_l.mlnc'edj | | i
;1__.{.3.‘_5___ w9 | 2(1) 0o | m 0(0) 0 || 111 o Jofofojoljolol] 2 |
2 llcMa 3 0 o | 3 [ om 0 3 0 offofofofol]o 0
- o fer L] y r 1 2 - £}

I3 [ep 82 1 0 83 2(0) 0 Bl 0 fofofofJoJojo 1
la  fumop| 117 11 ] 128 | 6(1) 0 122 0o foffofofofolfol] 9
5 [Laoe 5 [] [ 5 | o 0 5 0 s fofojojojo 0
6 Jia a1 5(1) 0 66 41) ] 62 0o JoJoJololoel]o 4
,E?. Mcoe| 212 o 8 0 § 212 205 o 210 o y oo pc0p0 e yo] 0|
s op 3 ] 0 o 3 o(0) 0 3 0 o o ofofol o o |
s Jos 583 17(1) [] 602 11(1) [ 591 0 o foffoffofo] o 15
110 fiIp 6 0 0 6 | 0(0) 0 6 0 0 0 0 o fofo]o 3 3 o |
| Jrotal| 1183 | 38 [ o T a2zas| 25 | 0 | 194 0 jofo o o0 0 jo0 |93 411/576] 31
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6.22 Proceedings report enhanced under CIS 3.0

Old CIS.2.0 Proceedings Report List

New CIS.3.0.Proceedings Report List

Execution Register
Fees Register Print
Civil Fees Register

Peshi Register

Non Disposal Case
List(Civil/Criminal)

Act Wise Case List
Register of Fee

Proceedings Report®

Criminal Fees Register

Disposal Register List
Non Disposal Case List

In navigation pane the “proceedings report” is another store house of variety of
reports as shown in the screen shot Under CIS 3.0 six new reports have been added
under Proceedings report they are Civil Cause list; Criminal Cause list; Daily fee receipts;

Payment Mode wise Report ;Pending court fee

6.22.1 Civil Cause list

To generate the Cause list follow the steps given below:

Civil Cause List
Criminal Cause List
Police Stationwise Cause List
Execution Register
Fees Register Print
Civil Fees Register
Criminal Fees Register
Peshi Register
Disposal Register List
Disposal Report

Mon Disposal Case List

Mon Disposal Case

List{ Civil/Crimninal)

Urgent [=]
Act Wise Case List

Register of Fee

Daily Fee Receipts

Payment Modewise Report

Pending Court Fee

Go to Navigation bar — select Proceedings report — click Civil cause list/criminal
cause list - select date for which the cause list is need - click Go—- Cause list of the
given date is generated ( as shown in the screen shot hereunder)
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IN THE COURT OF: ThiruM.Muraleetharan. B.A., B.L.,
Subordinate Judge, Avinashi
Civil Cause List As on Date: 11-06-2018

S.No. Case Type Case No. Party Name Name of Advocate
IA PENDING
1 s 59/2015 Samswathi S.Devarajan
Ramathal
2 os 892015 E.Rasammal S.Dharamaraj

K. Rajendran @ Stanliraj

3 0s 1952016 Govindammal swaminathan
Natarajan
( OS0000193/2016)
: OS0000195/2016
= oS 4172016 Jayalalkshni R.Ragupathy

Ganapathisamy
( OS0000417/2016)
: OS5/0000417 /2000
5 AS 40/2017 bl‘i.sn.' amoorthy V. K Subramanian

Balan
{ AS/O000040/2017)
: AS0000040,/2017

6.22.2 Criminal Cause List

Go to Navigation bar — select Proceedings report — click Criminal cause list — select
date for which the cause list is need - click Go- Cause list of the given date is
generated ( as shown in the screen shot hereunder)

Additional Mahila Court
IN THE COURT OF: TMT.RAJA S RAMYA B.ALM.L
Judicial Magistrate No.IT
Criminal Cause List As on Date:01-06-2018

S.No. Case Type Case No. Party Name Name of Advocate

TRIAL

cc 1600327/2018 Sup Inspector Of Police PPP
AW P.S Kannivakumari

Ravi Kumar and 4 Ors
ENQUIRY

2 STC 12018 State Of Tamilnadu Rep APP JMI NAGERCOIL
By S1 of
Police ASARIPALLAM Adv A Gnansekar

Vijayakumar
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6.22.3 Disposal Report

Go to Navigation bar — select Proceedings report — click Disposal Report - select
the dates date for report is needed - click Go— Disposal report for the choosen period
Is generated ( as shown in the screen shot hereunder)

Sub Courl,Avimashi
IN THE COURT OFSubordinatc Judge. Avinashi
TmtR.Arulmozhisclvl, M.L.,
MHispasal Register From Datedf-00-2017 To Datc: 29-06-Z2001 8

% Case Reg. Date of Disposal Duration
S.No. Ty Mg, fVoar Filing Date Disposal Type YMD Judgment Judge Mame

Drisposal MNature: Comtensted

1 05 Al3f201hA 31082016 000102017 JUMDMCEMENT AND 00 04 11 TmLR.Armimnzhisclvi,
DECREE M.L..
2 AS 18/2015  18-12-2013 09-01-2017 DISMISSED 0L ©o 23 TmtR.Arulmozhiselvi,
ML,
3 05 Ga5/2016 23-11-2016 10012017 SETTLED ox 01 18 TmtR.Armimozhisalvi,
BEFORE THE M.L..
LOR-ADALATS
4 L8 14 B8 /2016 258-11-2016 1001-2017 SETTLEDR o 01 132 Imt. R Aralmozhsalv,
BEFORE THE ML,
LOK-ADALATS
5 05 123/2016 26-01-2016 10-01-2017 SETTLED 00 11 18 TmtR.Arulmozhisalvi.
BEFORE THE M.L..
LOR-ADALATS
6 o5 4422016 25-04-2016 11-01-2017 DECREED o oy 21 Imt. B Aruimoezhisalv,
M.
7 AS 1/2015 15-12-2015 11-01-2017 DISMISSED 01 00 2E l-Appealis TmtR.Avulmozhisalvi,
Dismissed MLL.,

6.22.4 Peshi register

Peshi register under Proceedings report gives the list of cases party name wise as
shown hereunder

Go to Navigation bar — select Proceedings report — then click Peshi register

Sub Court,Avinashi
Peshi Register
[N THE COURT OF: Tmt.R.Arulmozhiselvi, M.L.,

Subordinate Judge, Avinashi

As on Date :28-05-2018
Last Date Case Type Case No. Party Name Previous Purpose
23-04-2018 OS 391/2016 Muthusamy Vs Laskhmi CROSS EXAMINATION
23042018 OS 302/2016 Laskhmi Vs muthusamy CROSS EXAMINATION
18-04-2018 OS 4712017 Shanmugamsundaram Vs Shanthi CROSS EXAMINATION
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6.23 Enhanced generation of pending report from Dash
home

The dash board which welcomes you once you login is packed with almost all
important data. Its the simplest way yet most useful and attractive which also displays
reports using graphical elements such as Pie charts and Bar charts. Under CIS 3.0
the Dash home itself has been enhanced to generate pending cases list with case type.
Earlier in CIS 2.0 we were able to generate pending cases under civil , criminal and both
but now it has been enhanced to give case type wise pending reprot from dash home The
list of reports generated from dash home is given below:

Dashboard as on 23-04-2018
O Today's Cases Undated Cases 1Ry BiSPOSHE 10 1 My Pending Cases
Y Month ¥ g
Civit 33 459 7 1247
Criminal 0 T 0 13
Total 33 466 ? 1260

List of Today’s Cases List

List of Undated Cases

List of My Disposal in this Month
List of My Pending Cases

6.23.1 List of case type wise Top 10 pending cases

( you can enter any number in the box to get the top pending cases.if no number is
entered in the box then the entire pending list is generated and now it comes with the
enhanced features of Case type )

“ Dol O criminal ®8oth  Case Type :505-31? [ Top |10 | Pending Cases

6.23.2 Pendency pie chart / Case type bar chart

The case type bar chart and pendency pie chat shown above are interlinked .hence
this bar chart shows the break up with the classification of cases of the pie chartThe bar
chart under CIS 3.0 shows the top ten pending cases
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6.24 Appeal information reports

Under CIS 3.0 under appeal information one additional report of compliance has
been added to the existing four reports and taking the total appeal information reports to
five (i)Appellate Case Info;(ii) Appellate Cases Report;(iii) compliance (iv) Compliance
Report for Today (v) Register of Stayed Matters

| Appeals Information @

Appellate Case Info
Appellate Cases Report
Compliance

Compliance Report for Today
Register of Stayed Matters

6.24.1 Appellate Case Information :

To get appeal information reports Go to Navigation Pane --->click Appeals information--
>click any one option Appellate Case Info/ the report is generated as shown hereunder
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Appellate Information

— —
*Serial NMumber: I 1 |

_ “vear:[2017 | 20

= T
*Date of Receipt: | 10-04-2018 _']

*Case Type: l AS-302 j *Case No.: - 21

Title : K.Ganesan Vs Manickammal died
Status : Pending Mext Date: 07-06-2018 Purpose : LA PENDING

IN THE COURT OF :

Appeilate Information

*Appellate Court: )

sc ® ye Tpe Tor i_AS—1_ v[:'21 || 2017
* Appellate Ca:el‘{o.:? Twenty one |
* Appellate Case Pa:‘lies:;“Ganesh | Vs l.Manickammal I
Appeal Filed By: i_ K.Canesan 3
Appellate Date of Dispatch: _“1 1-04-201 8- .—‘j Appellate Outward No. f-two |
*Order Date: : 11-04-201 8"" !__:I Writ Type: | Select j

Stayed: B From Date: | 11-04-2018 {8 To Date: | 18-04-2018 _]

Record Called For: |[§ Compliance by Date: 17-04-2018 |24

6.24.2 Appellate Cases Report

Through this appeal information report one can get the details of the appeals pending
with Supreme court, High Court, District Court or other court.

To get appeal information reports Go to Navigation Pane --->click Appeals information--
>click any one option Appellate Cases Report -> the report is generated as shown
hereunder

Appellate Information Report

Appeliate Crirt

“Fiom Dl | 02042018 [

sc @ic U Uor

3|IU\’-’? 1 'tenlles
[ Daka l'.--"‘ ["":'u.’ I "-‘ ‘ Pr

Nature of
District Wit ic. “N:“: i
Courtand : Ball Name of the s
; \ Trial Court's ot ! Data and writie
SND. i Dalel:»f Writ No. Proceedings I\b.land Sessions Procesdng Wm.Frja} Court which ik CETTTEd R
Receipt and date the name of parties Court wirit, Writ gant for i :
o No. 3 o4 compliance with
Proveeting watling fur compliance Fnath
Mo ifany) R&Por i
stay writ =
e | Twenty cne Sub
1 i-{4-e00 11.04-2008 GanzshVeMariccammal Court Avinashi ;!
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6.24.3 Appeal Compliance

To get appeal information reports Go to Navigation Pane --->click Appeals information--
>click any one option compliance / Compliance Report for Today -> the report is generated

as shown hereunder

T ate of Feceipt:
Case Mo,
Tick=

Stakae

| 19-0a-z01s [ PEEE

ampliancg

= Sertal Murmiber: 1
SO S INC AT
Maric eonaad cdied

o HUG e sory

: Panding koot Dete  OF OE ZO1E

Puarpose | W PESTCING

A ppellate Toerrd

Appeiliare Toase N
Appcilobe Tose Portics
Appocliote Tikcd by

A pppeliate Dade of Dispatck
Aprpreliliobe Dubvean o S
Crrdcr Dot

W it Ty

[CComdEance Ty [ate

T IO EANGE

= ENATE af oMb

Drizsisalc:Ey Plumeisesr

Suppaliadcs Informeadicarn

L= T =t
o TWEry orne
D Garnesh Ws MNanichkarmnrad
1 B Coevwesan
e B B B =

o Dwwaa

N B o T e il ]

TSN

[compliance

TR :

6.24.4 Register of stayed matter

hereunder

To get appeal information reports Go to Navigation Pane --->click Appeals information--

>click any one option Register of Stayed Matters -> the report is generated as shown

Show| 10 jentnes

Register of Stayed Matter

*From Dete: | (7-04-2018 ‘] “Tobate:| 28-0e2018 | S

ll"-‘:-’[-' Name

5MNo. 4 Cose No,

1 ASZI017

Party Name Order Stay Upto Date
K CRIF=AN High Cort
Vs Tweily une 7-04-2018
Manirkammal died 11404. 2018
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6.24.5 Compliance report for Today

Appellate rformation Repart

show| 10 jewtnes

Case Ne./Case Type ‘ Appeliate Casc Mo, | [ Aopeliate Court ‘ Date of Receipt
5ho. # Case NoJCase Type Appellate Case No. Appellate Court Cate of Receipt
1 ASZL Tweidy une 10-4- 2006 ol e

6.25 User log report

Under CIS 3.0 the User log report can be generated under four options (I) user
name (i) CNR No (iii) Case No (iv) Linkwise .This is a very useful security based report.
The user log report gives the details of all persons who logged into the CIS software with
the time and the work done by them. By this we can check who has made the entries at
what time etc.

Go to Navigation Pane --->click Admin Menu ---> than click user log

User Log

@ Lisername CMR MO Case Mo. Link Wise
*LU=er Name List: | sUpuUser 'I

Date  Login'Logout P Database Lirkic. Linkname Made I;:‘Ih Prction Mzssage CNR Rec Pas=/Fail
Tamging ‘0 74° 110157

i o 2 Hoe il i ”

20.242.110.137 torowis | 423 M | N4 ‘ Mew ‘ MNA ‘ USer D5 ‘ MNa
Matiage e

e R — il Rue i " " 3

10242110137 prawls | 4z | | rae (| s | seaw iy LS 1005 (T3
MonagemeT

10242 110,137 {prawis;: | 423 Hac HA || NA | New NA USer ID-0 )

L0242 110107 tprawisi:| 420 ey MO 2 o

04T 11035 s | 428 Hle e ([ NA | vew ('3 Userilrs o
ManageneT,

20242110137 Grawis | 423 Gl HA || MA| Sew MNA USen ID-5 A

[l = menagemer| - . .

S T : Roe v

10242110137 tprowis, | 423 T MA A Mew 25 USer IDe-5 s,
MenageneT

e s Roe i i " :

20.241.110.137, fprawils] | 425 i PE | Seay L USer ICc-5 A
Manageme,

0242110107 terawis | 420 Haa HE || NA Hew A USer 105 18,

L0.242.110.137 5| 320 | nagemen| MY o 3

Logout 20.242.110.137,
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Conclusion

Through the above elaboration on the topic report generation,every user of CIS 3.0
will feel the major enhanced feature brought about in the report generation and hope this
report generation is used a s an effective time management and court mangement tool by
the judicial officers and the staffs equally.
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7. TEMPLATES
7.1 Introduction

One interesting enhancement under CIS 3.0 is the digital Templates which comes
with auto generated forms which can be further customised according to the needs of the
court. This can be added in Master and can be generated in a skeleton formats. This
should not be mistaken for authorized forms of orders. It is only a skeleton form which
must be edited and filled up according to the individual cases. Let us see the key
templates under this chapter under the following headings:

* Issue / Charge Framing Templates
*  Summons auto generation Templates
« Warrant auto generation Templates

* Order/ judgment Templates

7.2 Issue / Charge Framing Templates
This option of framing of issues is available under court proceedings. Using this
option the formatd issues can be chosen which are made available under CIS 3.0 and it

can be customised according to the needs of the user.

7.2.1 Customizable Issue Master under State Master

CIS 3.0 comes with the state master whereby according to the needs and style of
format in use in the particular state,the Issues master can be created. This option gives
the freedom for the High Courts to create and generate issues and charges model as

prevalent in accordance with the state laws..

o / / Add
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7.2.2. Framing of Issue Menu

This option is available under the court]| Select Court
Select Date

proceedings whereby one can chose the issue or|

charge framing for the particular case. While choosing J _| F E
the option it should be ensured that the issues can be|| A on Filing For Court User
framed only when the case is posted on the same gg::z

date. And after choosing the issues or editing thef Summonsnoticeitng 0

Delay Status
Framing of Issues/Charge

issues click submit and we will get the message

addition successful. ndex Registe &
T CF =
f T | 3t m
Qe Do narge *Case Moo | O5/226/2016 j
Sr. No. Issue Issue Description

1y Whether the Defendant is the absolute owner of the suit
property by virue of a Sale deed dated 19,09.1994 is trus or
not?
2) Whether the sale agreement dated 13.10.2011 executed
by the defendant in favour of the plaintiff is true valid or not ?
3} Whether suit agreement dated 13.10.2011 is fraudulently
created as contended by the defendant is true or not?
4) Whether the plaintiff was ready and willing to perform his
part of the confract 7

[ Specitic pertormance of connact. v 5) Whether the plaintiff is entitled to the decree for specific
performance as prayed far ?
B} Tawhat other reliefs the plaintffis entitled 10 ?

List of Witnhess in a week. More than & yaars old,
Plaintiff must appear with Proof Affidavit on 13.07 2018

Given under my hand and seal of this court this the 2nd
day of July 2018,

Addition Successfull

© (ssie Charge *Case No.: | Select j
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7.2.3 Generating the Issue Format

After getting the message as addition successful

click the report option which is

available on the top right hand side of the screen as shown in the screen shot. Only when

the report option is clicked it will generate templates.

appears click the same then issue template is generated.

Once the generate template option

click issue template — the draft of issues is generated wh

Go to Navigation panel — click court proceedings — select framing of issues — click submit
- Addition successful message appears — click report icon — click generate template —

ich can be edited .

! Framing of Issues/Charge /| Report | Issues

© issue Charge *Case No.. | 0S/87/2015

Y

' Charge *Case No.: | 05f225f2016

Q Issue

*Template Name : Issue Templakte

3
3

Q Issie Change *Case Mo, L 05/226/2015

Templatz Mame .!S.FF!?.TTP.@FF.. J

infarmedion from latest Acts

E

Disclaimer: The additional Information about off2nee and its Naturz |s merely for assisiance. Before applying the same. it is necessary ta orass check the
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Os.2262016

E.Rangasamy Vs. M.Covindammal

ISSUES
A45. 1) Whether the Defendant is the absolute owner of the suit property by virtue

ofa Sale deed dated 1909 199% Is [TUe OF DCLT

2ywhether the sale agreement dated 1 3.10.2011 exacuted 2w the defendznt im
favour of the plaint ff is true valid or not 7

33 whether suit agreement dat=d 13.10.2011 is fraudulently created as contexded
by the defendarn: iz rrue or mot?

43 whether the plamtiff wes ready and wilimg to perfonmn his part of the
contract 7

S)whether the plaintiff is enticled to the decree for spedific performance as
prayved for ?

63 To whaot other relicfs the pleintiff iz cntitled to 2
List of Witness in & week. More than S yvears old. Plaintiff must appear with

Poof Affidavit on 13.07 2018

Civen tmder my hand and ses of thic oot this thie 2rd day of Tokby 2010R.

Wwhat Oroder and Decree?™

Date | O9-07-2C18 Tmt. R.Arulmozkiselvi, ML,
Suwhardinate Twdge, Avinashi

7.2.4 Charge Framing Templates

Similar to the issue framing steps as dealt above the charges can be framed using

same option of Framing issue/charge menu .

Sub Cour LAw inashi

[ - T
TmLRAraimozhize el ML, i DA-0E-20IR =

H y Court Procescings | Framing of issuesSharge ¢ Add ISEUE ¥ [+ i L oS 9T

Framing of IssuesiCh

igsus W Chsgs “Cese Moo SLIBLDS2CND :I

21 Haries D

Sr. No. Issue Issue Description
| That yau, omor about the day of at _ (give placc) within B3, |
Distt  _ aszauled (or ozed criminal foroe o A% [ghe name|
of the vicdm? In atormpting o conrenit thok of propemy o wit
m— . [spocify propary which A8 was woanng (or camying) and
¥ | Asssultar eriminal forea In afe.. v |

there by comiritied an offcnes punizhable undzr Section 365 |
=f the Indian Penal Code amd within the cognizance of this
conr.
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Sub Courl Avirnashi
Tmt.R.Arulmozhiselvi. M.L.

1ge J Add I1SSLIF Y

fr 1 Court Procesdings | Framing of lssuesiChar

Framing of Issues/Charge
Accilion Successtull

lssue @ Charge *Casz No.: Selecet

Logoat BNC30
04-06-2018 =

olel M- No

T supuser

7.3 Process generation Template

The option of generating summons and warrants are available under process

generation.
*  Summons auto generation Templates

« Warrant auto generation Templates

7.4 Summons auto generation Templates :

This enhanced feature of auto generation of summons is a path breaking option

available under CIS 3.0. Once the summons are auto
generated they are uploaded and published through CIS
and the draft of the process is generated. With this digital
generation of process the next stage of tracking the
service of summons becomes possible and already
steps are underway with the E-committee of Supreme
Court of India to give GPS enabled instruments to the
process servers who are serving in person to the litigants.
This is a sure revolutionary tool for the District judiciary.
Let us now see how to generate summons through this
CIS 3.0
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7.4.1 Generating summons to appear in person -Steps

Step No 1 Go to Navigation panel —

click Civil / Criminal process — click process

generation and select the civil / criminal case type and the process type, and select the
address needed as shown in the screen shot herewith.

= Civil Crimiral
Schect Addresses

Feas Ivpe: ® pad Froc'On Court Moden

Apdressee Tvpe | Beth '.F.

oz -

Civil - Criminal Process
Flead Guity  *case hoo | OS/123/2015

* Proress: | Summons bo zppezr in person [O08, j (=]
MNext Date: LE-07-20LE

* Agdressee hame :

Furpase:Additional Written Statement

Procass Fee: | 20

Select

.:uPlPIT. T o

Bz ine:

Step 2: Fill up the tab forms which appears one by one. First After filling the select
addressee option next tab with addressee details appears which need to be filled up as

shown in the screen shot

® oy Zonmed

Salact Addresses | Addressas Datalla
|

Addrzssee hame | Sivakami :l

Heation :f- Epu-f Ko 1 | Rangasamy

Civil - Criminal Process
Plead Sy *Case Mo, | 05/123/2015

* Prnzess: | Summens to appear in person 0.5, :l [7]
Mext Date:15-07-2018

0 Out of 1 Update

]

Purpase:Additional Written Statement

Gandhi Nager, karadivavi

— - *MedrEss palladam
fulvaes @ panAcdiess | alernate Adoress -

st | TAMILNADU 1 Peftet | 1RUPPUR |
Tk | Avanashi -I Vilge | Sevur vJ'
Police Stavon; - Select J
P e, i l Mobilz k. Zl
; Remarks;
emal;

Step 3: After filling the address details and if the save option is clicked it will open up the
option of generate draft and by clicking it '7 Notice Generated successfully’ message

appears and the draft is generated as shown in the screen shot
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Civil - Criminal Process

1 rigtce gensratsd successtully
Selec

“Cass Mo |
Purpose: Additional Written Statoment

Mext Datc:16-07-2018

INTTIG-0MAa171- 201
E'[E
P

LA
Sulh ot Aninashi

1M THE COURT OF Tar R-Arulr ooz -elvi, ML

Subordinate Tudge, Avinashi, Atna. 1 Tirappar.

SUMMONS TO APFEAR TN OS 1333015

PR Sivalkami ¥y Subramaniam
0 SR 1 NEXT DATE : 16-07-20107
To
Sivakami

Gramedhi Mager, Bara divavi, pal ledam , Sewor, Svan ashl, TTRU FPUR, TAMIL NADL

7.4.2.Upload process option:

Step 4: Once the draft is generate then click the upload process option which is available
in the navigation panel and click submit.The option of Publish appears and if it is clicked It
will give “Process uploaded successfully “message on the screen.

Upload Process

& Chl

[ osprzaia0s

Wicw

Criminal

Critninal Plead Guilly  *Case No. i |
. Process:: SUMImons to appear in persen [0.5, '!
" Ariresses Type | Defendant Name j
* Arddiesses Name 1 - Subramaniam IR) :J
Relatin § Fatherj RS : Shanmugs gounder 4 | Earipalayzm, thekkalur village
T - Address: | Avinashi
address: ® Man Addeess  Alernate Address |
State § TAMILNADU 1 District | TIRUPPUR 1
Toun | Select 1 ward | Select ]
Taluka 1 Avanashi :I willage | Sevie j
Pulice Station: | Select jl
Finl cinde: Muobile Ma.: |
2 Rearks.
Fmail;

*Upload: | Bravse... TNTIT60001712015_1_draft.pdf Preview

Plead Guilty *Cas= Mo Select

1

Proress Upleaded Successiully

Upload Process
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7.4.3 Publish process option:

Step 5: After process uploaded the next step is click the publish process option which
clicked will give “Notices Published successfully “message on the screen. After this
the notices can be printed with acknowledgment

® ol Criminal
*Fiom Cate, 07-07-2018 (1 10 ate 09-07-2018 | 5 e
Show| 10 :Jlem,-'—:-s Previous | 1| Next
Sr.No. * Date Case No Main Party MNotice Party Nams Draft Publsh

1 3-07-2018 osi1z/2018 ?u’?:r';";:ﬁn Efi;}ﬁ;_?_’;f‘a’?” " Sivakami ShowiDelzte
a 09-07-2018 0S/L23/2018 guwﬁnrg;‘ai‘ gﬁgﬁ'ﬂéﬂf‘}?' " subrananiam Show/Delete

Shwwing 1w 2ol 2 eibies Previous 1 Next

@ Civil Criminal
Notices Published successfully
*From Date 01-07-2018 [7H*To Date 09-07-2018 |7

7.4.4 Summon Print and Acknowledgement print

Step 6: After “Notices Published successfully “message on the screen. After this click
process acknowledgement option from navigation panel — Print / acknowledgement
option opens up choose the field By clicking the print and acknowledgement option one

can print the draft and also print the acknowledgement.

Print/Acknowledgement
& vl © criminal

srim v 09072018 Tvmorad 00072018 [ I3

Process ) ) Check
Process ID Notice Party Name Print Acknowledgement
Date For
Case Noo 051732016 Main Party: Sivikami Vi Subiinovin

Sivakan,

e HIRES n P et " s o = A e SR T

0907 013 PTNTHBOONI 13015 1 1 bkt [['.'J',i' ¥ ;i U '-'-1|L:Ir1|i\|»LL2U”' print @  iAcknowiedgemcng
naladam

Subramariam,
Gy LEUUL 1201 BLMMANS 10 A00SA in person Laripalayam, 3 —~ ;
BTN PINTILE000L 1201 2 1 105.R. 3] nzekalur vil gz Print Acknowledgement

Avrask
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PINITI60001712015_1

TNTI16-000171-2015

No.3
Sub CourtAvinashi
IN THE COURT OF Tmt.R. Arulmozhiselvi, M.1..,
Suberdinate Judge, Avinashi, Avinashi, Tiruppur.

SUMMO;‘ERTSOOJ:IPPEAR IN 0S5/123/2015
* Sivakami Vs Subramaniam
(0.5,R.3) NEXT DATE : 16-07-2018

To

Whereas Sivakami has instituted a suit against you for Title you are hereby summoned to
appear in this Court in person on the 16-07-2018 at 11:00 o'clock in the forenoon, to answer the

claim; and you are directed to produce on that day all the documents upon which you intend to rely in
suppott of your defence,

ACENOWLEDGMENT

The undersigned acknowledge receipt of this process in the above mentioned case ©S/123/2015 .

. 5.N. Name and Address of the party Service -Perscmal or. Signature
Date through T.I.

1. Sivakami, Gandhi Nager, Karadivavi,
palladam, TAMIL. NADU, TIRUPPUR,
| Avanashi, Sevar (PINTI160001712015 1 1)
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7.4.5 List of Process :
In case where numerous process are generated the same can be viewed from the

published process option available under upload process option as shown hereunder

Upioad Process
Ocwi Ooimine ) preascuty “casena: 051232015 -

* Process: Select v| Publiched Process!

S Process ID Notice Party Name  |Print

i e o |SUITITICNS 0 BRpEAr Sivakami, Gendh Nager|
TIN5 1 1 Pring
FTNTILE000LTIZNS 1 1 npersan 0.5 R3] [} T

* Avkdressee Type . Salect

* Addresses Name - Select

| = e i [SUITITIONS t0 &ppear | Subrarmaniam, Savipalayam |
siainn .| o - FTNTI ki) = ;
Relation = Select *| RO 16000171215 2 1 npersan 0.5, R 3] thekdkalur vidage Avinashi

Asress: @) Main Addess Alternate Address L
Stee: Select 7 District: Select

7.4.6 Process status monitoring
The status of the process can be monitored using the process status option

B Comig

Uitk ‘;pe:é 05317 |

s we s | B

. ; Reason
Draft Process  Establishment Process Delivery  Served | Beneral
il Natice Tide Ty e Date Date Name Eal Messenger — OnDale  Unservud i Remark
Unserved
e B Srmmures b appe 4 N
NI TR0 11 FEISN:U.:?. P ]: Hvakar [B-C-A8 (080T
T ISO00L712015 2 1 ;f’;"iﬂ”ﬁffﬁpf”"‘ Sommpan | (ROTINY 00072018
. Civil-Criminal &
7.5 Warrant auto generation Templates Process
i Process
Let us now see how to generate as Warrant through this CIS 3.0 Generation

Go to Navigation panel — click Civil / Criminal process —
click process generation and select the civil / criminal case
type and the process type (Warrant ) - select State / District
/ Police Station / FIR Number - select the addressee and fill
up as shown in the screen shot herewith.
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7.5.1 Generating warrant of Arrest -Steps

Step No 1 Go to Navigation panel — click Civil / Criminal process — click process
generation and select the criminal case type and the process type as Warrant of
arrest , and select the address needed as shown in the screen shot herewith.

Step 2: Fill up the tab forms which appears one by one. First After filling the select
addressee option next tab with addressee details appears which need to be filled up as
shown in the screen shot

Cvil - CAminal Process

il @ crincal C Plead Guiy *Cuse Nu| SC/90/2015 j
" Bocess:| \Warrant of arrest [S2c, 0] 20000z 'J’ Q

st | TARIL I

“|rsier | TIRUERLR | mocerstmion | Select | Fim | 1149 veas | 2018 |
il : T Mext Balo:05-08-2018 urpose CHARSES

Select Addresses || Addressee Detalls | Act Sectlon | Case Detalls || Generate Draft

Ade-asses MNane - VWellaivar @ Wellaisamy -f 0 Oust of 1 Updale

Re edon t=| wo ;| Karuppusamy Masaivan Thnltam, Royamalayaim,

4 * Agdress:
fuirnss: 08 Majy Address

Sate . TAMIL MADL - LEret] mruprurR b |
Taluka : Avanashi -f Willage | Selack 'I
Police Staton: . Seleck j
iy e | mobie pio:
=enarks
Emalil:

Step 3: After filling the address details and if the save option is clicked it will open up the
next tab of Part Concerned which has to be filed up and click next it will as shown in
the screen shot

Civil - Criminal Frocess

el ] Crirunal : Hlead Gullty  *Case Mo.: SC/SO,’ZUI!S j
“ Provess: | Warrarl af arrest [Sec. 7] -200002 l 2]
Slae | TAMIL HADL ~ihistrict - | TIRUPPUR 'E Bolice Salive  Seleck ‘!, FIR Mo | 1149 Yesr 208
= i il =] | =
Process Drafif 1) MNext Date:05-06-2018 Purposc:CHARGES
Select Addressee | Addressee Details | Party Concerncd || At Saction | Case Details | Generate Draft
Banty Typ2 | Both j * Panty Mame :| 1 - Inspeciur of Pulice, Avinashi Ps (..

Step 4: After filling theParty concerned details and if the save option is clicked it will open
up the next tab of Selected Party details which has to be filed up and click next it will

as shown in the screen shot
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Civil - Criminal Process

civil  ® Criminal Pead Guilly " Case Nu. | 5C/80/2015 ;I
* Pracess: | Warrant of arrest [Sec. 70]-200002 YI (7]
sire] TAMILNADU  ~Joistier:| TIRUPPUR | potce staran | select fFRne: | 1149 vear | 2018
Process Drafif 1} Next Date:05-0G-2018 Purpose:.CHARGES
Seleck Addressea ' Addressee Details Party Concerned | Selected Party Details | Act Section | Case Details | Genarate Draft
Farty Name:! Inspectar of Police, Avinashi Ps j € Qut T L Update
Relation :|"athj ro . | i ‘Avinashi Palice Starion, Avinashi
i L D] * Addess

Address. @ niain Adoress | Altemate Addess C
S'.E.T.e:! TAMIL NADU j Distict : TIRUPFUR ;I
Talusa:| Avanashi :E villege : Select :[

Police Station:

Pin code: | Mobia MNo.:
= = == Hemarks:

Emal:

Step 5: After filling the selected Party details and if the save option is clicked it will open
up the next tab of Act/section details which has to be filed up and click next as shown

in the screen shot

Civil- Criminal Process

Addition successul y
Uil ®cimig Pt Gully *CaseNo. | 5C/30/2016 j
’ 3rucess:: Warrantof arrast [Srec.?ﬂ}-zm}t}t}ﬂje

State TAMIL NADU jl]IF‘.TrI[‘.' | TIRUPPLR jl-hlmr- Starny i Selecr jHH Nl 'r4c.f‘mar' | 2018
Process Draitf 1) Nexl Dale:05-06-2018 Purpuse:CHARGES

Act Section Case Details || Generate Drnfti

Select Addressoe Addressee Details Party Concerned | Sclected Party Details

Acl Delails
Actl; CodeofCriminalProcedure-99 Ac: Bectiond: 106] |

Step 6: After filling the act/section details and if the next option is clicked it will open up
the Case details option which has to be filed up and click next as shown in the screen

shot
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Civ |

Stale:  TAMIL NHAaDU

Select Addressee | Addressme Details |

Case Delals

FIR De

Puice Chulla

(o Privele Sovipleind -

Chfewe Bk

& el

T Proccas Orat 1)

sl Bz

i

ninal Process

Pzt Thuily CCame blu:  SCAAMITEG

3

CPcess Wtarrant el erest [Sec 707 200002-| @

P o2 Sieli scleck

: =i | 1190 e
Mot Drarhe (W20

TPurpose CHARGES

j:‘i:lliLl. NRUEPUR

Party Concerned | Selected Parky Betails | Act Section | Case Betails || Gensrate 0 et |

Sl
Palic s Challan 4 Slee . TAMIL MADLU E|
IRUPELR = I e b |
e ol T g Caugee Sl
KR B o

145

Step 7: After filling the case details and if the next option is clicked it will open up the

option of generate draft

and by clicking it '1 Notice Generated successfully’ message

appears and the draft is generated as shown in the screen shot

CiIl - Criminal Frozess

Ciil @ Ciinrial
S| AML NADY
o F-‘ C‘;B‘B Draﬂj 1 ’

.€c[cr.t Adcrcsscc- _Ad'.lrcsscc Dctails 'r'.:ny Concern

Pleeal Guily

"JI.J St

IRUPPUK

“Gase N, | 5G/80/2076 A

* Process:| Wat tanl ol dies. [Sew 70] -ZOUUjQ

olce sibor: | select | Nz [ 1128 e | 201t |
" MextDabe:0E 06 2018 Purpoce:CHARGES ) B

cd. .Sclcctcd Farty Dclcﬂs_: -hct Ecction | -I:asc Elctn’ls. Cenerate Draﬁ-i

Footnote ©
Fees Type:

FreiCn Cuail Vivion

Process ID Waran: of amzst [Sce 701 -200002
Nature Select
Provess Fez:

Addrassee Neme *Vellavan (i Weilrsamy

Addrees Type : Main. Addreez: Dacaiyan Thotarr, Royampalayam,
Sinte : TAWIL NAIU Digtrict: TIRUPMJR
Town ; Ward:
Taluka : Avanash Vilage:
Police Swfon : Hemarks :
Pin code : Mobile He.:
Cmail : RIO: Karuppusary
Party Name : Irsaector of Jolce, Avnashl Ps
ArkIress Iype - Mam ACKITERR: AWINASTHOICE SIatan . AvnFsT
State : TAMIL NADLI District: TIRUPPIR
Tewn @ Ward:
Taluka : Avanaszh Vil'age:
Pulice Stalion ; Remarks ;
Pin code : Moblle No.;
Fmail = Rit:

Fanm No. |

Sub Conrt Avinashi
INTHE COURT OF TR Arolmorhiselvi, M.L.,
Subordinaie Judge, Ay v

SC/BI2016

WARRANT OF ARREST
.. ctor of Palice, Avinashi Ps Vs Vellalyan @

Vol Lty

SL1420 18

NEXT DATE : 05-06-2018

(Ser Sectian 70}

Vollalyan @ Velladsamy
Dasaiyan Thottam, Royarpalayam,, Avanashi, TIRUPPUR, TAMIL NADU

WHEREAS Inspector of Palice. Avinashl Ps of Avirashi Police Station, Avinashi sianeds
charged with the offence punishabie LWSec. 106 of Codes (CriminalProcedure-39 | you ane hereby

directed to arrest de said Inspector of Police, Avinmshi Ps . and o produce him before me. Hesein fail

Page No.149 of 233

Case Management through CIS 3.0



150

7.5.2 Upload process option:

Step 6: Once the draft is generate then click the upload process option which is available

in the navigation panel and click submit.It will also give the preview option

Cheil @ Criminad Pload Guily  *Caso Mol

© Procoss:
*Addresses Type

b Addrasses Name !

Upload Process
: SC/E0SZ016
Warrant of arrest [Sec. ¥0] 200002

Accused

i ECHER Iy B B

1 =Vellabran @ Wellaisamy (&)

Refalion : Father -‘I RO ¢ | Karuppusamy R | R L
= - - Address: govarpalayam,
Addrass @ Main sddress Slremats Mddross !
Stae . TAMIL MADU = District - TIRUPPUR '.f
Town : Seleck v[ Ward : Select :l
lalukin ;. Acvanashi "Il Vikie . Select 'i
Police Smation: Seleck 'J
Fin code: Bzfrile Mo [
: . Peerner ks
Emzil: !
“Uphoad: | Browse,.. | TMTI160004432016_3_drart.pdl Previev:

7.5.3 Publish process option:

Step 5: After process uploaded the next step is click the publish process option from the
navigation pane and which clicked will give “Notices Published successfully “message
on the screen. After this the notices can be printed with acknowledgment

civil - @ Criminal
‘From Date 07106:2078  [5'To s 04062018 3 [
Show 10 ;JE”"iF5 Previous | 1 | Next
SnNo. * Date Case No Main Party Notice Party Name Draft Publish
Inspector of
L wmms e Db e om0 g
@ Velaisamy
Showing 110 1 of 1 enfries Previous | 1 | Next

7.5.4 Warrant Print and Acknowledgement print

Step 6: After “Notices Published successfully “message on the screen. After this click
process acknowledgement option from navigation panel - Print / acknowledgement
option opens up choose the field By clicking the print and acknowledgement option one

can print the draft and also print the acknowledgement.
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Print/Acknowledgement
il @ Criminal

*Lrom Date| 04-06-2018  [4*To Date) 04-06-2018 _Jm

Check

BETED Process ID summons Party Name PHnt Acknowledgeme
Date For
Case No.: SCA02016  Main Party: Inspector of Police, Avinashi Ps Vs Vellaiyan @ Velasamy
Velayan @
Velasamy, |
04-06-2018 PTNTITOC004432016 3 2 Wamant of arrest [3ec. 7] Dasaiyan Print ¥  Acknowledgems
Thottam,

Royarpalzyam.

LN L LIGUIMAGSS S0 L5 L

TNTI1I6-000443-2016

] et

Form Mo, 1

Sub C 1.4 hi
IN THE COURT OF TmtR.Arulmozhiselwi, M.L.,
Subordinate Judge, Avinashi

SCANZOT6

WARRANT OF ARREST - & B . -
Inspector of Police, Avinashi Ps Vs Vellaivan @
vellaisamy

11492018

(See Section 70)
MEXT DATE : 05-06-2018

To.,
Vellaivan @ Vellaisamy
{ADDRESSEE POLICE_ STATION]
Dasaivan Thottam, Royarpalayvam,, Avanashi, TIRUPPUR, TAMIL MNADUS

WHEREAS Inspector of Police, Avinashi Ps of Avinashi Police Station, Awinashi stands

7.5.5 Warrant status monitoring
The status of the warrant can be monitored using the process status option

Civ B el

Case Type:| SC-321

*Case I\':.:;30 |"Year. 20186
Summons Party Draft Process Establishment o Process Delivery
Bracass i) Tide Marme Drate Do Name Bt Messenger O Date
Warrant of \ellanan
& 24-05-2018 | 04-06-2016

PTRTILEOI04432025_3.2  arrest[3ec. a
ap Wellalsamy
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7.6 Order judgment Template :
This template is available under the option of order
judgment using this the skeleton format of the orders can be

generated.

Order and Judgement
Template

7.6.1 Customizable order template option under the Masters

Using this
order template e
ik = | Comt Jisdgement
\ anal Maet [
the type of | Witon [#] o~ (B
2TRCES
orders and its | State Masters [+] 47-Reg Dicst

B3-Heg Sum. Sue
5B eon ool

format can also
be

according to the

ferJudgemeant Typs

Justgrisii-1

Sefect

customized
Order Template I

needs Of the FPretrial Application-7
Lok Adalat Notce-B
High Courts. —

Using the Order template option available under the Masters

F Cirl feey for mulbtpée seleciPress Cirl Key for Multiple Selectol

Only when the orders

are added in the masters it will be shown in the drop box of the order templates as shown

in the screen shot hereunder

Order Template

*Qrder ILx | Civil Judgement-1 v

Motice of proclamation Cail-14

PCR -19

Flead Guilty Criminal-7

Rejection of extension of PCR-21

Remand Complaint Yes Referred (o Medical-27
Remand MCR bailable-23

*Template Mame:

Case Typs

......
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Remand MCR complaint Yes Consent No-25
Remand MCR non bailable-22
Remand PCR complaint Yes Consent No-26

Remand PCR complaint Yes Consent Yes -24

Remand o JJB Juvenile-35

Return of plaint-15

Return of Property-39

Relwm of Property-10

Setling aside abatement, condonation and legal helrs-12
Summarny Manufacturing of liguor hostile witness no CA report-9
Summary possession ol iguor hostile witness no CA report-8
Summary Suit Recovery Judgement-18

Violuntary Surrender bailable Remand and bail-28

Voluntary Surrender non bailable Short MCR-29

Few orders
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which has been generated is shown herewith for better understanding

7.6..2 Civil Judgement Template

Step Go to navigation pane - Choose Order and Judgement option — Click Order

Judgement template ---> Select the case number and choose the template name “Civil

Judgement” from the drop box (this option will appear in drop box only if added through

state master) -->click Generate template option — click Civil Judgement shown in green

colour — It generates the order -->it can be further edited and customised

Henne % | Coum Frocesdizgs ¢ Ordersng 534gsment Tem
g T Am R

Appeal Filing

‘Caveak Sectlon

Fems = Blndnromsrarsad Wn Sibamsran

FCourt Foes Came Sa0es: Perding

Roglstration Sectlon

Cass AlGCAEKL

Court Procoe dings =

Hzg AlT e Tempoones aps ghven ool 23 Arovhle azm siance in s o ¥ el cations, belors penerating Aos

ening THTITSOO0EA5201 81 00t

o hove chosen to oper:
= THTHE00S45 201 61.0dt
whichis: Dperbecumenk Text{13.0 KB}
Fram: hiepe/ocalhost
Wwihat should Frefox dowith this fllet
®openwith  Ubreofficsiwdber (default)

Save Flic

Do Lhis auto ma lically Por files like Ehis Crammo s an.

cancel

TXNTILGOORDZ02015

=
=15
TP TETT. CCOITIRT O F

Suwhordi nate Judge,. Sovinashi Al Asdmashd Liruppur
Presicded Crver by Tt R A rabmo zshise i, ™vT_T ..

Prosonued on
Hegiste=r=d on

zA7-12-2015
T AF-EA-A T
Decided on = -
Dweralior: :

OSA6/2015

T hibir ™Mo

Plaintiff INamme:

Mz ga MNMaicker

SMBEC B2

Crocnrpariom 2

Address: 102 Padasals: Street, Eachacart

R B )
DPr=fendant MName:
Palanisarmy
Aper O
Crocuypariom 2
Adicress: Wiemmnk adai Pernoaradanrai

Adwvocate for Plaintiff Name: S 1evarsan
Adwvocate tor Defendant Mame: appearing for Pzlanisamy: Adwrocats
appearing for respectively.
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7.6.3 Abatment order Template

Step: Go to navigation pane — Choose Order and Judgement option — Click Order
Judgement template ---> Select case number _>Select template name as 'Abatment
order” (this option will appear in drop box only if added through state master) -->Click
Generate Template — click “Abatment order which appears in green colour--> Abatment

order with QR code generated

Sasks Tourt S inamsho

LRl = IR Ard limozhiseldd, L., )

i ) Court Procesdings ¢ order and Judgement Template ! Report [crim Ty 2 ==

Wrtimg

B oalec Cas Ermer Casa Mo
& ChrAa Criminal *Case Mo. | OSFf2517/2016 -i
Murugesh Vs Ktthusamy

Case Status: Faoncking

*Terapdate Name: | Ababement order j

Abarement Qrder

Cisclaimear: Tempates are givan onby o provide essisimnces in judicial besinass. K is necessany o werfy the conile
s uitaale madificeions, before generating final cutpar,

e THTI 1SO00046 52016513, t (read-only) - Likrso)

Eile Edit WWienar: jnsest

TNTIAGOMIGE20 LG

R R =L E U W o MR 1 -E—J—

WAL 11 6DHAT 22016
[=] o [=]

=]

OSS 672016
{CASE CAUSLE _TITL.IL}

ORDER
1. The defendant is rcpoited to have dicd on

The plaintifl bos failed o bring dhe LLE™ ol the deccasced
delendant o recond within e peciod of limilatios ol S0 days.

3, Thc suit stands abatod against the defondant.

Drate @ 12072018 Tmt. B . Arulmozhiselvi, M.T..,
ETUUNDGF_TESTGMNATTIONY . PMOANIF.
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7.6.4 Committal Template

Step: Go to navigation pane — Choose Order and Judgement option — Click Order
Judgement template ---> Select case number _>Select template name as 'Committal
order” (this option will appear in drop box only if added through state master) -->Click
Generate Template — click “Committal order which appears in green colour--> Abatment

order with QR code generated

Sub Courl Avinashi

Logout = NC3.0
Coui v | Tmt.R.Arulmozhiselvi, M.L., 16-07-2018 -

7 / court Proceedings / Order and Judgement Template / Report crim .[Y el ol -
|

&k

@5Salect Case No.  Enter Case No.
Ciil ® Criminal *Case No.o| SCA11/2017 'i
Inspector Of police Avinashi Vs Moorthy @ Pukkan Moarthy

Case Status: Pending

*Template Mame:| Committal Order :I

Commniittal Order

Cisclaimer: Templates are ghven only to pravide assistance in judicial business. Il is necessary to verify the camants and make

suitable modifications, before gensmting final output

—

Sub Court,Avinashi Logout MC3.0
rCou = | TrotF. Arulmozhiselvi, ML, .

16-0v-zmiE =

5 ! cournt Froceedings ¢ Order and Judgerment Template ! Report | crirn |17 4 0 0@ @ & O
=
Judgment Writing
@5elzct Case Mo, Cnter Case Mo:
Crvil & Ciinunal "Case Moo SCT1/2017 _j
Inspector Of pelice Avinashi Vs Moorthy & Pukkan Moorthy
Case Stafus: Ponding
*Terplate Mame:| Committal Order Y[
Cisciairwer: Tamplates are givan only 1o pironsis r
shitable
= - & B W A = £
TNTILIGOO0D0162017
ERE
| wn =
=2
S5CA12017
Inspector OF police Avinashi Vs Maorthy @ Puklkan
e
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CNR number:  TNTI160000162017
[ l
QR CODE : % ‘

*IN THE COURT OF THE JUDICIAL MAGISTRATE NO 3,COMBATORE
PRESENT A.RAMESH BABUM.C ALLM,,
CCAy2ms
DATED 11th JUNE 2018

Inspector Of police, Race course police station, Coimbatore
Vs,
Moorthy

{* the names used are imaginary for training purpose)

COMMITTAL ORDER
{ If the accused is in jail)

The accused is present. He is charged with the offence punishable under 394 of
CodeofCriminal Procedure, Crime no 1/2017 of Race course Police station, Coimbatore  which
is exclusively triable by the Court of Session. The copies of police report and other documents
as specified in section 207 (or section 208) of the Code of Criminal Procedure have been
supplied o the accused. The case will bave to be committed to the Cowrt of Session. Hence
the order:-

1. The case be committed to the Court of Session.

2. The accused is directed to appear before the Court of Session on 25-06-2018

3. The record of the case, the documents and articles, which are to be produced in
evidence, shall be sent to the Court of Session.

4. The police Station Officer, be directed to produce muddemal property in the Cowrt of

Session on or before .25-06-2018.

5. The Public Prosecutor shall he notified of the commitment of the case to the Court of

Session.

Date : 11-06-2018 (A RAMESHBAEU)
Judicial magistrate, no 3, coim hatore.
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7.7 Editable option under templates
The templates when generated and if downloaded it becomes editable format in odt format
which can be edited according to the format required.The edited template using track

changes option is shown for clear understanding

TNTI16000465201649
E S¥d| + INTHE-COURT-OFSUB-JUDGEAVINASHI+ = = T
0525120169
1
-+ > » + Murugesh Vs.-Kittusamy Y|
1
| ORDPER-FOR-SERVICHE-OF - SEMMONS BY-PROGCEAMAYTIONY
| RETURN-OFPI AINT-ORDFER!
L. -+ Perused-the-plaint-presented- b}-’ the- pialnuff y |
2 -+ Prima-facie-there-is-every-reason-to-believe-that-this-Court-does
not-have-jurisdiction-to-entertain-the-suit. -in-the-nature-filed-by-the-plaintiff. ¥
3. > There-is-reason-to-beleive-that-the-suit-can-be-entertained-by-the
TR OO RT - P AR APTIRAN v i e
Court. “Fhe ave-te-directed —to-appear-before-the-Courof
ampetentJursdiction.-Hence-the-Order.-§
ORDER-
1
A)- The plaim be retumed ‘- lhe piain uff for- bemg presemed to- lhe
] '-"- I "". 3 LIc __'__'_
Eeurrin: which the suit- shauid have been msumted q
-+ -+ - -+ - - -+ - - e
| Date-:-H6- 872018 < - + Tt RArulmozhisebvi, MWLT .5
-+ -+ - -+ -+ <+ --Subordinate-Judge,Avinashit|

With this use of templates the users of CIS .3.0 can feel the next generation features
inbuilt in CIS .3.0 Explore the auto generated templates and make digitalized District

Judicaryl

------------ Welcome to the new world of digital templates under CIS 3.0
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8. Digital Registers.

8.1 Introduction

Moving forward towards the dream of process re engineering vision. CIS.3.0 comes

with more Digital Register types unbuilt in it. The said Register module can be customised

according to the needs of the states paving the way for complete package of digital

Register.

8.2 Variety of Digital Registers under CIS 3.0

A simple search in the search box of CIS 3.0 shown the following digital registers.Keep

exploring !

s Master
s Periphery Masters

= Register
» Caveat Section
s Caveat Register
» Fees
» Fees Register Print
» Registration Section
s Registration Reports
s Registered Cases
s Suit Register Report
» Case Allocation
» Pending Allocation Reports
» [nstitution Register
» Court Proceedings
= [ndex Register
» Index Register
» Index Reqister Report

» Depositand Pay Register

» Proceedings Reports

n Civil Fees Register

= Register of Fee

» Fees Register Print

s Execution Register

s Criminal Fees Register

» Peshi Register

s Disposal Register List
» Appeals Information

» Register of Stayed Matters
o FIR Detals

» Register of FIR
s Copying Branch

" Reports

s Register of Court Fee
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8.2.1. Shortcut to find out Registers:
For readers who feel that they cannot remember the
name of each and every registers can use the
shortcut way of searching through search box. Just

type the name of the register in the search box. For

example if you want FIR register,

register in the search box and and CIS gives the

search options for FIR. Then click the FIR register

from the list as shown herewith.

8.3 FIR Register

FIR Details
Register of FIR
Remand

register
Remand Order

Bail

Release

Bail Order

Applications

Application Order

Pretrial Order Uploading
Chargesheet/Summary
Summary Received Report

Charge Sheet Recveived
Report

160

A T
u.‘r‘-\r;ﬁa.'u'-"'ur.';“a

ALV L) | Sub Couir

‘ (FIRREGISTER

ee—------------
Sub Court.Avinashi

TmtR.Arulmozhiselvi, M.L.,

n Master
» State Masters
m FIR Summary Type
= FIR Type
» Registration Section
s FIR Search
» Court Proceedings
» Update first Hearing Date
» FIR Details
s FIR Details

s Register of Fl

just type FIR

Go to Navigation pane — click FIR detail option — click

of FIR — select options of Police Station, from

date option — click Go The register of FIR Generated

1Y | FIR Detalls 1 Register of AR { Repart register 1Y

*From Date: | 15122005 [

o B0

COan@O

Register of FIR

*Palce Staion: | Avlnashl police 5:at[uj

To Dt | 2B05-2018 [ n

Show | 10 :Jc-n'ulzs
Shp. * 2;‘:‘; FIRNo.  FIR Yoar ;t'r:ﬂ Uissctlon '::":HP . :::EMQ'F" Dats
22 i 205200 MURLGRSAN 52014
RATHINAVEL
VETRIVEL
Shefwing 110 1 al 1 antries Previous 1 | Nexl
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8.4. Fee Register
Under CIS 3.0 one can get Civil Fee Register;Criminal fee Register ; Fee Register
showing type of fee paymentmade and Fee Query Report.Let us see one by one

hereunder .

8.4.1 Civil fees Register

Go to Navigation pane — select Proceeding Reports — select Civil Fees Register

I-Court Fees |
Ragistration Sacthin <]
= —JI Sub Court,Avinashi
Case Allocation |
| IN THE COURT OF Subordinate Judge, Avinashi
Court Proceedings |

Tmt.R.Arulmozhiselvi, M.L.,,
RF Civil Register Dated28-05-2018

ﬁ:'l‘nl:;eadiug:. Reporls @

Civil Causa List

Criminal Cause List
Police Staticnwise Cause

List Fees  Document
Civil Fees Register S-No- Case ’IYPE Case NO. Pal‘ty Name Cﬂuﬂ Fee TYPE Tﬂ)e

Register of Fee
Fees Register Print
Dally Fea Racelpts
g M ot Btk 108 12642017 Senthilkumar 20.00 Court Fee
Exacution Regisrar

Court Fee=20.00
Crminal Faes Registar - - 5
Pending Court Fee Total Fees=20

8.4.2 Criminal fee Register

Go to Navigation pane — select Proceeding Reports — select Criminal Fees Register

I-Court Foos

Registration Section - |

ezl Sub Court,Avinashi

Case Allocation

IN THE COURT OF Subordinate Judge, Avinashi
Tmt.R.Arulmozhiselvi, M.L.,
RF Criminal Regisier Daled28-05-2018

Court Procoadings _;.

P roceedings Reports @

Civil Cause List
criminal Cause List

Police Stabomwise Cause

List Fees Document
e S.No. Case Type Case No. Party Name Court Fee T Type
Registar of Fes
Fee Ragisles Pool
Drally Fao Recelpts
EHdrslecihe Pepors 1 sC 742016 Inspector of 20,00 Court Fee
st Palice,
Istor Avinashi P.s
2 sC 742016 Inspectar of  20.00 Court Fee
: Palice,
Disposd| Report Avinashi P.s

Disposal Register List

Court Fee=40.00
Total Fres=40

Mon Disposal Case Lisk
LNon Dizpusal Cace
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8.4.3 Fee Register print

Go to Navigation pane — select fees — select fees register print

Sub Courl, Avinashi
IN THE COURT OF: Subordinalte Judge, Avinashi
Tmt.R.ATulmozhiselvwi, M.L.,
RI™ Register Dated:15-12-2015 T G-07-2018

- Case Type/Case Parly Fees Documenl
S.MNo. MNu.Year ™ . Courl Fee Type Fees Dale Type
1 FIMCHPSS5/200F kumar S AT Court 'ee O71-06G-L017

Court Fec: 30.00

8.4.4 Fees Query

Under CIS 3.0 the fees paid in a cash can be searched using three options (i) Case

No; (ii) Filing No (iii) Caveat No under Query option in built in fees options.

126 St co |
Petitioner/Respondent Fees Type Receipt No. Date Amount
Senthilkumar Search Fees 3 24-05-2018 20.00
Sub Total 20.00
Total 20.00

8.5. Fine Register

Go to Navigation pane — select fine Register --> seletc the fields

Fine Reglister
Sub Court,Avinashi
From Date 06-07-2018 To Date 06-07-2018

T, i
Sr. No, E;;* Party Name Address g:f:fn;ft Q No. Purpose E c.;isl o Amount

No Record Prosent
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8.6. Caveat Register

Lo !|'I;";"..:Iﬂ \:".‘:r-';':jijqig ;

Caveat Register can be generated only when entries

Caveat Registration
Search Caveat
Search Caveat and Tag

Caveat Auto Deletion

regarding caveat and entered under the caveat registration

section

Go to Navigation pane — select caveat

section — click caveat register (or) type
caveat register in the search Box

S No. Caveat No.

1 172018 DG6-07-2018

Date of Filing Party Name

Sub Court, Avinashi
IN THE COURT OF Tmt.R.Arulmezhiselvi, M.L.,
Caveat Register
From Date:06-07-2018 To Date:06-07-20 18

Subordinate Court

Case No. Matched Case No.

Name of Advocate

venkatesh A ATumugam
Vs
SNVA

8.7. Suit Register

Suit Register is a Backbone of any civil court and it is a permanent record available

in the courts.

Now the suit Register details can be auto generated.

In many courts

manually writing the suit register particulars is a great challenge and if the hand writing is

not legible then it becomes a big challenge reading the suit register. This detailed Register

which is the new of the suit is now captured digitally under CIS 3.0

Go to Navigation pane — select Registration section — select Registration Report

Case Registration
Case Extra Info
A on Filing
Urngent Case

FIR Search

Registration Section &

Suit Register Report
®cii

*Case Type: 05-317

_
Criminal
i

i

*From Case Mo | 58

*To Case No.; | 58

i

*Year:

2018

HEHEE
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Suit Register Report
IN THE COURT OF:Subordinate Judge, Avinashi
Sub Court,Avinashi
Tiruppur

Case No.:05/67/2018
Date of Registration:06-04-2018
Plaintiff Name
1)E.Selvi Daughter of Eswaramoorthy
Address:1/200, M.P.R Street, Madathupalayam road, Avinashi town, Age:35

Defendant Name

1)poongodi Daughter of Saminathan

Address:1 86, Mahalakshmi Nagar, Rakkiyapalayam village, Avinashi Taluk, Tiruppur
District. Age:45

Date of Hearing:08-06-2018

Nature Description: Title

Provision of Law:CodeofCivilProcedure or7rulel

Suit Valuation:

Date of Cause of Action:

Particular of Claim :

Plaintiff Name Name of Advocate:Kalanathi

Defendant Name Name of Advocate:

IA Details

Judgment:

Final Order with Date :

Particulars of any Order any Appeal or any Revision:

Vehicle/s Involved in Accident:

[n the Jurisdiction of -Police Station

Suit Schedule Details:

1 - property schedule

Property Name Movable PropertyDetails:

SPS GROUND |286/1 EETIVEERAMPALAYAM VILLAGE , AVINASHI TALUK,

Property Name|Survey No. East By West By North By South By
SPS GROUND [286/1 100M 200M 300M 400M
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8.8. Execution Register

The details of the Execution of the fruits of the decree in recorded under Execution

Register. The said Execution Register can be digitally generated.

Go to Navigation pane — select proceedings reports - select Execution Register

Proceedings Reports @

Civil Cause List

Criminal Cause List

Police Stationwise Cause List
Execution Register

Fees Register Print

Civil Fees Reqister

SN0 Gase Type

Sub Conrt, Avinashi

IN THE COURT OF: Tmt.R.Arulmoziuiseh, M.L,,

Subardinate Judge, Avinashi

Fxecution Register :28-05-2018

Case N

Parly Namr

Suhjeet

o Fecord Present

8.9. Peshi

Civil Cause List
Cnminal Cause List

Police Stationwise Cause
List

Civil Fees Register
Register of Fee

Fees Register Print
Daily Fee Receipts

Execution Register
Cnminal Fees Register
Pending Court Fee
Peshi Register
Disposal Report

Payment Modewise Report

Page No.165 of 233
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‘ Proceedings Reports @

If one wants to know the list of cases pending with the

purpose wise then Peshi Register comes into help

Go to Navigation pane — select proceedings
reports - select Peshi Register

Last Date

23-04-2018
23-04-2018
18-04-2018

Case Type

05
05
08

Sub Court, Avinashi
Peshi Register
IN THE COURT OF: Tmt.R. Arulmozhiselvi, M.L.,
Subordinate Judge, Avinashi
As on Date :28-05-2018

Case No. Party Name
39172006 Muthusamy Vs Laskhmi
3922016 Laskhmi Vs muthusamy

4772017 Shanmugamsundaram Vs Shanthi

Previous Purpose

CROSS EXAMINATION
CROSS EXAMINATION
CROSS EXAMINATION
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8.10. Institution Register

Another important

life line Register maintained in court is the institution

Register,whereby all the cases instituted are recorded. This important Register can also

be generated digitally under Institution Register option available under case allocation

menu.

Go to Navigation pane — select registration
section ---> select Case allocation --> Select
institutuion register (or)
institution register in the search box which will
show the shortcut

Easy method type

institution Register

*From Date: | 01-04-2018| s

Institution Register

View
Sub Court, winashi
Institution Register--From Date:-01-01-2018 To Date0607-2018
IN THE COURT OF:Tmb.R.Arol mozhiselvi, M.L.,
SNo. CaseType CaseNo Dateof Party Name Address Under Section Name of Advocate Prayer
e e Reglsiration : : "
1 o0& 2712018 21022018
¥s Vs
2 MCOP 472018 02.02-2018 5.Sivakamasundani &2others 13128 Thomas param street, Cheyur MolorVehicles Act:166 E.R Duraik annan
Vs moad, Avinashi, Tiruppur
Tamiselvan &lothers Va
Thullukuttizayakanur, madural district
3 HMOP 5072018 12:06-2018 Sureshi urmar 10-130,Bhar ath: nager, linamurugan HinduMarriageAct:13(1) A Chinnasamy
¥s poondi.Avingshi
Kalpana Vs
1-100, 5. Valakovundapuram,
AmmapattiPol. Udumalapetiai
| 08 712018 00-04-2018
s Vs
] 05 11072018 19-06-2018 R.Gervindas amy D Na. 13424, Kasijounden pudur, CndeafCiviiProcadime:1 M Salaraj
¥s Velayuthampalayam village, Avinashi
Siivamani Vs
[ No.160, Sabari nager, Kanyampoond
streel, Rakkyapalayam vilage, Avinash
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' ~8.11. Disposal Register

Proceedings Reports &

Proceeding report option under CIS 3.0 has with it the

ivil Cause List
rmminal Cause List

Police Stationwise Cause
iskt

important Disposal Register in built in it.Using this

ivil Feas Register option it can be generated for any given period. This
egister of Fee . . .

: : will be useful to find out the disposal cases for any
2es Reglister Prink

Diaily F Receipts . . .
ol ifbloe il i hul given in charge period of any Judge. For example the
Payment Modewise Report

EEYNTATT M et disposal of a particular judge for the particular incharge
riminal Fees Register
EEnting Courn. ree period like 1.04.2018 to 28.05.2018.Select the dates

Peshi Register

Sliitatei e ol and clcik view for the disposal register
Disposal Register List

Mon Disposal Case List

an Diennsal Coco

Sub Court,Avinashi
IN THE COURT OF:Subordinate Judge, Avinashi
Tmt.R.Arulmozhiselvi, M.L.,
Disposal Register As on Date:01-04-2018 To Date:28-05-2018

S.No. cuse Case No. Party Name Dat.e_of Result Judge Name
Decision

1 EP 32017 L and T Finance Ltd Vs 23-04-2018 TERMINATED Tmt.RArulmozhiselvi,

Vignesh M.L.,
2 EP 23/2017 ShriRam Transport 19-04-2018 DISMISSED Tmt.R.Arulmozhiselvi,
Finance Corpn Limited FOR DEFAULT M.L.,
Vs
Indirani
3 EP 71/2017 S.R.RavichandranVs 11-04-2018 CLOSED Tmit.R Arulmozhiselvi,
natrayan M.L.,
4 EP 75/2017 hdb financial services 18-04-2018 DISMISSED AS Tmt.R.Arulmozhiselvi,
ltd Mr.Madhukumar Vs NOT PRESSED M.L,
nrakash

Page No.167 of 233 Case Management through CIS 3.0



168

8.12. Index Register

s

Select Court
Select Date

A Diary
B Diary

Dielay Status

dex Re

index Register

*Se

Descrif

Blarks

! Court Proceedings (-]

Framing of Issues/Charge

_=u

otion of the Pap

* Date wiwen the paper weas

Alphabetcal or Numerical

Keeping the case records indexed is really an art and
challenge.Only from a indexed case records any record can

g be easily taken out and it is a real time saving tool. This

14 on Filing For Court User limportant part of the case management is captured in CIS

3.0 under Index Register option.

Go to Navigation pane — select court
&) proceeding — select Index register

@ civi Criminal
"Case Type:| DS-31T 'l
*“Case No:| 323 “vear: | 2016 m
Arul Industries Rep by its partner P.Amudeesan VS Hindustan Petoleum Corpn Limited

rial Mo. of the Paper: |1

| Proof affidavit12 j
=po. of Parts of the

it = | 05-06-2018 [ Record to which the Paper | |
O U up in the case | R
appertas:

= EXAT1-EXAS
of the Exhibits Filed:
! e Remarks: | Index sheest

Upload Documert: | Browse... | 0.5.323-2016.pd

D

| sgeu flens e ereim S Hsar SO0 =T | Al e

ol -

Serial
No. of
the

Paper

Index Register : 05/323/2016
Sub Court,Avinashi
Subordinate Judge, Avinashi
IN THE COURT OF : Thiru.M.Muraleetharan.,B.A.,B.L.,

No. of Parts of

Description of  Date When the the Record 1o ABhabeticalor,
the Paper and pap which the Remarks
its Date filed or put up Paper of the Exhibits
in the case Filed
appertains
Proof Affidavit 06-06-2018 1 EXAl-EXAS Index sheet
L
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8.13. Register of stayed matter
The option to generate the Register of stayed matter is available under appeal

information option

Go to Navigation pane — select Appeal information — select
Register of stayed matter — select the date -------

Reqister of Stayed Matter

*Erom Date: | 15-12-2015 |24 “ToDate: DE-07-2018 [ [

Shaw| 10 jantrias Hida Calumns. Eﬁ;l’ﬂl— &t\rt«!l Fesv

S Mo, % Case Ne. Party Name Crdar Stay Upto Data Stay Vacated Date Remarks
7 At Avalianie In tanie

Shuowing 0 w0 of O 2inies Praviaus [V

8.14. Plead Guilty Register Tﬁ"l'eaﬁ Guily

This digital Register of plead guilty will save time| pjaad Gl]iit',f Case
for Magistrates from manually writing the Admission Plead GLEH’[}J PI’ﬂ[E‘EdiHQS
Cases / Plead guilty cases register. This can be Plead GLIH’E'_# Order
customised according to the formats existing under each . : :
ot Plead Guilty Daily Register
states. ,
Plead Guilty Repart
Sub Court, Avinashi
INTHE COURT CF: Subordinate Julge, Avinashi
Tmt. R Ardmozhiselvi, ML,
Plea of Guilty Register As on Date:09-05-2018
550 Case Noo Acoused Date of Offence Fine Amount Imprisonment Disposal Date Farticulars of Offence
No Record Present
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8.15. Nazarat Register
The branches for which the one most enhanced
options are made available under CIS 3.0 is Nazarat. It
comes inbuilt with many vital forms, reports and digital
Register, like payment Register, Fine / Penalty Register,
B Register, Deposit Register, Register of Lapsed
Deposits, D Register, K Register and shown in the

options below.

Go to Navigation pane — click Nazarat — click report — select the (needs and

Register from the list

|

REGISTER - D' (Rule 26)

immediate disbursements.

IN THE COURT OF Subordinate Judge, Avinashi For The Year

Register of Receipts of Subsistence money of Civil Court Prisoners, Expenses of Witnesses and Miscellaneous petty items required for

Receipt
Consecutive Signature of the Person
Date No Case No. Party Name Purpose Amount Making Payment with the
o Amount Paid
No Record Present
Sub Count, Avinashi
Date:06-07-2010
K Register
: ’ . o N Mode of A
S.No. RO Nin. R Nn. Party Name Purposea Case No. Amonnt. Pay t Chemque No.

1 i} Hangasamy OS/0000126/2010 20,00 Cash
2 1] Ranyasamy O5/0000126G/2010 20,00 Cashi
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8.16 Customization option for High Courts

UnderCIS 3.0 the periphery master option provides the

customisation of register options for all high courts.The_
. . . National Masters
registers can be added by High courts by creating IDs| = &
in the periphery master option as shown herewith.| | -~ t1-cra [+]
Register no 7 has been added for example as shown in| “eripieny Masiers
the screen shot herewith And any number of registers =
can be put to use by the respective High courts for their
District Judiciary. 0
Register
S CourT Avinasnl : ul B
(ALl | subGat» | m:;lrml::.;m,m_“ m et Fz_:?;-zm"c;ﬂn
& 1 Master { Registor o Add u’EélS:EE T [+ E‘g e oERER coec®0
Repister
“Pragster Code: ! 7 |
e CHMINALAPPEALPEIIION
RS '5'."."—'."1
it Typu
LE 3!
Przss Chil Wy for Multiple Selec:
“Urgart Raze: E:_ﬂ Al |
Sy Cupy Fae: ;_H; Aqpearate i)
Urificatian | ‘ol | e
Admin Menu _,| EFEE
Gy shel] e BT caos S
[ Home T B Masier  Regier o Add reglster |Y¥ O NER W CCe08a
Rogister

Adert on succeszh

"Hegste- Uote: B |

Heqstar |
salect ]
AT 3ED
“Case fyoe: ATDCPII3
A307
o
“Urgart Ree: Ao Al ks ! !
*Urdhirary Uopy Hae: Al vy | |
: gall
Unification Lt T
i LSy |
Admin Menu . +)
Filing Counter -] m
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The exhaustive list of digital register is surely a giant step towards realizing the
dream of process re engineerings all court registers. The list of digital register available
under CIS 3.0 comes with the option of customizing according to the needs of each High
Court under Periphery Master and the day is not far with all Register of the District

Judiciary being digitally generated through CIS 3.0.
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9.eCourts Website & NJDG

9.1 Introduction

eCourts website has moved to the 2nd most accessed website of our nation and
NJDG has contributed in moving our nation forward in the ranking of the World Bank. With
this roaring success of ecourt website and NJDG, Every staffs should remember that CIS
data entered from each and every courts of our country are the life line of the web page
www.eCourts.gov.in. From the eCourts webpage under www.eCourts.gov.in and through
eCourts mobile applications, anyone can now get the Case Status; Court orders; Cause
list details on-line through computers or even through smart phone with Internet
connection all at a mouse click and that too in the comfort of the home. How to use
eCourts web page, NJDG, and ecourt mobile application is dealt in detail under this
Chapter. The data entered through CIS is the base for the eCourts,website including
NJDG which is viewed worldwide!

9.2 Milestones of eCourts webpage and NJDG

m. Electronic Transaction
AR TFeITE2CIIITRII S ASrmismiy=si=s L sawer
Top 5 Central MMPs of July 2018
Agricuiture | e-Courts | Income Tax (IT) | IWFRT | CSC
| ! service Name | No. of *““3“5‘1‘“““"-' Last Updarwed On
1 Case Status Accessed 20,31,92,783 20 May 2018
2 No. of Orders Accessed 4,26,65,780 20 May 2018
3 Case § Ac d (Mobile App) 3,73,72,697 20 May 2018
4 Mo of emails sent to Parties Advocates and Police Station 1,33,22,082 20 May 2018
= Causelist Accessed (Mobile App) 95,66,489 20 May 2018
6 No. of Orders Accessed (Mobile APP) 66,20,444 20 May 2018
7 Causelist Accessed 43,338,996 20 May 2018
2 Updating Current Status (Maohile App) a5 25 164 20 May 2018
9 SMS sent to Ad and Litig: 22,74,568 20 May 2018
10 No. of Cases Filed 21,772,129 20 May 2018
11 Mo. of Cases Registered 20,67,409 20 May 2018
12 No. of Cases Decided 16,75.,042 20 May 2018
Total e-Transactions 32,88,03,583
e From= rg‘::i‘(_'fw“i“ = Display Type  Tabular Data ¥
SRMAFICS
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Last year has seen tremendous progress ing
the usage of eCourts and NJDG by the public. The| Werld Bank Lauds National Judicial Data
. . Grid In Ease Of Doing Business Report
screen shot of crores of e transaction will speak for =
. i) THE WWORLE BANK
itself the success of eCourts . NJDG moved our| | v
nation move forward in the world bank rankingf [ mees s _ _ )
India Jumps Doing Business Rankings with
which is recorded in the report of the world bank| | Sustained Reform Focus
website. All of us, part of the Indian Judiciary
eCourts project under the ecommittee of supreme

court of India can feel proud of milestones of the

eCourts website and NJDG.
9.3.The salient feature of the ecourt website:

9.3.1 Responsive webdesign webpage :

The ecourt website is created with responsive design webpages with flexible layouts,
flexible images and cascading style sheet. The responsive design webpage is build so as
to detect the visitor's screen size and orientation and change the layout accordingly. To
put it in simple words if the eCourts webpage is viewed through laptop then the webpage
will change automatically to the laptop screensize and if viewed through tab the webpage
will automatically adjust according to the the tab size and if viewed through mobile phone
it will automatically adjust according to the mobile phone screen size.lts a technological
marvel which you can enjoy by logging in through different devices ad see the
difference.that the content adjusts itself to the viewer's screen size as shown hereunder

N jomg
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9.3.2 Screen Reader Access for visually challenged person :

The eCourts webpage has been specially
designed to enable people with visual impairments
like blind to access the website using assistive Site map
technologies, such as screen readers.The screen d Screen Reader Access »
reader will read the text on the screen in aj
computerised voice and it can be controlled byl

About Us

Contact Us

moving the cursor to the relevant area of text with

a mouse or the arrows on your keyboard. From screen reader Braille output can also be
got if necessary hardware is connected.To access eCourts website with screen reader
access one has to install any one screen reader software. The ecourt website has
provided the links of few free and commercial screen readers for download. The list of
screen readers including NVDA (NonVisual Desktop Access), JAWS, (Job Access With
Speech) SAFA (screen reader for Indian languages), Supernova (magnifier and screen
reader for every visual impairment) and Window-Eyes( customizable screen reader) are
made available in the eCourts webpage at the bottom of the webpage .

Screen Reader Information

Sr. No. Screen Reader Website A_ A A +

Non Visual Desktop Access (NVDA)  http:/fwww.nvda-project.org/ Free

2 System Access To Go http://iwww.satogo.com/ Free

3 Thunder http://www.screenreader.net/index.php?pageid=11 Free

4 WebAnywhere http://webanywhere.cs.washington.edu/wa.php Free

5 Hal http://www.yourdelphin.co.uk/productdetail asp?id=3 Commercial
6 JAWS http://www. freedomscientific.cam/ Commerclal
7 Supermova htte://www. yourdolphin,co.uk/productdetail.asp?id=1 Commercial
B Viindow-Eyes http:f[/www,gwmicro.com/Window-Eyes/ Commercial

9.3.3 Flexible Font size/ contrast of the webpage:

The eCourts website is designed with flexible font size i.e the font size can be

increased and decreased according to the viewer'e need by
clicking on the A +(increase) or A- (decrease) or A (normal )

as shown herewith
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9.4 eCourts Home page and its new features

Once you logininto www.eCourts.gov.in a colourful home page as shown below
welcomes you. The ecourt website services is an accumulation of all datas from District
and Taluk level courts all over India The eCourts webpage has been upgraded and it has
taken a very attractive with abundant data display.The screen shot of the new ecourt
website is hereunder and hope it is addictive enough to make you all login immediately
into www.eCourts.gov.in

and CHZER cenitlc sersice

2 o
o PO Bt
High Court= of [ndia Districi Cowurts of India District Courts Services
Dissenn paon ol informabion koo W Fbigh B esszminaation ol infonoaadiss Arcuuss b S rvioes of oo Couls: Touse liksks, Tasg

courts bz skaachziders of ¢ Conrts courns w stakcholdors Sratas, Ordorsiiudg ments £ MIDS

W Click here for High Cowrts of India ¥ Click here for Distrct Courts of India % Click hers for District Conms Services

MEWVYS & EVENTS

2 LisFor ishrict System Administrafars of sl High Courts s« an D111 2017 [19 How, 201 7)

% O reme Medageinenl Through CIS 2.8 (17 Mow, 2017]
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High Court NJDG High courts of India

Mational Judicial Data Grid for High Gourt

High Courts of India

MUsEssmimATnn  af Iinhormanen relaned. o bogh

rrzeark= b osslmkebiohbeis oo et

Click here for High Courts of India

District Court NJDG District Courts of India

T
wr ; | =
%5 o N ==
i b = = £

District Courts of India

Bissamibnaction of Infermaticn related o
diemier COLMS o stakoholdors of
e=Courls

District court services News and events

MNEWS & EVENTS

006, 20718 09 Jul, 2018]

% eCourts Phase |l - Funhds Refed

2+ avd Ltilization Repoarl as o 3

District Courts Services * Catus of Pending and Undated Gases-as per NDG a5 on 30,06.2018 [09 Jul, 2008]
Ancess o Senaces af e-Courts: Causae
Hers Tase Saius s Drodersddudgrrsnis S
[l

S UhHok frsre Fur Districl Coorls Serwice s

Download mobile app link

Downioad Mobile App for Android & iOS ;,‘E- Google play

Available on the
D App Store
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Know your case status

Know current status of your case by Return SMS

SMS ECOURTS<space=><your CNR Number> To 9766899899

One line statistics of Highcourt/District court

High Court Complexes HC Pending Cases 'HE Dicposed Cases i HE Cases Listed Today

37K

District & Taluka Court Comple firg Cases d Cases in Last Month D Cases Listed Today

3030 27.93 M 833.73 K

Home N|DG Supreme Court High Courts District Courts Contact Us

Help instructions with help videos

&. Click here to view help video.

b. If you know the CNR Mumber of the Case, enter the 16 alphanumeric CNR Number without any -
(hyphen) or space.

c. On Clicking the search button, the current status and entire history of the case will be shown.

d. If you don’t know the CNR number of the Case then it can be searched by other options like Case
Registration Number, Party Name, Advocate Name etc. Far this, click on the Case Status image,
which is shown on the left hand side menu.
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Get CNR number from the eCourts services webpage

Sub Court Avinashi
Case Details
| Case Type 05 - Original Suit
Flling Number 1112007 W Flling Date 20017
Reglstration Number 172017 Reglstration Date | 25012017

CNR Number

TNTI160000582017  (Note the CNR number for filure rejerence)

View QR Code / Cause Title

Get QR code from eCourts services webpage

View QR Code / Cause Title

[=]
K
[=]

Print QR Code

https://services. ecourts.govinfecourtindia v5

Sub Court, Avinashi

CINO : TNTIL6D0D0582017

Filling . Dale of

No : /1172017 Filing

Case Date of
RegNo. ° O5/11/2017 Registralion
Plaintiff . Mol Defendant
Name Name
Petitioner e Respondent
Advocate ° BRalonithi Advocate ;

: 25-01-2017

: 25-01-2017

E'E]
= ;

: Bagavathiammal E -
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9.5 National Judicial Data Grid (NJDG)

National Judicial data grid (NJDJ) is the data base were our entire judicial case datas
are stored under the following heads (i) High Court NJDG (ii) District Court NJDG

National Judicial Data Grid for High Court National Judicial Data Grid far District Court

I _ﬁ.ﬂ" ]

NING wiorks A3 & mantanag wol o dentity, manags and reduce pendency of NANG warks A & monifnrng (ol in idennify, manage and redice pendzncy of
Casas, £35es.

il klgh Court NjDG fii District Court NIDG

Initially the public access portal of National Judicial Data grid was inaugurated for
public access on 19.09.2015 by Hon’ble Mr. Justice Madan B. Lokur, Judge in-charge of e-
committee Supreme Court of India.Within two years of launching the National Judicial Data
Grid (NJDG) for District and Taluka Courts, the Supreme Court eCommittee has
implemented the same initiative for high courts.All the 24 high courts have joined High
court NJDG. High court/District court NJDG gives the consolidated figures of pendency of
cases in High courts and District Judiciary across the country. These statistics, are
updated everyday by the respective Court Complexes which will show case the number of
cases filed and also the number of cases pending .The pending cases statistics are further
broken into Civil and Criminal Cases segregated into age-wise categories of 10years old
cases / between 5 to 10 years old cases

Browsing experience of NJDG web page-->Login into NJDG --->Then to
Homepage with Nationwide data--->Then to State wise data of our nation ---> then
to District wise data of the particular state --->Then to Establishment wise data of
the particular District---> Then to court wise data of the particular establishment --->
Then to case wise data of the particular court---> and will end with the Daily
/Disposal status of the said particular case.

And now the National pendency of case figures at High Court level and District level
are open to public under NJDG and is just a mouse click to get the same. The importance
of NJDG is raising day by day and the latest world bank lauding NJDG is is another proof
of it.
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9.6 High Court NJDG

Wak & FBreach ) Pl BTOREE T 0T SHped ey S weess Mo

"NTIDG for 1Hizsh Courls is
coing to boe a garrte clficariiged ',
JuslLlice Madan LLokur

All the 24 High Courts data are now available at the Highcourt NJDG . The High
Court NJDG gives the consolidated figures of Cases instituted ,cases disposed and the
pendency of cases in all High courts across the country.

9.6.1 Login of High court NJDG

NJDG

= Hahonal Judicia-Ciata Grid { For High Cours |

(o
A T s =
! P Ploase chter the capteha in the text box

Capicha

LG works as & manitzrng fo o dontty, marage and roducs pendzny of
Tases,

e Caplich A0

In the eCourts webpage click on Highcourt NJDG and enter captacha and the home
page welcomes you with all the Highcourt data consolidated as a nation wise data,and the
data when clicked further unfolds into High Court wise data.This unfolding of data is a
wonderful and amazing experience no one should miss.!

T High Crart Hne:

9.6.2 High Court NJDG Home page

The High court NJDG home page contains summary reports with statistics on one
side and the Graphical reports on the other side. Home page welcomes you with the
consolidated data of all High Courts for the whole of India.The Home page of High Court
NJDG welcomes you with the consolidated figures of all High Courts at National level
which includes the Total number of cases instituted ( monthly),Total cases disposed
( monthly), Total pendency ( monthly), Total senior citizen & woman cases, cases listed
Today, No of Judges along with the the pie chart and data chart . Let us see the data one
by one
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NIDE for High Courts

High Cowrt:- | All - (4]
i AT RO OF INCHA AR Ol OATE - iRaiinTe
oL CHIMITRLAL i TOTAL
e ot 2 Lt it BETITION  Gaaks  TRRCRHTAGE
o Fled =
et NaCTe A3AZT ALTAT el ISR L1
iirm}i:\:.nﬂlu s Ay ] )
LIREAR LARENRAT 1IN
I han 1 191 e it
PR IR
- s r st
mg“"' AR SR anras LN [ ST
g"}r.:l'u,"m x HITEE HHEITE E R 1R CAFIHY
Papding Cases
Cases Pendng
P
[Betwesn B in 10 A32HAE T453 ANI0E4 ] (24155}
years) s

B IL L

Total Pending Cases

Chvor 10 s

Creer 2 years
e

(Cuer B years

L thai 2 years

o Nl

f{lmwa WO Moms Ao m (28.1m)

Total Pending

CBag loeess  Ladead  MEd]az 45031 (100W)
Calegery Wise Perding Cases

SEnor Cidaen PATEE HESE] 2L bhaRS {L.2H%]

- dund Hy Whinaan 1= e ] 1334 e (RS |

Mongonng Alert

Cases Listed A " S :

Ty 11904 1308 13 i1 MRS {o.08%)

Tivid s & a0 i

Disclaimer - Fease note that above flgures are on the Dasts of
avatiable data,

Heport Printed a5 on DHAOCI0LE Tume | T8

Click'tn View High Coort Wiss

Cnse Nuture Wise Pendency of India

00000
A0
B Tetal
L] @ Ol
B Criminal
Wit
060000
i

9.6.2.1 Summary report of High Court's -Cases filed/ Disposed (monthly)

in the HighCourt NJDG

The summary report displays the cases filed in the last month and that too Category

wise as civil/criminal/writ Petitions. The screen shot hereunder shows the summary report
as on 18/07/2018. Another important data available in the home page is the

total number of cases disposed by all the High courts along with more than 10 years old
disposal by the High court during the last month . The figures if clicked will open up the

Page No.183 of 233

Case Management through CIS 3.0




184

further list. The screen shot of the summary report in the Home page of the Highcourt
NJDG is enclosed herewith for ready reference.

SUMMARY REPORT OF INDIA AS ON DATE -~ 1BIOTI2018

PARTICULARS NI CRINIP AL WWRIT TOTAL

CASES CASES PETITION CRSES,  TERCESIERE

Cases Filed In

Last konth 24427 35745 za028 86433 (1.999¢)
Cases Disposed |n

Gt sAoTan 20189 36795 30079 87062 (2%6)
Cases DiSpQSed Ire

Last Mol 1812 663 zaas an21 (0.1196)

{more than 10
years old)

9.6.2.2 Pre registered cases of High Court's under High Court NJDG

Under Pre registration the cases which has been filed and pending registration and
the case list where objection regarding filing has been raised is listed.

Pre-Reqgistration

Cases-Under

Obiection 35126 129276 15742 70156 (1.561%%)

Cases-Pending

Reqgi i 88485 33262 20922 1426F9 [3.28%6)

9.6.2.3 Pending cases of High court's ( more than 10 yrs/5-10yrs/2-5
yrs/below 2yrs) under High Court NJDG

Pending Cases

s s Foencdn
Bl’_ Laveco -5 ILI- 10 AzZ2o s 2ETAGE 25308 10533 TF5S (2.2 1 5%h]
A ER ]

Clases Psnrlll:—lq
(Lessthan = EHE1T S AR (e B T |
Wears)

Total Pervdinen

— = AFEEHEZ 3 AN arR K AR S P FIE AR 5AFZL lale ooy

The Pending cases column in the High court NJDG is not only the most colourful and
attractive statistic but also the most important crucial statisticswhich gives detailed details
about pending cases before High courts and that too yearwise(i) more than ten years old;
(if) between 5 to 10 years ;(iii) Between 2 to 5 years (iv) Less than 2 years old, along with
the Total pending cases . In the screenshot shown herewith the total pending cases
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before all High courts as on 18.07.2018 is 4354231 and the beauty and importance of
NJDG is that if 4354231 is clicked it will open up the list of the 4354231 cases High court
wise

9.6.2.4 Senior citizen & women cases as per High Court NJDG

Category Wise Pending Cases

Senior Citizen 24788 9334 21793 55915 (1.28%)

Filed By Women 13382 6069 13142 32592 (0.75%)

9.6.2.5 Listed cases / Number of Judges under High Court's NJDG

Monitoring Alert

Cases Listed

0,
Today 11974 13408 12781 38163 (0.88%)

Total Judge f Court S50
Disclaimer :- Please note that above figures are on the basis of

available data.
Report Printed as on 18/07/2018 Time : 15:08:04

9.6.2.6 Pendency Bar chart /Pie Chart under High Court's NJDG

Total Poning Cass

Cwer 10 years

Case Nature Wise Pendency of India

5000000
4000000

B Total
3000000 @ Civil

Criminal e
2000000 Writ years
ess than 2 year

1000000

Nabichal
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9.6.2.7 Pendency Data Chart under High Court's NJIDG

By just seeing this comparative data chart one can very well say which High court
has the highest pendency and which has the lowest

High Court Wise
1000000
800000
600000 g
B Cwil
Criminal
1
400000 il
200000 l : II l i
0 Il ] : l. l S8 L L | i L L
& & & & RN S A N F o
"!‘# ‘@f r-\-c‘ ﬁ‘q‘! ;‘f ,zﬁ'ﬁ jg'g‘ y dr “w 4 n“'}w 5.—!-" {\‘p v\"'y fé 2 u\‘-“" \hdﬁd? '.‘A\r"s\‘#IL o 4 & ; It é\f\
,\&*‘h :"-'ub ﬁ‘\l-. ¢ "‘*} S -.'\‘}. ,‘:“*‘}- °\$ . .\\"N n“e\ P‘e‘-’.- & .Nc' a"c' {\'\k u{‘“ N¢~Lr ,“"ct (J"}ﬂ
g 0\\» J\"f &v;: n‘;‘\:‘ -\’\‘é ‘;C“ g}“ o o [ uﬁ& \“"‘ \x'?\ ‘é#\l é'U e ,;F(k ai‘}
T AL ¢ ORI
P ’.{Lé- jf-d& NG & _L;f" .}u&. 4
5 ,-
,eg. b k“. “g‘
¥

9.7. District Court NJDG.

The District Court NJDG is the statistics Bundle of cases of the District Judiciary
under each High Courts.Let us see the features one by one

9.7.1 District Court NJDG Login Page:

National Judicial Data Grid for District Court N J D G ’!

Nabhienal Judicatata Gnd

Please-anter the capicha in the text bos

4 86y

Captcoa -

Wi
MJDG works as a monitoning tool to idenbity. manage and redice pendency of

cazes. #Enter Captcha
SEGKA]

‘ M District Court NJDG
—
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9.7.2.District Court NJDG Home page

The screenshot shown is the District court NJDG home page which contains summary
reports on one side and the Graphical reports on the other side. Home page welcomes
you with the data for the whole of India's District Judiciary.The Home page of District
Court NJDG welcomes you with the consolidated figures of all.District Courts at National
level which includes the Total number of cases instituted ( monthly), Total cases disposed
( monthly), Total pendency ( monthly), Total senior citizen & woman cases, cases listed
today, No of Judges along with the the pie chart and data chart . Let us see the data one
by one

S =A_II 7. |
SUMMARY REPCRT OF INDU A8 X DATE - JAVRRLE e
PRI UL UL GAELS CIVINEL ALY TR GRLS PUICLATRCL R
Gl bkt JR o Y
Carms L bl Wenlh TR IR IAEH [LERHTH

CostDepres bkt hon oyeosod) | B Ll FIN

fead B d bl

Fre-Rayailun
Gazes ume Gofoeto Bl hen L
Lastae Ltlen tme 4 [l
Games ondhg Rogeiaios ML oaen T

ek o Vi Stk e

Ui Miianew Wiee Pl o4 Treli

FTih
HNDNANNY

Tov Pending Saces BT eI TS e T30 B loal

L]
s | nmmal
Category Wiz Pendng Casts W : 1

SRR RIS T b T THIsRE I
par L

FladEs'dlanin dlitds  lalizd SRTIEL | LA .

Maninirg Al i il

9.7.3 Summary report -Cases filed/ Disposed 10 years old disposal/under
District Court NJDG

The summary report displays the cases filed in the last month and that too

SUMMARY REPORT OF INDIA AS ON DATE :~ 1410712018
PARTICULARS CIVIL CASES CRIMINAL CASES TOTAL CASES PERCENTAGE

Cases Disposed In Last Month 162693 631373 794666

Cases Filed In LastMonth 185393 818539 1014034

Cases Disposed In Last Month(more than 10 years old) =~ 8004 15403 23407
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Categorywise as civil/criminal/writ Petitions. The screen shot hereunder shows the
summary report as on 18/07/2018. Another important data available in the home page is
the total number of cases disposed by the district courts along with more than 10 years old
disposal by the district court during the last month . The figures if clicked will open up the
further list The screen shot of the summary report in the Home page of the District court
NJDG is enclosed herewith for ready reference.

9.7.4 Pending cases( more than 10 yrs/5-10yrs/2-5 yrs/below
2yrs) in Districtcourts NJDG

Pending Cases

Cases Pending (Between 5 o 10 years) 1237937 3186799 4424736 (15.98%)

et

Total Pending Cases 8338167 19346954 27685121 (100%)

The Pending cases column in the District court NJDG is not only the most colourful
and attractive statistics but also the most important crucial statistics which gives detailed
details about pending cases before District courts and that too yearwise(i) more than ten
years old;(ii) between 5 to 10 years ;(iii) Between 2 to 5 years (iv) Less than 2 years old
Along with the Total pending cases . In the screenshot shown herewith the total pending
cases before all District courts as on 14/07/2018 is shown as 27685121. By click with the
mouse on the said number it opens up into the further details of the said 24265284.

9.7.5 Senior citizen & women cases pending in District Courts

Category Wise Pending Cases
Senior Citizen 1039630 308936 1348566  (4.87%)
Filed By Women 1413044 1444668 2857731 (10.32%)
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9.7.6 Monitoring Alert-Listed cases Undated cases/Excessive
dated/ Total Number of Judges/court under District Court NJDG

Nonitoring Alert
Cases Listed Todaw IZLTFS0 489887 B21647 (2. 29905)
Undated cases 346698 TB8597FT 1133575 (. 12 %5)

Excessive Dated

Cases (More than 3 3114818 2101085 2535933 (9. 21 95H)
Months]
Total Judgs F Court 18915

9.7.7 Pendency Bar chart /Pie Chart of District Courts NJDG

Tatal pending rases
S Case Malure Wisz Pandercy o0 Rndia
AT
‘ o
L1
R L] B Tl
B i
Cruminal
15000000
T -
o F—
9.7.8 Pendency Data Chart of District Courts NJDG
State Wise
10000000
000000
6000000 W Toeel
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Criminal
4000000
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0 l I Il I.I [ W Y " l. II ll - I' L] |I |I [ I| |I in I.
_;'*j.,.\": ...4:‘\ ‘_E“Ae,_-": " & & ,‘"‘\;\-’". & - o \;’:\; .-P"} o A ‘.6'\’. b & & w""_.\,vf -.""":«-’!Y & O
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9.8 State wise — District Judiciary data

The district court wise

State:- Tamil Madu - District:- all - o |

Data for any State can be

'J-';';:a;: a_;ln?i::mﬁr OF TAMIL NADU AS ON DATE :— 14/07/2018
generated from District court [omites cases  cases  cases PERCENTAGE
NJDG T tth Stat ciﬁe"f"l_? radeh 23006 15161 42167

) o ge e ate e bt e
g i m::?gﬁ?htrﬂ 24447 26563 51010
H hal
particulars select the State from i = & e

T Orissa
the drop list as shown below. Aefaed B Pre-Reglstration
The selected State's data will 280 | 2187 e

| Tripura 0 c o

H | Uttar Pradesh
be displayed. In the screen shot ¢ Uttaraihand FE — =

hereunder the State Tamill

Nadu is selected which will show the details of Tamil

—

Nadu.The screen shot of selecting of Tamil Nadu is|| ¥ ™" L "?0_
. TamiilNadu ekl
shown hereunder: \_ it /
G

9.8.1 State wise (TN) District Data Homepage under District Court NJDG

State:- Tamil Nadu - District:- All TG0

SUMMARY REPORT OF TAMIL NADU AS ON DATE :— 19/07/2018

CiviL CRIMINAL TOTAL R 10 pRaTS
PARTICULARS CRRES e Chces PERCENTAGE ¥
Cases Disposed In Last Morh 23325 19312 42638
Cases Filed In Last Manth 25580 2ESES E2857

Cases Dsposed 10 Last
Month{mare than L3 years ald)

Cases-Uncder Chjechon 12128 £247 18373 R
Casrs- Lider RI!}‘.I:IiIKI o0 L} o
Cases-Pending Regisiranon 18057 2643 21680 | :

Prending Cames

e2ESE 0 A3NS06

Cases Porciing (Bamwesn 510 10 yeas) Zessl 129}

K e R T 2300000
Tomeerememen e | - e[| et

Total Penging Casos EA0RET 452013 2OTZRE0 (100%) L]

Case Nature Wise Pendency of Tamil Nadu

Category Wise Pending Cases

1
St iz e ey e i e 1500000 | | T&_}'.ﬂ.-
W Cial
Filed By Women L Layom R 13,08} B Criminal
Manitaring Alert 1000000
Cases Listed Todoy' an0es oo mmaaz 5 155}
500000
Lntatod Cases 14257 23 F== (2.07)
Exnennrre Doterd Caxes (Moee than 3 £
oy LiEsL isaen 27401 =3 0
e
Testnl Jusige ) Crmrt o]

Dizclaimer .- Pleasc note that abowe figures are on the basis of available data
Repor Printed as on 190772018 Tisme : 12:10:45

The Home page of State wise Data under District court NJDG welcomes you with
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the consolidated figures of all District Courts at State level here for eg consolidated data of
District court of Tamil nadu as Tamil Nadu is choosen which includes the total number of
cases instituted (monthly), total cases disposed (monthly), Total pendency (monthly), Total
senior citizen & woman cases, cases listed Today, No. of Judges along with the pie chart

and data chart. Let us see the data one by one.

9.8.2 Summary report — State wise (Tamil Nadu) cases filed / 10 years old
disposal years disposal in the District Court NJDG

SUMMARY REPORT OF TAMIL NADU AS ON DATE :-- 19/07/2018
CIVIL CRIMINAL TOTAL
PARTICULARS EASES CRCEE CASES PERCENTAGE
Cases Disposed In Last Month 23326 19312 47638
Cases Filed In Last Manth 25588 269869 52557
Cases Disposed In Last
Month{more than 10 years old) 299 468 1963

The summary report displays the cases filed in the last month and that too Category
wise as civil / criminal / writ petitions. The screen shot hereunder shows the summary
report as on 18/07/2018. Another important data available in the home page is the total
number of cases disposed by the district courts along with more than 10 years old disposal
by the district court during the last month. The figures if clicked will open up the further list.
The screen shot of the summary report in the Home page of the District court NJDG is

enclosed herewith for ready reference.

9.8.3 Pre registration cases of Tamilnadu under District court NJDG

Pre-Registration

Cases-Uncer Chjection 12176 BRd i 18375
Cases- Under

Rejection © a e
Caros Ronging 19037 2643 21680

Registration
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9.8.4 (TN) Pending cases (more than 10 yrs/5-10 yrs/2-5 yrs/below 2 yrs) in
District Courts NJDG

The pending cases column in the District Court NJDG is not only the most
colourful and attractive statistics but also the most important crucial statistics which
gives detailed details about pending cases before District Courts and that too year
wise(i) more than ten years old; (ii) between 5 to 10 years; (iii) Between 2 to 5 years

(iv) Less than 2 years old Along with the Total pending cases. In the screen shot

Pending Cases

Cases Pending (Between 5 to 10 years) (12.98%)

Total Pending Cases 610967 462013 1072980 (100%4)

shown herewith the total pending cases before all District Courts of Tamil Nadu as
on 14/07/2018 is shown as 27685121. By clicking with the mouse on the said
number it opens up into the further details of the said 24265284.

9.8.5.(TN) Senior citizen & Women cases pending in District.

Category Wise Pending Cases

Senior Citizen 88845 8547 97392 (9.08%)

Filed By Women 132195 | 14708 146903 (13.69%)
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9.8.6.(TN) Monitoring Alert-Listed cases Undated cases/Excessive dated/Total
Number of Judges /Court in District Courts

Cases Listed Today

Undated Cases

Excessive Dated Cases
(More than 3 Months)

Total Judge / Court

Disclaimer :- Please note that abowve figures are on the basis of

available data.

Report Printed as on 19/07/2018 Time : 12:19:45

Monitoring Alert

36088 19554
14257 7943
11651 15840

55642 (5.19%)
22200 (2.07%)
27491 (2.56%0)
959

9.8.7.TN Pendency Bar chart / pie chart of District Courts

Totnl pending cases
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5THIHID

000000

1500000

1000000

Cage Wature Wise Pendency of Temll Modu

Sk Lo Vi Mt Ao

9.8.8 (TN) Pendency Data Chart of District Courts NJDG
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9.8.9 Establishment wise Data under District court NJIDG

When the total pending list is clicked it will show the pending cases establishment

wise

pending as shown hereunder. It is an important administrative tool for the

administrative Judges to make decision which court needs bifurcation, which court needs

urgent
. . State:- | Tamil Nadu - rldisdet:y Tiruppur - Court:- aAll .eo |
judges,which
. Prrincipat District Court, Tiropgor 2917 Z95 3212
is the lowest
. Principal Sub Court, Tiruppur 5865 B3 5948
pending
. Sub Court, Dharapuraem 1443 15 1453
courts in the
. . Sub Couwrt, Kangsyam 1610 & 1612
district etc.
Sub Court, Udurmal pet 1716 28 1744
Sub Court Avinashi 12327 12 1243
Total Pending Cases{Registerad) 22850 1E613 ALA63
9.8.10 Court /Judge wise Data under NJDG
If one needs to
f' d h d f State:- | Tamil Nadu - District:- Tiruppur » Court:- All GO |
N the ata o a District Munsif Court, Palladam
URRLARY REPORT OF RO A% O I TR Judicial Magistrate Court, Palladam
H pallCULARS B ; XN YOTAL  epeen Judicial Magistrate Courl, Avinashi
part|CU|ar COUft then vt itacain e Sub Court, Udumalpet
S | h ) d d | Cases Displlibc In Last Month 164200 B2y BOMS Y District Munsif Court, Udumalpet
Judicial Magistrate No. I Court, Udumalpet ||I
elect the Inarviaua Cansees Fberd Ity Laast Moniy 199538 B24844 1024400 Judicial Magistrate Lourt, Dharapuram
. District Munsif Courl; Kangeyam
eStabIIShment from the — Judicial Magistrabe Court, Kangayam
MONTNmone than 10 years 2074 8573 sba7 Frincipal sub CrULI". TirJpRur
1 H whd) District Munsif Court, Tiruppur
dI’Op ||St In the g|Ven . Additional District and Sessiens Court, Dharapuram
Pre-Registration Sub Court, Dharapuram
District Munsif Court, Dharapuram
exam ple he reu nder the Cases-Under Objecton 20088 88180 98178 Frincipal Bistrict Court, Tiruppur
S b t A . h . ; Fast Track Mahila Court, Tiruppur
u cour viansnl IS e 7 Chief Judicial magistrate, Tiruppur
oo - ik Judicial Magistrate No.| Court, Udumalpet
selected Cases-Pending Registration 243386 454236 597641 ?Sub Court. K.a'l:.g..'e" ey 5
COURTIJUDGEGE WISE REPORT OF ESTABLISHMENT: - SUB
COURT. AVINASHI, DISTRICT:- TIRUPPUR AS ON DATE :— ISMaF/=>018
T cEw Emzxd || PDE |
Show | 10 - | entrics Search:
Pending cases (Registe red)
22"'1“ Court Civil Criminal Total
5 :2.:;.::ilimn?his abhdi, Pl ., Suhordinais Judoe, im=m = 1 ==s0

9.8.11 Pending Case list under District court NJDG

In the above screen shot the sub court avinashi shows the pending cases as 1250. If
it is clicked it will open up the entire list of 1250 cases, and the first 10 cases from the list

generated is shown hereunder.
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T " CIET || o

CASE LISTINMNTHE COURT OF TRT R _ARUDLMOZHESEL VI ML SUIEBECRDIMNATE JuUERGE

AVIRASHL, ESTAELESHMENT:- SUS COURT. AVIRASHE DESTRECT:- TIRUPPLR AS ON CATE --—

(ETET |

Searchk: |
Pending Casss(Registersd}
Clanmen
MCOPM20a8
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OSsre/2o0l1B
HMOPAAOZO01E 3 071 2018

HRAOPEAMZO1E Cug €322 Or1 A

Hogisrratiar Piatns

9.8.12. Particular Case Data under NJDG

If any particular case in the pending list is clicked it will further open up the entire

case history as shown below

Case Details
Case Type : CMA
Filing Mo. © 12016 Filing Date: 01-06-2016
Registration No. - 12016 Date of Registration: 01406-2016
CNR NO. : TNTI16-000320-2016

Case Status

First Hearing Date

10th January 2017

Diate of Decision

- 13th February 2017

Case Status

: Case Disposed

Mature of Disposal

: Contested--Dismissed

Court No. and Judge

: 2-Subordinate Judge, Avinashi

Petitioner and Advocate

1) Kudanthaive|

Address - killakala thottam. Semmampalayam. Pothampalayam Post. Avinashi taluk. TPR District
Advocate- K. A Shanmuga sundaram

Respondent and Advocate

| 1) Ramasanmy
Address - 4/24, Karadikovil,. Thandukaran thottam, Pulipar post, Savakattupalayam. Avinashi taluk
Acts
Under Act(s) i Under Section{s)

| CogeofCiviiProcedure i | 140

Main Matters
Main Case No. : [EMAJODCOO00L/ 2016

Sub Matters
[cCase Number : |emarirzoa6

History of Case Hearing

Redgistration No. 1 Judge Business on Date Hearing Date Purp<
1L/2016 ubordinate Judge. Avinashi 10-01-201 24-01-2017 Hearing
/2016 ubordinate Judge, Avinashi 2€ 13-02-2017 Hearing
(L/2016 ubordinate Judge. Avinashi Disposed

Orders

Order No.

Date of Order

Order Details

1

13-02-

2017

Judgement
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9.8.13.Daily Status

In the screen shot under 9.8.11 the last hearing date is shown as 13.2.2017.What is
the status of case as on 13.02.2017 can be seen from the comfort of home by clicking on
13.02.2017 which opens up the Daily status with A diary of the said case as shown here
with.

Dally Status
IN THE COURT OF :Subordinate Judge, Avinashi
Case No. :CMA/0000001/2016
Kuianthaivel Vs Ramasamy
Date . 13-02-2017

Business * Inthe result, this Civil Miscellaneous Appeal Is dismissed and the order of the Trial court passed In
|.A.No. 157412010 dated 21.10.2011 is hereby confirmed. Considering that the suit is more than 5 years old, the
Trial court is directed to complete the trial within two months from the date of receipt of this bundle. Both parties
are directed to appear befote the trial court on 01.03.2017. Index the bundle and send it immediately on or bafore
01.03.2017, Considering the facts of the appeal both parties are directed to bear their own cosL,

Nature of Disposal . Dismissed

Disposal Date : 13-02-2017

Subordinate Judge, Avinashi

9.8.14.Getting order/judgement from eCourts website

In the screenshot| Sub Matters

i [Case Number : [CMA/172016
shown herewith on History of Case Hearing
clicking the _ﬁgf-ﬂe«m  —— mmm _Business on Dads. ;Wﬁhhw‘

X6 FSadbondinaga ) Ayinashl 1 1 H3-02-2017

Judgement one can | 5% ey e : ey
et the judgement ]
g judag —
copy  from  the |roeio Date of Order Order Details
comfort of thell!l 13-02-2017 Judgemen
home.

In the Cour? ol 1he Subardinale Judgs ol Avinashi
Prasant; Tmd, R Arulmozhsebd, ML,
Su Judge | Avinashi
Monday this the 13 day of February 217
CMA. Moo/ 2016
KA No.04201 Courl, Tir

Sri Kulandaivel .. Appellant
Ns!
S Han'na!nrr-.? .. Responden!

{On appeal agairs e Dacres and Judgment passad in LANo 15742010
0.5 No. 3642010 dated 21.10.2011 on the fle of the District Munsit, Avinashi)
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9.9 District courts of India web page

In the ecourt webpage the District court of India is the store house of entire case data
of the dirtict and Taluk level courts .when you
click at “Click here for District courts of
India” as shown herein then you will be taken e

Pl euls cilicle

P —

e
=
i
[y

to the India map from where the state can be ,1___

selected and the respective district can be| =

selected and from where the court can be| pistrict Courts of India

selected and the case status can be got. The| — Pissemination cf information reated to district
same can be got by directly typing the state in e oo
the drop box “ Please select your state” which

is also available on the eCourts web page

% Click here for District Courts of India

9 MR TRICT COURTS OF

(1)Click the District Court Services,

(2)it will open up the India map |

(3) Click any State in the India Map or Select the R 9 :
State from the Drop Box Court order +
(4) Select the District from the District Map or from Coimn Lt

the Drop BoxOfficial Web site of the District will
open up with ecourt Services

(5) In the ecourt Service Case Status, Court Order
and Cause List can be got.
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9.9.1 Important information available under district court
webpage

The importance of district court websites are increasing day by day.Each state is
putting the district court website to effectivet and multifaceted usages. One can get
varietyof information pertaining to District court which includes List of Judicial officers
working in a District; List of Judges who are on leave, important recruitment
announcements, Important circulars,, jurisdiction of courts and police station.All these
information are available in this web page in addition to the District court services like
Case status; Court order, cause listwhich is also available here in this web page.

Al
Latest Announcement
About Us Recruitment for retired employees
History ¥ 2m7
Contact Us ¥ Recruitmant — Stenographer for
District Courts. ...
Notifications

Notifications
Girculars Notices -‘.-\-"
Ciroulars Nolices
e
Bail and Remand Advocate Pamal 264 7
»

Legal Ald Clinie HO Udalpur

Judges on Leove
Paralegal Voluntesrs

Rules and Regulations
5 Year oid cases

E-Mnd Subecription Form
Ackocate Code List

e = Judges on Leave

Judges on Leave

S.No NAME OF JUDICIAL OFFICER On leave from | On leave till  Nature of leave

Deoplka Singh JM North-1 29.06.2017 03.06.2017 PL
2 Sanjay Kumar 22062017 31.05.2017 PL
Yogesh Sharma ADJ-S 22.08.2017 22052017 cl

B Neha Sharma Gyam Nyaylya
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9.9.2 Viewing Case Status on-line through under District court
NJDG

The case status of any case in the District court level can be viewed through eCourts
web page under the following headings (i) District court of India (ii) District court
services(iii) NJDG ( National Judicial Data Grid) Let us see one by one how to get the
status of the cases under the services available under District[ Sarices
Court Web Page. Case Stalis -

0 select State Case Number
0 Then select District

0 click case status

Then using any one data

FIiR Number

Party Name

0 (i.e) case number Advocate Name
0 (or) FIR number Case Code
0 (or) Party Name .

0 (or) Advocate Name

Case Type
0 (or) Filing Number
0 (or) Act okt ol
0 (or) case type Cause List
the details can be searched as shown in detail in the
screenshot
0 | Senices
Case Status
Zase Mumber
FIR Number c = =3 yr 0 .2
Party Name —
AGVOCaTe MName =
Case Cods 2
At l:tmf__e =
Case Tyl =l e
SFuL
[_= B s ]
=
Bl 5w -
el Tl
==
.‘.iﬁﬂ T shFsl . =
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Similarty, Court order can also be searched on-ing | Gourt order -

in the e-court website using Court Orders %
(or) Court Number Case Number %

(or) Party Name; Court Number »

(or) Order Date (as shown here) 2 2 2 2 > Party Name »
Order Date »

Courl Ordaers : Search by Case Numbai

# D [ e L T YT
L i s T ot g "

" g, % [P T L]

Zme tairme
CEng
EKgnF- . -
i Capcra
[ oo | ot |
— Court Orders : Search by Court Number
¥ Couit Complas Cowrt Evtabbarrw?
Case Stats ¥ ‘ CourtComplen | [T m.ﬂCr.r'lﬂu g 't,
Caut ordes - " CouftMumber | Beier Court Number v
Caplika h
Court Oroery ¥ ﬁﬁ]s\ % 2
X
Case Numbar ‘Enbei Copmn | e
Court Number
Party Name L_______*Enun Orders:Search by Party Name
Oroer Date ‘J ® CoutCompian = Qout Estibishmant
" ol Compsan |51|H1\.WHGWII v
Cause List \ —e—
* FebtonerResparcer]
* * Year | )
Court Orders:Search by Order Date Cagizna w
-« L
! Count Comples ' Court Extabishingnt *Enit Cagiicha |—
" CoutCompiex | Bt Coun Compinn ' - _
*FromDaw | J r
" To Diaw | -! ..'-II
Capiha )
‘EnwrCapeha | —_— -}
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9.9.3.Viewing court orders on-line through under District court
NJDG

Court Orders : Search by Case Number

oS Court Compicx 7 Court Establishiment
= Coull Complex [5ulJ Coaurk, Avinashi 'i
= Case Tvpe | AL j
* Casc Mumber = |

o Wear | Zoavw ]

Caplchina

“Lrlzr Caplchia

2x 1 s Towal Mumber of Cases @1
b = 1

Cwder Dabe Order NMumber

1 ASEEPOTT N5-07F-2018 Juelgesrrent

I ihe Coun of fhe S Jodoe of Avineghs

Present: Tm. R. Asulmozhiseha, UL,
Sain Jwdos | Awvinasha

Thursday, thiz the 5% day of July 2018
A.S Ho363201T { Sub Cowrt, Awvinas hi)

A deyars ... Appeliant /. PlaandsH

K Wedu semy oo Defendant /Respomodent

[(Onm sppes] aganst the Decres =2nd Judgmend pessed i OS5 Mo, Z2E32015
dated 24.07 2017 passed Dy the Diainct Mumsid of Avensshe)
Betwesn
P Jeyars v oo Plizgmtiff
el
H ey samy .. Dhedersdem

This sppeal was i1aken.on fde by the Sub Courd, Avineshi on

2108 2017 in AS No 36872017 and this sappeasl comeng on 1202201 8 for finsl hesnng

bedore me m the presence of Thinu AGwusweamy, Advocate jor the sppeiizn, and
Thamna P uthukoemar, Adwocate for the sespondent and on hesnng both sde
angunmrents and wpon perusng the documents and having siood owver 16l s dey for
considerstion this couwd dedhvered the  following:

The speesl has besn prefesrsd as agsinst the decres and Fdomend n
DS No285201 5 dated 24.07. 2017 on tha fia of the Distect Munsf, Avineshi. The
wreacoess ful plasntff in the swid B the sppeiiant inthe appesal harsin.

Page 1 of 15 Sath Uit Aovina<hi
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9.9.4 Viewing cause list on-line under District court NJDG

The cause list is nothing but the hearing book.The cause list of any court can be also

viewed from the court website. This cause list search is

anequally useful feature for Judicial Officers, staffsother
Services

than the litigant public. Through cause list a judicial Officer
can login from his home and knowthe cases posted on| Case Sialus

any date and can plan for hiswork. For example the| . . .

Judicial officers can have it as a habit to view everyday

workload through Cause list search and can plan the work‘gca”':‘e List

for the day. Through cause list the Judicial

officerand the staff can now very well find out

which is the heavy work load day and which day

Cause List / Daily Board

= Court Complex Court Establishment

* Court Complex [Select Court

Complex j

has lighter work on any given week or month. The|| - coutname [select court

Mame :i

litigant public and advocate can now confirm when

Captcha

the case is coming up for hearing using the on-line

* Causelist Date 20-07-2018 i

*Enter Captcha

cause list.

Back
Sub Court, Avinashi
In The Court Of: Tmt.R.Arulmozhiselvi, M.L.,
Subordinate Judge, Avinashi
Emmm)> Civil Cases Listed on 18-07-2018

Sr
No Cases Party Name
Issue of Service
Saraswathi
1) 0S/408/2016 Versus

Gunasekeran

Periyakaruppan
2) EP/17/2017 Versus
K.Baskaran

Back
Sub Court,Avinashi
In The Court Of: Tmt.R.Arulmozhiselvi, M.L.,
Subordinate Judge, Avinashi
‘ Criminal Cases Listed on 18-07-2018

Sr No Cases Party Name

Issue of Service

Inspector of Police PEW Avinashi
1) SCl17/2015 Versus
Ramesh

R.mahimairaj

Advocate Name

Advocate Name

Govt Pleader
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9.10. District court services

Search Menu

With daily hits crossing
lakhs District court services is
the most sought after utility|
under eCourts page The

Dristrict Courts Services

Access 1o Services of e-Courts: Cause eCourts Webpage main|
li=ts, Cos=ce Stalus, OrdersfIudgmernts & . . . .
IO attraction is the District court]

B e services offered under it
Through the District court
services any one can now get the case status, court orders, cause list
all using any one search criteria all at the click of a mouse even without
going to the said courts and can be viewed worldwide through the
eCourts webpage ! The following services are offered under the District

—

court services k ﬁl
P

9.10.1 Searching cases : ==

" Court Orders

Cause List

The district court services offers search of cases using CNR number. If the litigant
knows the CNR number of his case then using CNR the unique identification number the

case can be searched.If the CNR
SEARCH BY CNR NUMBER number is not known then the
EBY Gl L mer i S AMle AR Fs a0 search of the case is possible under
various head which is listed
hereunder The search includes for
pending cases, disposed cases and
— for simultaneous search of both i.e
Ipending and disposed. One can

captoh: =L oAl | *[nter Captcha | 76ucd
aptcha ’j}ﬁucg

select the respective radio button as shown hereunder

9.10.2 Case status Search .

Search can be made with the following criteria:(i) using

Party name ( Petitioner/Respondent) (i1)using case number; =

(iii)using filing number; (iv) using advocate name using Case Status

FIR number;(v) using Act type; (vi) using case type
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Case Number ¢ Filing Number
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Tamil Nadu . Sub Court, Avinashi .

& Advocate Name B FIR Number

4 Act 3 Case Type

Case Status : Search by Petitioners/Respondents Name

*Petitioner / Respondent | gamasamy

captcha -/ 243gI. | ¢ @ *Enter Captcha
et

Sr No

Sub Court.Avinashi

“Registration Year | 3018

e

@®prending " 'Disposed

Total Number of Establishments in Court Complex : 1 / Total Number of Cases : 6
Sub Court,Avinashi : 6

Case Type / Case Number / Case Year

Petitioner Name Versus Respondent View

Name

Both

1 AS/7/2018 Subbulakshmi @ Subbathal View
Versus
C.Ramasamy
2 AS[4/2018 V.K.Ramasamy View
Versus
R.Muthusamy
Sub Court,Avinashi
Case Details
Case Type AS - Appeal Suit
Aling Mumber 712018 Filing Date 13-03-2018
Fegistration Number 712018 Pogistration Date 13 03 20182
CMR Mumber THNTILI600011L02018 (Aotc the CNE number for future reforence) View QR Coade / Cause Title
Case Status
First Hearing Date 13th March 2018
Mext Hearing Date 26th July 2018
Stage of Case Await Records
Court Number and judge Z-Subordinate Judge, Avinashi
Petitioner and Advocate
1) subbulakshmi @ Subbathal
Advocatz- A.Chnnasamy
2) Palanisamy
Chinnapudhur, Mangalam village, tiruppur
Respondent and Advocate
1) C.Ramasamy
2) Muthukumarasamy
Rakkiyapalayam village, Avinashi
Advocate-A.Arumugam
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9.10.3 Court order search

One can find out the court orders with the
following search criteria

using Party Name using Case Number

using Court Number  using Order Date Court Orders

& Party Name Case Number 1t Court Number 2 Order Date

Court QroersSearch b}f Party Name

*Petitioner | Resperdent | yadasbad Year 2015
s $Enter Capir!
l:'\-,)prrrl.l 327‘H 1 Hi Enter _aIJ‘...Ta Reset
Court Orders ; Search by Case Number
*Case Tvpe | AS- Appeal Suk j ¥Case Number |1 ear 2010
Captcha 35“‘7 W o AEnter Capteha Go WG
*Trom Date | 11012017 4 ToDate e 4

) 1 Wnray . 2
e ,Jf@\t g o Cnfer Captcha i Reset

Court Orders @ Search by Courl Numnber

*Court Number 2-Tr|'Lﬁn|_In'uzf|5:|

Captcha| " I'E.]b”l'}z IR *Enler Caplcha el Reet
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9.10.3.1 Example court order search with case humber

Court Orders : Search by Case Number

*Case Type | AS - Appeal f:l *Case Number | 1 *Year 2015

Captcha 3/25‘5 % || & *Enter Captcha Reset

Total Number of Establishments in Court Complex : 1 [/ Total Number of Cases : 1
Sub Court,Avinashi: 1

SrNo Case Type / Case Number / Case Year Order Date Orders

Sub Court,Avinashi

1 AS/1/2015 11-01-2017 Judgement

=+  Automatic Zoom *

In the Court of the Sub Judge, Avinashi

Present: Tmt. R.Arulmozhiselvi, M.L.,
Sub Judge , Avinashi
Wednesday the 11™ day of January 2017
Thiruvalluvar Andu 2048, Sri Durmuki Year, the 27th day of Markazhi
A.S. No.01/2015
(Old number )A.S.28/2009 (Sub Court, Tirupur)
Kadambadi Inoothy Vagai Kongu Chettiar Dharmaparibalana Sabai,

Represented by its president .. Appellant
s/

1.The District Collector, Tiruppur *

2 The Revenue Authority and Additional Callector, Tirupur *

3. The Revenue Divisional Officer, Tirupur
4 The Thasildar, Avinashi
5.3r1i Avinashilingeswarar Temple,
Represented by its Executive Officer, Avinashi ..... Respondents
*{Amended as per order in |.A.47/2016 dated 7.12.16)
(On Appeal against the Decree and Judgment passed in O0.5.Na.311/2005 daied
27.04.2009 bv the District Munsif. Avinashi)
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9.10.4 Cause List

Cause list can be got

Select-->State;District,Court

Name,fill up date and captcha-->
select Civil or criminal cause list — Cause List
the cause list is generated

Cause List

Causelist may differ from the causelist that is generated locally. For further queries you may contact Court Administrators of the State.

*Court Name 2-Tmf.R.ﬁmir’m;:| *Causelist Date  20-07-2018 i

Captcha - b«ﬁ?h\&\ U *Enter Captcha  wo7h3

sty Dot Avinashi
In The Court OF Tmt.R.Arulmozhiselvi, M.L.,
subordinste judge, Avinachi
Civil Cases Listed on 20-04-2011

Sr No Cases Party Name Advocate Name
lssue of Service

1) 0OS5/554/2016 Kannammal BC.Palanisamy
versus
Chellammal

2] HMOP{5/2018 DI H K S.Devarajan
Mersus
KEXXXKXEX

9.11 Know the CNR number of the case from eCourts webpage

Go to www.eCourts.gov.in-->Go to eCourts services -->Click Case Status-->fill
details of the case needed --> the case status is generated--> CNR number is
shown --> Note it for all further reference or to search detals in the eCourts

website and through ecourt services mobile app
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Sub Court,Avinashi
Case Details

Case Type |AS - Appaal Suit

Fifing Mumber (142015 Filing Date

15-12-2015

Registration Number 12015 Registration Date

15-12-201%

CHA Number

'TNTIL60000602015 {Note the CNR number for future reference!

View Of Code / Cause Title

9.12 Getting QR Code code printed from eCourts webpage

Case Status

Tam

Sub Court, Avinashi

Macd
I MNaau

& Party Mame Case Number | & Filing Number & Advocate Name & FIR Number # Act 4 Case Type
Back
Sub Court,Avinashi
Case Details
Case Type IP - Insoivency Patition
Fiing Number 1172016 Fifing Date 21-06-2016
Registration Mumber 12016 Registration Date 27-06-2016 -
_C'd‘{ Number TNTILSE0003592016 (MNaobte the CNR number for future reference) View QR Code_:.--'Cause Title

Sub Court, Avinashi

(—:

IO P TINTIIGNE39201 6
s Maabe: ol
Fillitag ™No : IPS1FZ016 Filing
Date: of
Casoe Roeghlo. : TRf1 72016 Regist tion
3 % = = Delendant
Plaintiff MName : Sakthidewi Mame
Potitionor Advocatce @ In Porson Bespondent,
Advocate

: 21-06-2016

: Z27-06-2016

r

: Jeevanandam

eCaourts Services

‘ Case Status Causelist

Search by CHNR

BR Scan OR Code

@ Haw to

a. If yvou know the CHNR Number of the Case, enter
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Go to www.eCourts.gov.in-->Go to eCourts services -->Click Case Status-->fill
details of the case needed --> the case status is generated--> Click View QR code
option -->QR code with the case detail label is generated --> Click print option
shown in the label --> printed QR code Label can be pasted in the case diary
-->Now use the mobile with the eCourts services mobile app--> scan QR code is
available on the home page of the mobile app--> scan the Qr code pasted in the
case diary --> it will show the case update .Try this technological magic of QR
code scan and you are sure to get addicted to it!

---Explore www.eCourts.gov.in which is getting lakhs & lakhs of hit per

day----
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10.“eCourts services” the Mobile application

Now its age of smartphones. To keep in phase with the technological boon
through mobile phones, ecommitee has also devised a mobile application in the
name “ecourt services”. eCourts Services App is useful to the Litigants, Lawyers,
Police, Government Agencies and other Institutional Litigants. It can be
downloaded from google play store like any app for android phones and from apple
app store for iPhone, iPad devices. The mobile application comes with search of
case with CNR number, searching case status using case number, Filing number,
Party Names, FIR number, Advocate details, Acts, case type. The cause list can
also be got through the eCourts mobile app. All the services are similar to the
services available through eCourts web page. But one added advantage in the
eCourts mobile app is that it can be customised using My cases option available in
it. Using My cases one can add the personal case number and can get updates.lt is
also useful for litignats ,companies or organisation having multiple cases in different
courts in different places. In that case all the case number can be entered and all
updates can be got through the eCourts mobile application. It is no doubt that
through eCourts mobile app all court details are literally available in your
hands(set)!!

10.1 How To Install eCourts Services Mobile App:

10.1.1.Download directly from the ecourt website shortcut links

10.1.2.Download directly from the Google Store |/ apple store
10.1.1 Download directly from eCourts web page shortcut link

The newly launched eCourts services mobile app can be downloaded in the

smart phones from google play store/ apple itunes stores. The eCourts website
provides the shortcut link to download ecourt services mobile app from the google
playstore/ apple itunes and the said sort cut links can be clicked which will direct to
the respective playstore from where it can be downloaded.The eCourts webpage
shotcut link screen shot is shown below. when installation is complete you get
100% symbol and then click “open” the app will open up as shown below and the
welcome screen of the eCourts apps appears which is shown in the next page.
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10.1.2.Download directly from the Google Store / apple store

Redzem
B gifl oot

by e ishlisT

Parent Guide

3 Google Play Sesmreh ==

Shop
eCourts Services
Eames MIC G Mobile Appe  Tools LR R T T
= Farmily [ax
Cditcrs Thoics
FE ~n 1k
Avcoount Wieltome 0 :5ourts Se-vites el

by subscripticns

My Py aelivity

Tategories w Huorme ep Charis P Ezlemsos

i
ViEl coree ta B2 Eurts Semdices Elnerts Bervizes
= o =

Thom e e ne s mecm ekl fos eSS Sioiem P B She e

aelCourts Services .|

10.2 eCourts services available under mobile app

The mobile app provides four main services under the following heads as shown

below

eCourts Services

0
Case Status Causelist My Cases
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10.2.1 Searching case using
CNR number

10.2.2 Getting Case Status,

using 7 other options : st
(i) Case Number Case Status
(ii) Filing number é,.m a
(iii)Advocate & 4
(iv) Case Type i
(v)Party Name

(vi) FIR number
(vii) Act
10.2.3 Getting the Cause List of

any court
Causelist

10.2.4 Personalised list of
“My Cases”

10.2.5 New search option under Today's Cases @

My cases .
10-07-2018 .

10.3 Search Cases Using CNR Number

Search by CNR number is the quickest way to get case details in your phone
using the mobile app.CNR is an uniqgue number assigned to each case filed in
District and Taluka Courts in the Country, through Case Information System.
10.3.1 What is CNR number :
The CNR number is an unique 16 digit number given to all cases.lts just like the
PNR number used in train tickets.With CNR number the unique 16 digit ID any case

in India at the District level can be traced .
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CNR (16 digits) contains
(State code) (District code) (Establishment |(JK) (AN) (01) (000638) (2017)

code) (Case filing number)(Filing year)=

The example of CNR number from various states( Punjab, Megalaya, Tamil

215

Nadu) are given hereunder for clear understanding

Establishment)

Establishment)

CNR Number PBJLO1-015294-2016 | MLSHO04-000548-2017 | TNSA06-000398-2017

- g PB ML TN

G (Punjab) (Megalaya ) {Tamil Nadu)

District Code JL SH SA

{2 digits) {Jalandar) (East Khasi district) (Salem district)

(D1) D4 05
Establishment Code (District and (Chief Judicial (Principal
(2 digits) sessionscourt Magistrate District Munsif

Estaklishment)

Case filing number
(6 digits)

014824
(Case number)

000548
(Case Number)

000470
{Case Number)

Filing vear (4 cigits)

2015 (Filing Year)

2017 (Filing Year)

2017 (Filing Year)

Total (16digit)
(State code)

(District code)
(Establishment code)
(Case filing number)
(Filing year)

(PBYJL){01)
(014824)(2015)
(Total 16 digiis)

(ML }(SHMO04)
(00C548)(2017)
(Total 16 digits)

(TN)(SANDS]
(0004702017
(Total 1& digits)

10.3.2. How to know Your CNR number

The said CNR for every case can be seen in the eCourts webpages in the case
details. One can browse the eCourts web page and through case status option the
case details can be generated which will display the CNR number which can be
noted for getting details of the cases

Sub Court,Avinashi
Case Details

AS - Appeal Suit

I(‘.as;-?. Type

= ;

Fifing Murmber 152015 Filing Date 15-12-20135
|R-1~§istrazi-jﬁ Mumber | 12015 Registration Date 15-12-2015%

ICNR. Number TNTIL60000602015 (Note the CNR number for future reference) | View QR Code / Cause Title
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10.3.3. How to search using CNR number

Now let us see how to get case status using CNR number

Click CNR on the moblle app--> anter CNR number-=> CHck the search button

=> Case history will open up => click on the heading which will further open
up the details

EnLmosi e @O B = iR s E R T Step 1: Click CNR on the mobile app;
E s ourts Services Step 2: Enter CH R number
Step 3: Click the search button
g SEatien Py s Step 4: CASE HISTORY is displayed with
» Case Details
« Case Status
+ Petitioner & Advocate details
+ Respondent and Advocate details
« Acts details
* FIR details
= History of case hearing
Step 5 Click on the heading which will
open up further details as shown hereunder

Under Sectionis]

RPC 07 IR I IES

Purjscmwe
! Barsiresws = Hearing  of
/ budpe OnDate  Date hasaring
Principal A0 - AT O il
Crietrict A 2017 2017 Ewichurecs
ST
bipe
Armrdrymg
Click on

Business Date
to getthe Case
Status
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10.4 Search Case Status, Using Various Options.

This case status search can be done with seven known options (i} Case Mumber (i)

Filing number (i} Advocate (vi) FIR number (v)Parly Nameiiv) Case Type(vii} Act {iv) Case
Type.If a person doesnot know the CNR number then the search can be done using any
one of the seven options Now let us see the first oplion under Case status i.e using case
number aption.
Click CASE STATUS on the mobile app--> Select State, District --> Click on
any one of the Seven options--> Respective form will open up --> Fill up the
particulars -->the list of cases will be displayed --> If the case number is
clicked it will further expand into Case history --> click on the headings which
will further open up the details.

T i i {rabeLi
Step 2: Select the State, and then L s % s
the District from the drop list.e=="1] = —
By It Andihca Pradesh the state is| | v i
selected then the corresponding e ey
Districts of Andhra Pradesh will - kast Qudipar!
appear in the “Select district * Clivatigr Curter
column where the District can be
selected

Step 3: Select any one option to
view the case status.

(i} Case Number

(i} Filing number
(iiljAdvacate i ﬁ
(iv) Case Type L hrs |
(viParty Name E E
(wi} FIR number P B e
(wii) At :' ﬂ
* Every time while using the et g
case status option ensure that
the State ,District is selected l"
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10.4.1 Viewing case status using Case number option

Now let us see the first option under case status i.e using case 1

number option

218

Cane Warvber

details under each heading

Click case status option -> select State, District —> click on the Case number
option --> Select the court complex from the drop box--> select the Case Type
from the drop box ->fill up the case Number and Year-—> Click Go--> The total
number of cases will be displayed--> click on the case number --> The case
History will open up -> on clicking the headings it will further open up the

Step 1: click case staius
from the ecourts menu

Step 2 : select the state and
District

asNLmvOBILE@ T ©

Casa Status

eCourts Services

I 0w 4 8 10:48

5
My Cases

Causelist

Tanrrml Pigch

Tasla =g anm

Step 3 : Click the case
number option

CHR Case Status

Sikkim

Bl

Cane Mumber

Causclist My Cases
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Step 4 when the case
number option is clicked

it will open up the form as
shown here and fill up the
details

» Court compleX .|

= Year

Step 5 Click Go after filling
the details

Step 6 The Total number of
cases will be displayed

Step 7
(Shown in the next page)

Tl

= Case Type
» Case numm
=

Court Comples®

ict & Sossions Court Comples, East &

Cage Type®
B

SESSIOME TRLAL

Case Mumbernr®

Year®

2015

If we click on the caseg =
numiber it will further open up
the menu with

(i) Case Detail

(i) Case Status

(iii) Petitioner and Advocate
(iv) Respondent and Advocate
(v) Acts

(vi) FIR Details

{vii} Subordinate court infarmation
(viii) History of case hearing
(i) Interim Orders

(%) Final Orders / Judgement

Adty Bl
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10.4.2 Viewing case status using Filing humber option =
The second option available in case status is using filing number E
option. Filing Number

Click case status option --> select State, District --> click on
the filing number option -->Select the court complex from the
drop box-=> fill up the Filing Mumber and Year--=> Click Go
The case History will open up --> on clicking the headings it will further
open up the details.

Canir Cimtigles”

g Floralees™

g

A
Dhitiiaiah
Dt
Cain ot
Maba e nl
(BT

i bad i
lzlgs

Final O Radgmmani s

5 i & ) Mg
J
r
FRT No. 48 of 2015 {
Chrdler duste 270072008

Lal. AFF Ms. Doma 1. Bhgtia presesd
far Lo Binle

Imformnt sl @nd sulamds Dhal
hie han nis ahjection W the Goal repec
submiitod by the prosscution

Hime uin roeordis

Ia view of the abose Uhis Ml regory b
i

Matler i closed

iSuraj Chettri)

Chil Judeal Mngulmh-
Fast & MNorth Sikim, Cangok

Page No.220 of 233 Case Management through CIS 3.0



221

10.4.3 Viewing case status using Advocate option

This search option is the most attractive option for an advocate. Using

this option an advocate can feel that CIS is their digital clerk who will show how

manycases pending in all courts in the advocate name; and how many cases are

listed on any particular date; and what is the stage of the cases all at in their

handsets 24*7.

Search by advocate option

(i) Search using Advocate l?.l
name Advocate

(if) Search using Bar code number

(i) Search cases of a particular

advocate
listed on a particular day using Date

case list

10.4.3.1 Search by Advocate name :
By using this @A O G436 an
option one can get | ‘eCourts Services
all the cases in the
name of the Combined Courts, Th

advocate which is 1
|

pending and
disposed in all
courts Fory

L

example one can

Pending

Deposed = Both

B |

find out how many
cases pending in

the name of a

2:43 PM

Click Case Status--> Selectstate,
District- ->click Advocate option-->
select the radio button advocate

name/bar code/ Date -->click go --> then
the cases with advocate name s
displayed--> click on the case number it

will open up the case history

Total Mumber of Establichments in Court
Complex:?
Totsl Number of Casey: 248

Distract Munsif Court, Thanjavur - 29

Principal Sub Court, Thanjavur : 87

Principal District Courl, Thanjavur :
130

e a

1) A Sulthan
Address - 38 Muthupiiial street,
Ammapettsl Kokieri post
Advocate - V. Rajappa

2) Ashaheer hussain

3) Sheeba b
38, Muthupiliai street, Ammapettai Kokkeri post

particular

advocate in all courts which are under CIS .In the screen shot shown hereunder

search has been made for the advocate name”’Rajappa” which shows 248 cases in
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Thanjavur, Tamil Nadu and it also shows court wise how many cases is pending
and if the number is clicked it will show up the entire list which is expandable with
case history .

10.4.3.2 Search using Barcode:

The list of cases can be searched using advocate barcode

Total Number of Cstablishments in Court
Seleck Courtl Comples® Comples:3

i bt D18 LI CA ol S shigning Advocate's Cause list: 30-08-2017
Advocate: AGRAWAL K.D.

Total Number of Cases: &

Civil Court Sanior Division, Aurangabad : &

10.4.3.3 Search using Date case list ( Advocate Cause list)

If an advocate wants to know how many cases are coming up in the courts on any

To get the Date case list ( Advocate cause list) -> click at Date case list
=> then fill up the Advocate Barcode -> then select the date -> Click Go->
then the Advocate cause list i.e cases listed on the selected date for the

advocate will be displayed .

RN s B T O

Civil Court Senior Division, A ol L
Court Name Stage Of Case
he Jaeerns  ZB-SMT fLispe o dpc e

nd Kashmir PV HENGMNE-NI
sank Lid It Civil Judige 1D
5 Auirargabad

() Advocate Name

o Date Case List

Advocate Bar Code:"

Case List Uater

30-08-2017 s
alimoddin
~ICH Bank I2-SHRIBE Filkng of
Reset TOSHNIWALAII  Affidavit
railtud JChvil hadge 5.0,
Haram Ausrangatiad
Vahwd
Total Number of Establishments in Court
c lex:3 3B Bank 4-SMT ELM Ex_Party
el e SHINDE-VI Heaelog
Advocate’s Cause list: 30-08-2017 s JLCivil hadge S.D.
Aeeraba Aurangabad
Advocate: AGRAWAL K.D. e
Total Number of Cases: &6 achat Gat
Civil Court Senior Division, Aurangabad : 6 he Jamom | 28-SMT Appearance
nd Kashmir  PAVHINGNE-HI

particular date then this Date case list option can be used and Advocate cause list
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can be generated .The advantage in the advocate cause list is that it will show the

listed cases on a particular date along with the stage of the case.

Case Type option

W]

Case Type

10.4.4 Viewing case status using

Click Case Status--> Select state,District-
->click case type option--> select court
complex-> Select Case Type--> Fill up year
-->Select the radio button for pending/
Disposal->click go --> then the cases with
chosen case type is displayed--> click on the
case number it will further open up case
history--> if we click on the headings it will
further expand into details

Total Number of Establishments in Court Complex:7

Combined Cou

Select Court Complex®

irts. Thanjavur

Total Number of Cases: 4

4 Principal Sub Court, Thanjavur : 1

Principal District Court, Thanjavur : 3
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Sr.No Case Number Party Name
1 | | PL Devendiran
If u click on the case number it will open u
= — Wallammai
case history
G Saravanan
Thomun Edvin Ry
M. Sirajudesn
T Daenoxctharan
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10.4.5 Viewing case status using Party option

Search by party
6

5%
-]

Party

In the undershown
screen shot the name “Palanisamy” is
used for searching cases wiht party
name. And the result shows 379 cases
as it is a common name in Coimbatore

District, Tamilnadu.

Court Complex*

Combined Courts, Coimbataore Y

Petitioner/Respondent*

Karthik

Registration Year'

2017

() Pending () Disposed (@) Both

Page No.224 of 233

Click
state,District-

Case Status--> Select
->click Party option-->
select court complex-> Select Petitioner/
Fill

button

name-->
the
pending/Disposal/both->click go --> then

Respondent up year

-->Select radio for
the number of cases with the Party
name is displayed--> click on the case
number it will further open up case
history

Total Number of Establishments in Court Complex:15

Total Number of Cases: 419

Special Sessions Court For Trial Of Cases
Under The TNPID Act, Coimbatore: 1

Special Sessions Court For Trial Of Cases
Under The TNPID Act, Coimbatore: 1

Additional District Court No. || For CBI
Cases, Coimbatore: 1

Fast Track Court No. | At Magisterial Level,
Coimbatore: 9

Principal District Court, Coimbatore : 60

Fast Track Court No. [l At Magisterial Level,
Coimbatore : 31

Special Sub Court To Deal With MCOP
Cases, Coimbatore ; 41

Chief Judicial Magistrate Court, Coimbatore
1128

Principal Sub Court, Coimbatore : 83
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10.4.6 Search using FIR humber

FIR Mumber

Click Case Status--> Select
state,District- ->click FIR  number
option--> select court complex-> Select
Police Station -->Enter FIR number&
year -->Select the radio button for
pending/Disposal/Both ->click go -->
then the case with FIR number is
displayed--> click on the case number it
will further open up case history

a Bunidness
OnDate  Dute e |
B, 17-08 13 10 Evadence

Hsteey of Cane Hioarmg

P prorsar
Hearing.  of

Sipmeciial 2007 2017
Cooaari, NID
wrad S Act
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10.4.7 Search by act

Click Case Status--> Select state,District-
->click ACT option--> select court complex->
Search Act /Select Act-->Enter
the
pending/Disposal ->click go --> then the

Section

-->Select radio button for
case with ACT TYPE is displayed--> click on
the case number it will further open up case

history

Select Courlt Complex”

Search Act

Bt Typa®

Under Sectron

Sr.No Case Number

chhartisgarh poblic trust act 195

= """ eCourts Services

Chstt & Sesebon Count Radpur Rakpuc-D

Party Name

 FOR Shri Kri

rreihan Public
Trust
e
Gurumindar Singh

District and Sesdions Cowrt, Raipur

cale Type MISC, CASES FOR DJ And
AP AD))
{!ing Mumber 21720156
fl”l'lit Date 20-07-2016
Registration 92/9016
Mumber
Registration Date | 20-07-2014
CHNR Mumber CGRPOIDO3IZ592016

Click on the case number link then
the entire case history opens up
‘___,,..--"' (i} case details

(ii) case status etc as shown above
(all the heading if clicked are
expandable with further details )
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10.5 Getting cause list through mobile App

This option is the most useful option equally for the advocates, Litigants and
Judges. Under eCourts app three types of cause list can be got (i) Civil Cause list of
any court (i) Criminal cause list of any court (iii) Advocate wise cause list.The civil
cause list and the criminal cause list can be got under this “cause list” option .The
Advocate wise cause list can be got through the Advocate option available under
the Case status search which is explained under the topic “Search using Case
status option “ .By using the cause list option one can confirm whether his case is
posted on a particular day or not.lt is an useful time mamnagement tool for
Judges,staffs through which one can find out how may cases is listed on any
particular day and the days work can be planned and this data can now be got in

the mobile app through the handsets.

Click Cause list --> Select state,District--> select court complex-> Select court
name -->Select Cause list Date from the Calendar -->Click Civil/ Criminal -> then

the Cause list civil/criminal is displayed--> click on the case number it will further

open up case history

— s o Trnt.R.Arulmozhiselv, ML,
i E{: | =3 Subardinate Judge, Avinashi
i 2 o Civil Cases Listed on 04-07-2018
CNR Case Status Causelist My Cases Sr
Mo, Case Mumber Party Mame
Tamil Madu » Tiruppur v
Issue of Service
Select Court Complex® 1 D5/ 534/ 2006 Ramasarmy
Sub Court, Avinashi Versus
Ll COUre, Avinasn Ml_lthuﬁ;]l'ﬁ'y'
Court Name*® e e
e 2 ERBOM201T LT finance Itd Mr.
E 2-Tmt.R.Arulmozhiselvi, M.L.-Subordinate Judg. v | sail
] Wersus
Causelist Date: Siselu
04-07-2018
3 ER/83/201 7 prrema
Mersus
o e mohan
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10.6 My cases option under mobile App

My cases option is an exclusive feature available only in the
eCourts app. It is one of the most attractive and useful option for
the Advcates/Litigants because it acts as a Digital personal case

diary .With this option the Litigant or Lawyer can
save all his cases under My Cases .and the details
of the cases will be displayed .

10.6.1 New feature of search option in My cases

The updated version of eCourts moble app comes
with the search option among My cases

10.6.3 How to add cases to My cases

when case are searched using the ecourt app and
when the case details/ history is displayed then a
button “ add cases” will be displayed on the top
which can be clicked to add the cases to my cases
Once it is added then it will be listed in My cases .
10.6.4 How to remove cases from My cases
Once the case is added in the my cases whenever
the details are opened through My cases then that
case will display the option of remove cases and if
the said case is not needed in the my cases list the
same can be removed using the remove case
option .

10.6.5 Today’s case

By Under Today’s cases option the case in

the My cases list will be displayed in Today’s case
on the hearing date which is a very useful feature
for the advocates and the litigants having multiple

Case Status Causelist

Anantnag, Jammu And Kashmir (1)
Gangtok,Sikkim (2)

South Goa,Goa (1)

Tiruppur,Tamil Nadu (1)

Add Case o

eCourts Services

=7
Remove Case M

Case Mumber
Mext, Tlisposal
Crant e Farby FNawme
i S A T
Sualszeativn L
SR e,
Aorimiashii
- -2 018

br=pecto - af Police,
Aorinrasbii P WA By
& e alse v

cases. In the screen shot shown here one case is shown as Today’s case and if
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you click on the case the details of the case will expand

10.6.6 Refresh button
The refresh button is given adjacen E]
to Today’s Cases to update the information

saved under My Cases.When the refresh button is clicked it will update the My

cases If any case is not updated or refreshed because of connection issue, App will

show this information as “connection error”.

10.6.5 Backup facility

The eCourts mobile provides backup facility which is

also an attractive feature in the eCourts app. Backup
facility is provided to take backup of saved cases on
mobile Device under export and import option.This
option can be accessed by clicking the button near the

eCourts services When the said button is clicked it will
show up the list including the Export/import option .

10.6.6 Export option Pebacy By

By using Export option backup can be taken in text

file format on the mobile device . When the export option is clicked it will save the
my cases in Text file format in the mobile and an alert message will appear .The
said text file can be extracted from the mobile storage

10.6.7 Import option Alert

Import option is also a very useful option.If the cases| B ETR I )

myCases txt

listed under my cases is deleted by mistake the same

can be retored using the import option.When one case or

all cases are removed from my cases then if the import

option is clicked then the removed cases are restored in My cases tab.
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10.7 Getting case status through SMS :

How to get case status when you don’t have internet connection. Then One
can get the case status by sending SMS eCourts<SPACE>< YOUR CNR
NUMBER> to 9766899899.

310& I B B R sE
Az At

ECOURT S<mz><Hineian sigz>

9766899899 w

Know your case status

SMS
ECQURTS<space><your CNR number>

to
9766899899

Dered I
COURTSapaces,

Lrcar (N number=|

9TGEEGYRGY
(]

S765899899

10.8 Getting case status using QR Code

eCourts Services

Case Stalus Cavsalist

BR Scan QR Code

& M you ko the CNE Nurher of the Cate. snfior the
i alphanamarc R Nambar whiious sy - fyphend
orspiet.

b OmCicking the seardhbutton the current atatin and
Enire history of the cavewill be shown

& you don't o the CMR mnbisr of the €ase then it
can b seprhed by olher aolion: Rke Case Registration
Number, Farty Mame. Advocats Name etc. For this,
elick o the Cags Status image

d. Gk on Case Mumber 1o view (urrent sLacus, eniee
history and ordorsfjudgments defivered inthe case.

P wersion 138wl bible

some may find difficult typing the Case Number Record (CNR) number every time
for getting the case status. The eCourts services mobile applications has been
updated with QR code feature. The QR Code of all cases can be obtained from
eCourts.gov.in website and in the eCourts services mobile app which is shown
hereunder .One can take the print out of the QR code and paste it in the case files .
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And one should have QR Code scanning app in his mobile through which the QR
code can be scanned which will immediately show the case status. Does it sound
difficult? exactly not if you use it. This QR Code scanning can be very useful for
advocate office and companies/ govt institution having large number of cases. They
can take print out of the QR Code and paste it in their case files which can be
scanned with their mobile and can get the case status instantly.
10.9 Getting case status through eCourts Automated email services
eCourts project has started to send emails to the litigants and Advocates
through recently launched Automated email services. The registered users will get
case updates, next hearing dates, copies of orders and Judgments and Causelist.
To activate this attractive automated email service the litigants and the advocates
have to get their email registered in the concerned court. A day is not far where one
can get all the certified copies from the court at the comfort of the home.Getting
case status through eCcourts Aautomated email serviceseCourts project has
started to send emails to the litigants and Advocates through recently launched

Automated email services. The registered users will get case updates, next hearing

eCourts Services 3 o a8Courls Setvices

eCourts Automated mailing Service attractions &l e agfiven i e anaselu
To gat se 5 regisier vour mail addre: siting ¢ court wiEn @ v e g e oo ey olign w3 T Eme R

T TR AT A T

Ctain copies of Judgment and Order ) A o ey v sl 3w R aloa A
directly in your inbox N “3 Wit am

Relief from hundreds of daily SMS of St Fien Anme S o e s
CASE SELATLS # A

Single and commaon matl showing developments Yok s o et # gl o el od oo
occured in 3l cases listed on that day A Hdw am el

Now mails can be managed through office
staff of Organizational litigants or advocates

dates, copies of orders and Judgments and Causelist. To activate this attractive
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automated email service the litigants and the advocates have to get their email

registered in the concerned court.

10.9.1 eCourts Automated email send from Avinashi sub court :

An advocate practising in Avinashi sub court came one day and happyly shared her
excitement and surprise of receiving automated email regarding the listing of the
case It is shared herewith for the readers. A day is not far where one can get all the
certified copies from the court at the comfort of the home.

Qe & (O P PULE 4 4 B 5:47em

€ 0B ®§ &= :

Cause List Status 02-04-2018

07:16:28 Inbox w

eCourts L Y

to me
2 days ago View details

Dear registered user, Greetings from
hitp.//ecourts.gov.in online unified platorm to get
case related information pending or disposed in
Taluka and District Courts in India.

Below mentioned cases are listed on 02-04-201 8.
CNR No : TNTI160008782017

Case No. : HMOP/107/20177

Parties : vadivel Vs keerthiga

Court: Tmt.R.Arulmozhiselvi, M.L.,, Sukbordinate
Judge, Avinashi ,.Sub Court,Avinashi

Stage:LOK ADALAT

You can view Judgment / order by visiting
hitp://ecourts.gov.in

Regards
This automated email generated from system. Please

do not reply this.

Disclaimer:

DAamairmmamte ~AfF tha asiitAamaatad Aaldsile sra reacccs etadd .
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10.10.Conclusion :

From the days of CIS 1.0 then to CIS 2.0 and now CIS 3.0 the stage of the
digitalization of the Indian Judiciary has been firmly laid . The ever increasing e-
transaction through eCourts running to crores speak aloud the increasing
dependability reliability towards the eCourts website by the litigants all over the
country.With eCourts project the dream of pouring more transparency and
accountability into Indian Judiciary is true now. The Case information system CIS
the brain child of the ecommittee has wide opened the Indian Judicial system to the
technological transition with more litigant user friendly Indian Judicial system where
the litigants are having the case information literally in their hand(set) and that too
24* 7. The ever increasing etransactions under eCourts are loud standing examples
of success of the eCourts project. We all can be proud at this juncture of entering
into the updated version of CIS 3.0 of having contributed to our Nation's ranking
forward in the international scenario and back home of having helped our litigants
through the 87 crores e courts clicks during the period 1.1.2017 to 21.07.2018
which speaks aloud about the success of CIS.

] i
Electronic Transaction N ¥ é ” ;

6 eCous -. 8796,02.531 17

From Cate:  01-Jan-2017 ToDate:  21-Ju-2018 m Display Type | TahuiarDataj

(DAY Y YY) {DO-MMULYYYY)

---Explore the new updated Case management system 3.0

which is touching crores of litigants -----
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